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LOK SABHA

Thursday, November 18, 1958/Kartika
28, 1881 (Saka)

The Lok Sabha met at Elevern of the
Clock.

{MR. SPEAKER in the Chaeair.]

ORAL ANSWERS TO
QUESTIONS

Hotel Cecll, Delhi

*122. Shri Keshava: Will the Minis-
ter of Labour and Employment be
pleased to state’

(a) whether any representation
was made by the retrenched emplo-
yees of the closed Hotel Cecil, Delh1
10 secure the retrenchment compensa-
tion and the right of residence in the
quarters, and

(b) 1f so, the reaction of Govern-
ment thereto?

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes

(b) With the help of the conciha-
tion machinery of the Delh1 Admins-
tration an agreement has been reach-
ed between the parties,

Bhri Keshava: May we know
whether 1t 18 not a fact thet a few of
the items had not been agreed to by
the management for being referred to
the tribunal?

Shri Abid All: No, Sir. As far as 1
understand, all the points in dispute
save been settled.

Shri Muhammed Elias: What is the
vature of the agreement which has
wean reached between the empleyees
snd the employer?

282 (Ai) LSD-—1.

s

586

Shri Abid Ali: The question was
about the amount due to the workers
because of the closure. That has been
agreed to be paid

Shrimati Ia Palchoudhuri: Is the
Government aware of the number of
employees who have been taken over
by the school that has taken over the
premuses of the Cecil Hotel?

Shri Abid Al: Out of 265, most of
the employees have found alternative
employment Some have left Delhi
and for others the Employment Ex-
change will be helpful.
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The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) to (e) Government have seen
some bulletins etc, 1ssued by the
Chinese Mission in India, which are
critical of Government of India’s
policies and actions The attention
of the Chinese Government has been
drawn to these instances where they
have exceeded the normal limits of
recognised international usage Notes
exchanged between the two Govern-
ments are included in White Paper-II

Apart from the above, no other
restrictions have been placed on the
bulletins of the Chinese Embassy so
far but Government are constantly
vigilant that no propaganda activity
against the integrity of India or the
validity of her frontiers is carried on
by foreign missions within the country.
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Skrimat! Lakshmi Menon: All these
are taken notice of and adequate steps _
are taken to prevent such propagands.

Mr, Speaker: No, no. He says

propaganda 1s done at the border
areag,

Shrimati Lakshmi Menon: Yes; he
wants to know what steps we are
taking 1 have pointed out that alt
these things are taken note of, when-
ever they are brought to our notice.

Mr Speaker: He wants to know
this, As a matter of fact, propaganda
15 carried on in the border, and he
wants to know whether anything,
other than the bulleting being issued,

15 done That 1s a simple question of
fact

Shrimati Lakshmi Menon: We have
got information that such things are
done in Kalimpong area

Y wo w0 fEddt : ¥y WAt
AT IF TATH ATAT FT—IJE AT
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Shrimati Lakshmi Menon: The hon.
Member referred to oral propaganda
by the Chinese in certain places.
This information comes to us orally
through other people. Government
takes notice of them but Government
cannot actually say who has done
what For instance, we get reports
that a particular local leader has
made a speech in which propagands
wag made against the Government of
India or the Government of India’s
policies. Actually, unless it is prints
ed or distributed we do not know the
source of it,
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Mz. Speaker: It 1s rather surprising
When the British were there, we were
carrying on propaganda agamnst the
British Government, and almost every
speech that was made in any mook
and comner of the country m any
village was being reported to the
Centre

Shrimatt Lakshmi Menon These
are not places where you have got
any press agency and from where we
can get any news directly

Mr, Speaker This is an important
matter The hon Minister will realise
how many Members are interested 1n
this So many Members have tabled
this question This matter of Kalim-
pong has been there for a long time
Hon Members want to know what
further steps are taken to see what
kind of propaganda 1s being carried
on Is the hon Minister to wait until
hon Members give news regarding
this matter?

dhrimati Lakshmi Menon No Sir
I have pointed out that propaganda
1s done and bulletins are distributed
through the Chinese trade agency in
Kalimpong Hon Members are refer-
ring to various places indefinitely on
the border without specifying which
place or through what agency such
things are done In the circumstances,
1t 18 not possible for Government to
give a detailled answer

Dr. Ram Subhag Singh A perusal
of the notes exchanged between the
two Governments indicates that the
Government of China have not accept-
ed the suggestion made by the Gov-
emment of India in regard to the pro-
paganda activittes of the Chine.e
Embassy as well as other agencies
On top of that, even today, something
hes been published 1n our newspapers
for mnstance, in The Statesman, etc
Therefore, I want to know what addi-
tional measures are contemplated to
be taken by the Government in this
regard s0 that the anti-Government
and anti-Nehru activities are not
sindulged in by the Chinese Embassy
and other agencies within India

Ovel Answers 90

The Prime Minister and Minister of
Exterpal Afiailrs (Shri Jawaharial
Nehru}: When such things come to the
notice of the Government, the first
step, gbviously, 15 to draw the atten-
tion of the Embassy of the foreign
power concerned and say that this is
objectionable and this should not be
done Other steps may follow, nor-
mally that brings some results Other-
wise may be such papers are not
allowed to be circulated or they are
confiscated such other steps may be
taken It 1s hardly right for me to
detail the steps which one can or does
take i such matters

Shrimatli Renuka Ray. The Deputy
Muugter said that 1t was not possible
to know all the details

Shrimati Lakshmi Menon I did not
say “t 1s not possible” 1 said unless
the Member specifies the area I will
not be able to give an answer By
simply saymng that in border areas
oral psopaganda 1s carried on agamnst
the Government of India, 1t 1s not
possibje for the Government of India
to know which area it 1s, unless they

specify the area

Shri M L Dwivedl Infiltration has
taken place in the Ladakh area and
the Longu area and propaganda 15
being carried on virulently I want to
know whether besides bulletins, there
1s any other kind of propaganda going
on, what steps Government have taken
to prevent 1t and iIf any persons are
being Apprehended 1n this connection”

Shri Jawabarial Nehru- The hon
Member 18 referring to what he calls
oral propaganda Documents are fair-
ly easy to deal with An oral pro-
paganda 1s obviously more difficult to
deal with An oral propaganda may
pe undesirable, objectionable and yet
within the law What I mean 1s, 8
person may say something against
which we can take some steps if he
1¢ a foreigner, if he s an Indian
nations], we may proceed with him
in a different way Its difficult to
catch, because nobody says it one's
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presence. 1 presume the hon. Mem-
ber is referring to whispering propa-
ganda If one can get hold of him
and take steps, 1t is all right

Shriinatl Resuka Ray: My question
was a little different Is the Central
Government or the Home Ministry not
informed through the State Govern-
ments about oral propaganda, apart
from written propaganda that 13 going
on 1n some of the border areas in
Kalimpong, Sikkim, etc?

Shri Jawaharlal Nehru® Previously
on several occasions, I have myself
referred to this matter, more especial-
ly the Kalimpong area, which 1
described at one time as a nest of
spies We have tried to deal with it
and we propose to deal with i1t more
stringently in future

Shri Surendranath Dwivedy: Since
the Chinese Government, as 1s evident
from 1ts reply of 30th October to the
Prime Minister’s letter of 24th Septem-
ber, 1s not prepared to accept that the
material circulated by the Chinese
Embassy 1s anti-Indian, what prevents
the Government from banning circula-
tion of all material published by the
Chinese Embassy 1n India?

Shri Jawaharlal Nehru: If we con-
sider banning or confiscating any
document, it must be because we
object to that document I do not
quite understand how we can ban
things which otherwise by themselves
are not objectionable

Shri Surendranath Dwivedy: You
have put certain restrichons and
limits, as 1s mentioned m the letter
The Chinese Government 1s not pre-
pared to accept that Keeping that in
view, 18 1t not necessary to ban 1t
smce they will be going on circulating
such material whenever occasion
arises?

Shri Jawaharlal Nehrau: I do not
quite know what the hon Member
means when he says that the Chinese
Go;:'mn%x: is not prepared to do this
or that. ey may argue something in
defence of what they have done But
in regard to circulation of papers, etc
it is for the Government of India

sod

to decide and not for flse Chindse
Government, 5o far as they dre sta-
cerned in India,

Shri Mohammed Imam: Have the
Government ascertained how many
Chinese nationaly and Chinese agents
have been living in India, especially
in Kalimpong, Bhutan and  Sikkim
and what action has been laken to
prevent subversive activities?

Shri Jawaharlal Nehru: An agent, in
the very nature of things, is not a
public person He 15 a very very
private person, indeed a secret person
So, to have a census of agents is a
slight contradiction in terms Of
course, one has knowledge of people
that are suspects If we have that
knowledge, 1t 15 not the kind of
knowledge which is normally stated in
public, because one cannot take any
action then As for the total Chinese
population, I think the Home Mnister
gave some information yesterday

Shri Tyagi: Has 1t come to the notice
of Government that recently some
Chinese traders and laundrymen, etc
have opened shops m many places in
the border area as well as m Calcutta
on a large scale for the purpose of
carrying on this insidious propaganda?®

Shri Jawaharlal Nehru: To some
extent, this matter has come to our
notice and we are carrying on specific
enquiries about it I am talking of
border areas In a city like Calcutta,
there is a fairly large Chinese popula-
tion hiving there for a long time past
previously engaged chiefly as shoe-
makers and laundrymen These are
the two specific occupations of the
Chinese all over the world, apart from
China

Shri Tyagi: Is there any reciprocity
with regard to liberties granted to our
tradesmen and businessmen in China
and to the Chinese businessmen here?
Are our tradesmen in China enjeying
equal liberties or are the liberties
restricted?

8hri Jawahbarlal Nehru: Obviously,
conditions m China are completely
different It 13 not a question eof
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t liberty in China;
the Chinese do not emniay that

15
|

‘!ﬁ-* Shri Hem Barua:

Shri Vasudevan Nll.l’:
Shrimati Renu Chakra-

vartty:
| Shri D. C. Sharma:

Will the Prime Minister be pleased
to state:

(a) whether any, and if so what,
progress has been made in the direc-
tion of re-activisation of International
Commission for Supervision and Con-
trol in Laos;

(b) whether there have been any
negotiations between the Co-Chairmen
of the Geneva Conference in this re-
gard; and

(c) 12 so, with what results?

The Deputy Minister of External
Affairg (Shrimati Lakshmi Menon):
(a) There has been no progress to-
wards re-convening the International
Commission for Supervision and Con-
irol, Laos.

(b) There were exchanges of views
between the two Co-Chairmen of the
Geneva Conference on the situation in
Laos.

(c) The Co-Chairmen could not come
to any agreement on measures to deal
with the situation. In September 1959,
the Government of Laos referred the
matter to the Secretary-General of the
United Nations and it is now before
the Seeurity Council.

Shei A. M. Tariq: May I know if
Government is aware of the fact that
the Soviet Government

EARTIKA 20, 1881 (3AKA)
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wap & propasal from U.X. What was
the resation of our Government to
that proposal of UK.?

The Prime Minisier and Minister of
External Affairs (Shri  Jawaharial
Nehra): 1 do not know to which pro-
posal of UK. the hon. Member is re-
ferring. But the two Co-Chairmen
have been in contact with each other
by correspondence chiefly and that 1s
continuing,

Shri D. C. Sharma: In view of the
sending of the fact-finding mission,
the recent visit of the Secretary Gene-
ral and the appointment of economic
adviser t0 Laos, does it mean that
the Internationa] Commission for
Supervision and Control has been
suspended?

Shri Jawaharial Nehru: Apart from
the array of facts which the hon.
Member has referred to, the Inter-
national Commission was suspended
even previously and it was laid down
that if necessity arose, it could meet.
But as a matter of fact, it has not
met, because of the strong opposition
of the Government of Laos to its
meeting. It seems to me rather doubt-
ful that it would meet in view of this
opposition, because the Commission
cannot meet if the Government is not
agreeable to its meeting.

Shri Ram Krishan Gupta: May 1
know whether it is a fact that ten-
sion is increasing in that country ands
1f so, what steps Government pro-
pose to take to lessen that tension?

Shri Jawaharilal Nehru: Tension
there has been at a high level for
some years. It may slightly increase
or decrease; it has been at a high level
and all these things that have hap-
pened recently indicate that tension.
The Government of India cannot do
anything at all about it. It is obvious
that as members of the International
Commission, we could have functioned
if the Commission functioned. Since
the Commission does not meet, we
cannot function. All we can do is to
draw the attentiop of the two Co-
Chairmsa $0 such information as comes
into oyr possession and to suggest that
they might take adequate stepe.
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St O. B: Pande: Is Government
Aware of the fact that the Laotisn
Government does not like the conti-
nusnoe of this Commission, beesuse
the presence of thig Commission m
Lau?hu helped the rebel Pathot Laos

Shri Jawaharial Nehru: The hon
Mémber may perhaps be repeating
what the Laotian Government has said
about 1t. That is not my view

Shri C. D. Pande: Does the Govern-
ment of India not feel that we should
not take part in the Commuission b.-
cause the existing government there
does not hike 1t?

Shri Jawaharlal Nehru: The Gov-
ernment of India 15 always prepared
to take part in that Commission—it has
never withdrawn from 1t subject al-
ways to the parties accepting the Com-
mission. We cannot thrust the Com-
mission if they do not want 1t What
the Laotian Government's view about
it has more or less been expressed
by the hon Member, thay 1« not the
Government of India’s view

Shri Kasliwal: May I know whethex
after the wisit of the fact findin.
Commission and that of the Secretary
General, any suggestion has been made
by either of them that the Inte:
national Commission should be re
convened again?

Shri Jawaharlal Nehru: I have said
1t previously and I do not know how
I can repeat it We are prepared to
function in the International Com-
mission, provided it functions, and 1t
can function only by the consent of
the parties concerned. If their consent
is lacking, it cannot function. By the
very nature of the Commission, it can-
not be thrust on those countries. Now,
what the future would be, I cannot
38y, There is the Secretary-General
of the United Nations, who has gone
there, and there is the so-called fact-
finding Commission, whose report has
not been published yet. It appears
that some rumours, bits of them, have
appeared. 1 tuke it that when the
Secretary-General goes back to the
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United Nations, ha will make a o
port on it.

Shri Nagi Reddy: In view of fhe
fact that a fact-finding committee
had been appomnted, and in view of
the fact that it is going to give &
report to the United Nations, may I
know whether the Government of
India was consulted before the fact-
finding committee was appointed and,
1f so, what the Government of India’s
Views were when it was asked to go
to Laos to find out facts?

Shri Jawaharial Nehru: No, Sir
The Government of India was not con-
sulted about this matter

Shri Nagi Reddy: What was the
opinion of the Government of India
regarding the fact-finding committee”

Mr. Speaker: Opinions are not asked
far here

Shri Tangamani: What 1s the view
of the Government on the recent pro-
posal of the Government of Britain
about the agreement of ICSC on
Cambodia and Viet Nam?

Mr. Speaker: We do not ask for
views or opinions during question
Hour, hon Members can only ask for
facts

Shri Tangamani: What 1s the fact
here?

Mr. Speaker:
question.

Shri Tangamani: May I know whe-
ther the Government i1s aware of
UX.s proposal about the agreement
of .CSC on Cambodia and Viet Nam
angd, if so, what 18 1its reaction?

Raja Mahkendra Pratap: May I know
whether these questions of Laos and
China are not connected with the
struggle going on between Russia and
America for world control?

Mr. Speaker: It is & metier of
opinion. Next queition” -

It 1s a hypothetical
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Central Institute for Machine
Designing, Ranchi

+
Shri Ram Krishan Gupta:
<128, Shrimati Parvathi Krishnan:
Shri Warlor:
| Shri Nagl BReddy:

Wil the Mimnster of Commerce
and Industry be pleased to refer to
the reply given to Starred Question
No 293 on the 11th August, 1959 and
state at what stage stands the ques-
tion of setting up a Central Institute
for Machine Designing at Ranchi®?

The Minister of Industry (Shri

Manubhai Shah): Realising the
Wnportante ©1  Yhe  seYung wp
of a Nationa] Institute for Mac

hine Designing 1n the country and
i accordance with the recommenda-
tions made by the Soviet Specialists
in relation to the construction of a
Heavy Machine Building Plant at
Ranch: the Government are consi-
dering having a separate Central
Inst.tute or alternatively organising a
separate Wing in the Heavv Machine
Buildiag Plunt to be entrusted with
this work A decision has not yet
been taken

Shri Ram Krishan Gupta May I
know  whether Goyernment have
considered the question of setting up
a separate institute of technology?

Shri Manubhai Shah, The interun
decision taken on this matter 1s to
start des:igning centres for the parti-
cular branch of designing 1n every
public sector project For instance,
in Hindustan Machine Tools, we are
setting up a designing centre for
machine tools Similarly, in Hindu-
stan Steel, Heavy Electricals, Bhopal
and Sindhri, designing centres for
the respective heavy industries will
be set up. We would also consider
whether there is necessity to have an
apex mstitute of machine building
and for mechine designing to collabo-
rate with the Ranchi Project,

Shri Nagi Beddy: May I know
whether the Central Institute of
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Machite Designing at Ranchi  will
collaberate with the foreign companies
or forfign designers in designing the
machifies that are going to be manu-
factured by the machine bulding
industty?

Shri Manubhai Bhah: This 15 a
matter of detailled procedure In
some machines, I think we will have
to evdlve our own indigenous design,
suited to Indigenous raw materials
and conditions But it does not pre-
clude our collaboration with different
foreigh technologists and experts to
have their designs and then make
them suitable for Indian conditions.

Shri Vidya Charan Shukla: May I
kanaw Whether the Russian specialists
have 8lready recommended that the
instityte for machme designing should
be set up 1n Ranchi only, or they have
not 1ecommended where this should
be esteblished?

Shy! Manubbai Shah Actually,
they haye not indicated any prefer-
ence But once Ranchi becomes the
centré of heavy machine building, as
1t 1s the biggest project for heavy
machine building in this country,
naturally i1t will gravitate towards
that

Small Scale Industries

+
Shri Subodh Hansda.
Shri 8 C. Samanta:
Shri R C Majhi:
Shri Ram Krishan Gupta.
Shri Ajit Singh Sarhadi:

will the Minister of Commerce asd
Industry be pleased to state

(a) Whether it is a fact that a dele-
gation from Japan visited India at the
invitation of the Government of India
in the month of September, 1989;



599 Orol Answers  NOVEMBER 15, 1080

(b) what is their opinion as to the
development of small-scale industries
in our country;

(c) whether they have submitted
any report to the Government; and

(d) if so, whether this will be laid
on the Table?

The Minister of Industry (Sbri
Manubhat Shak): (a) Yes, Sir. A
five-number Japanese delegation of
experts on cottage and small indus-
tries visited India at the invitation of
the Government of India from the
4th August to the 6th September,
1800.

(b} to (d)
awaited.

Their report i1s still

Shkri Subodh Hapada: May I know
whether this delegation has indicated
any kind of help for the development
of small-scale industries in our coun-
try and, if so the nature of them?

Shri Manubhai Shah: That wlil
be known only when the report 1s
available. But we hope that perhaps
they will recommend wider technical
and economic co-operation between
India and Japan in the fleld of small-
scale industries.

Shri 8 C Samanta: Is ;t not a fact
that more than one delegation from
India went to Japan and submutted
their reports? Will all of them also
be considered”

Shri Mannbhai Shah: They were
all smaller delegations and, therefore,
we thought it 15 better to haye a very
high-powereq delegation of Japanese
experts, who are dealing with this
type of development in their own
country, come over here They came
over here, spent over five weeks, went
round every part of India and had
long discussions with various institu-
tions dealing with small-scale indus-
tries 1n our country. So, we do hope
that their report will be very valuable
and far-reaching

Shiiveat! Malda Ahmed: In view of
the fact that Japanese handicrafts
heve a greater demand in tk3d inter-
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national market, may I know whe-
ther any suggestions were offered to
meke Indian handicrafts also very
popular?

Shri Manubhai Shab: Ag a part of
this delegation, we inwvited a Japanese
expert on handicrafts who, indepen-
dently of this delegation, spent =a
turther period of gsix weeks and, went
round every part of India, So, we
also expect a special report on handi-
crafts
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qftar 9% T@ ¥ I A oa@ 6,
I T2 A w7 Wi A fah ag WA
wﬁrs&zz{:m =4, wrATgSA
gz, Iaw, Mewm Tww arfe w5
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shri Ranga: As Shri1 Samanta has
informed the House, 50 many of our
Indian experts, teamg of them, sent
by the Union Government ag well as
some of the State Governments, have
gone there and submitted their
reports Also, some other Japanese
experts visited this country earller
and submitted certain reports. Would
Government take the trouble of
collecting all these earlier reparts and
study them in conjunction with this
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latest veport and see that a compre-
hensive programme is worked out,
instead of having to wait again for
another group to go there?

Bhri Manubbal Shah: Ag far as
earlier reports are concerned, they
have always been taken into consi-
deration. The reports of teams who
came here from Japan, and those who
went from here to Japan are all
being considered. It ig not as if the
past reports have not been taken into
consideration or acted upon.

Shri Bimal Ghose: May I know
whether the Government of India
have implemented all the recommen-
dations of the Ford Foundation Team
or is it that they are not adequate
and, therefore, another team has to
be invited?

Shri Manubhai Shah: Yes, sir More
or less all the recommendations of
the Ford Foundation Team, which
came 1n 1854, have been fully imple-
mented But now, a period of four
years have passed since the Ford
Foundation Team came here and
Japan, as we all know, 1s & country
which has achieved very considerable
progress in the fleld of small-scale
Industries Therefore, we 1nvited
Japanese experts as we would like
to know the techniques of other
countries also.

Shri Jangde: What was the expen-
diture incurreq on that delegation®

Shri Mannbhai Shah: The expen-
diture was nommnal. We have not got
the latest account but 1t runs to
about Rs 25,000, The detailed ac-
counts are still awaited

Shrimati Mafida Ahmed: Is it a
fact that the Government of India has
assked for financial help from Japan
to run the flve industrial estates in
India?

Shri Manubhaj Bhah: No, Sir. No
specific things have been asked for,
but it might flow as a result of some
of our discussions.

KARTIKA 38, 1881 (SAKA)
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Purchase of Raw Jute by State
Trading Cerperation

+

Shri Amjad Ali:
m. {nn Sarju Pandey:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to BStarred Question
No. 10 on the 3rd August, 1859 and
state’

(a) whether Government have come
to a decision on the proposal to cont:-
nue purchase of raw jute through
Btate Trading Corporation during the
current year; and

(b) whether such purchases will
be made in all the States?

The Minister of Commerce (Shri
Kanungo): (a) and ( b) For the
present, 1t 1s not the intention that
the State Trading Corporation should
enter the jute market for stabilising
prices of raw jute,

8hri Surendranath Dwivedy:
Towards the end of last year the
Government of India entered the
market for purchasing raw jute
Some time back in this House we
were given to understand that it was
under consideration Now, is it not a
fact that because of the State Trading
Corporation purchasing raw jute,
Jute cultivators got a httle more price
than they usually get in the market?
Why not then Government pursue
that policy this year?

Shri Kanungo: Government had
taken adequate steps in several direc-
tions whereby it is expected that raw
Jute prices will be stabilised this year,
Therefore this particular method of
the State Trading Corporation going
in for direct purchase is not consi-
dered opportune at the moment
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Shri Rameshwar Tantia: May I
know whether the purchase of jute by
the STC checked the falling price of

jute last year? If that is so, will
Government keep that agency going”

Shri Kanungo: Last year’s condi-
tions were different. This year the
prices are firming up. From the
beginning of the jute season mn July
prices are stcady Steps have been
taken for release of quantities for
export and also the demand for jute
goods ;s likely to firm up Therefore
there 1s no necessity at the present
moment for the State Trading Corpo-
ration going in for direct purchase
in the private market

Shri 8. C. Samanta: The hon Minis-
ter has said that in order to stabilise
the prices steps have been taken
May I know what are those stops
and whether the peasants will not be
deprived of their actual price?

Shri Kanungo: Firstly, the size of
the crop 1s much less than 1t was 1n
the past year. Secondly, the exports
have been provided for. Thirdly, the
expectation of the off-take of jute
goods has brightened,

Shri Prabhat Kar: May I know the
reason for the fall in production of
Jute this year? Is the fall in the
cultivation of jute due to the fact that
the cultivators are not getting
adequate price? Is that one of the
main reasons that there has been a
fall in the price of jute?

Shri Kanungo: No. The reason for
the anticipated lower crop this year
‘is the bad seasonal conditions.

Shri Surendranath Dwivedy: The

‘hon, -Minister’s reply as to what steps
they have reslly taken to stabilise
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the price is unsatistactory. He
that production has fallen and m
ia export. But that is not the step
that Government has taken,

Shri Kanungo: That means that
the licensing for exports and the
higher intake for jute goods are the
steps which stabilise the price and so
far the price has been stabilised,

Shri Vidya Charan Shukla: What
criterion does the State Trading
Corx_ooratxon use to select goods for
trading? Iy it only profit motive that
is taken into consideration or are
other motives also taken into consi-
deration while deciding as to which
commodity should be taken up for
State trading?

Shri .Knnmgo: State Trading
Corporation undertakes trade in
commodities when 1t is directed by
the Government or when, in the
normal course of trade it fi
profitable, ' nas that

W™

Nt wer oW
st Mo do mwf :

&t §o Wo m:
'Lw'tmzwh:

*tRe. 4
i

T AN AW L7 WIE, feye
¥ orafed v 9990 Yoo & I ¥
Y § ag TN F) $9 1 e gaw
* ool wgraan 39 & wid @ @vew
¥ om drw wi wfa gé & 7

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
The Government of India have been
giving ad-hoc grants to Bhutan Gov-
ernment from time to time for their
development schemes in addition to
normal subsidy of Rs 5 lakhs under
the Treaty of 1949,

The Government of India after
recent talks with the Prime Minister
of Bhutan have agreed to place at

" the disposal of the Bhutan Govern-
Rs

ment a sum of Rs, 7 lakhs from 1968
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onmwards instead of ad-hoc grants to
.assist in their development schemes.

The Government of India have also
decided to make available funds upto
a celling of Rs, 15 crores for the
execution of the road projects which
the Government of Bhutan have in
mind. These funds would be made
available to Bhutan Government as
and when reguired.
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Shri D C. Sharma: May I know if
in view of the tension on the border
of Bhutan the Government of Bhutan
hag asked for any additional grant to
meet the emergency so far as their
militia and army is concerned?

Shri Jawaharlal Nehru: No, Sir,
except that they are anxious that the
roads should be constructed as soon
ss possible,

Shel Basumatari: What about the
proposal to construct the road from
Kokra Jhar in Assam to Bhutan?
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Shri Jawaharial Nehru: I do not
know about that. But there are two
or three possible roads, Two are in
view and one is being taken up
urgently which, so far ag I remember,
is from North Bengal

Dr, Ram Subhag Singh: To what
extent has Bhutan’s need for financial
assistance from India increased due to
the stoppage of their trade with
Tibet, because Bhutan used to send
most of its commodities to Tibet for
marketing? :

Shri Jawaharlal Nehru: No refer-
ence hag been made to us on that
pommt We have been helping Bhutan
n the past, as stated in the answer
to this question, for certain internal
development schemes As to what
grants we give them from time to
time, we decided to give a lump sum
of Rs 7 lakhs per annum for develop-
ment It is for the Bhutan Govern-
ment to decide as to how to spend 1t
in consultation with us where neces-
sary In addition to that for some
major works, Iike roads and other
things, we have promised to set aside
7 sum of Rs, 15 crores for a perod
of years.

Shri Braj Raj Singh: May I know
whether the Bhutanese Government
has drawn up a road plan in consul-
tation with the Government of India
and whether any deadline has been
fixed for the construction of impor-
tant roads connecting parts of India
with Bhutan?

Shri Jawahariat Nehru: There are
various plans which have been dis-
cussed with our engineers. As I
have just now said, one road has been
taken up immediately and a second
road is kept in view. 1 do not know
of any exact dates being fixed.
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Export of Pepper

+
Shri Basumatari:
129 Shri A, K Gopalan:
‘) Shri Kodiyan:
Shri Muhammeq Elias:

Will the Minister of Commaeres and
Industry be pleased to state

(a) whether it 1s a fact that the
exports of Indian pepper have
declined during the first five months
of the season ended March, 1959;

(b) 1t so, the reasons thereof,
(c) the steps taken by Government,

(d) whether as a result of these
steps, the export of pepper has
increased; and

(e) if so, to what extent”

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir,

(b) Mamnly lesser offtake by
U.SS.R. and speculaive activity
making the prices of our pepper un-
competitive 1n comparison to the
cheaper varieties of Sarawak and
Indonesian pepper.

(¢) The Forward Market Commus-
siop imposed special margins at the
rate of Rs. 15 and Rs 30 per cwt
when the closing prices of any future
delivery exceeded Rs. 125 and
Re. 138 per cwt. respectively.

(d) and (e). This action brought
some stability in the trading activity
snd stapped the declining trend in
exports. During April-August 1988
exyords of pepper were 74000 cwt.

valued at Rs, 03 lakhs a5 ageinst
80,000 owt. valusd at Rs. OF lakhs
during the corresponding period in
1938,

Shri Shivananjappa: May I know
whether the decline in exports is
partly due to the adulteration of
pepper by exporters?

Shri Satish Chandra: There has been
no decline in experts recently. What
I have stated is in relation to the
November-March period. After April
the exports, in fact, have increased and
during Aprl-August they have been
better than April-August of 1958.

Shri Kodiyan: What was the actual
shortfall of exports during the season
that ended in March, 18597

Shri Satish Chandra: There has
been none I said that, in fact, after
Apnl the exports have increased.

Shri Basumatari: What 13 the
amount of loss involved 1n this period
of dechine 1n exports?

Shri Satish Chandra: During
November-March when the prices
had gone high, there was a shortfall
of about 45,000 cwts compared to the
corresponding period of 1957-58.

Shri Tangamani: What will be the
estimated quantity of export during
the year 1959 and its value”

Shri Satish Chandra: In 1959 from
January to August we exported
135,000 cwts valued at Rs 155 lakhs

Shri Kodiyan: Apart from man-
taining our traditional markets, may
I know what steps have been taken
by Government to find out new
markets?

Shri Satish Chandra: In gall the
trade, agreements recently entered
mto by the Government of India with
foreign countries, pepper is included
as one of the items of export.

Shri Punnoose: May I know the
quantity of pepper exported to the
vanioug countries during this peried?

Mr, Speaker: .How ean it be givesf
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Shri Sathh Obasdra: Shall 1 read
out sll the figures relating to UK,
USSR, Italy, Canada, US.A, etc?®

Mr Spesker: No, no He only
wanted to khow the total quantity

Shri Punnoose: The hon Minister
said we are entering into trade agree-
ments 1 would hke to know whether
there 1s any new market to which
we have exported n considerable
quantities

Shri Satish Chandra The main
importers of pepper from India are
the UK, USSR, Italy, Canada and
USA Small quantities go to other
countries also

Restarting of Closed Milis

+
Shri 8. M Banerjee
*130 Shri Panigrahi
Shri Rameshwar Tantia
LShn Pangarkar

Will the Minister of Commerce and
Industry be pleased to refer to the re
ply given to Starred Question No 15
on the 3rd August, 1959, and state

(a) whether some of the closed
mills have since been re-started,

(b) whether more mills have been
taken over by State Governments, and

(c) the financial and technical assist-
ance given to various mulls to enable
them to restart?

The Minister of Commerce (Shri
Kanungo) (a) Six mulls have re-
started

(b) No, Sir The Central Govern-
ment have, however, taken over one
more mill, namely, Ajudhia Textile
Mills, Delhi, under Section 18-A of
the Industries (Development and Re-
gulation) Act, 1951

(¢) The financial needs of mills re-
started under the scheme of Un-
employment Relief are looked after
by the State Government concerned
As regards the three mulls taken over
by the Central Government under
Section 18-A, the State Governments
concerned have arranged for the

KARYIKA 18, 1881 (SAKA)
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working capital for Model Mills and
Atherton West Mills, while, in the
case of Ajudhia Mills the authorised
Managing Agents have advanced
necessary working capital Financial
assistance 1s also extended by institut-
1ons such as National Industrial De-
velopment Corporation (Private) Ltd,
Industral Finance Corporation etc
Appropriate and competent technical
advice 1s always made available by
the Textile Commissioner with the
co-operation of industrialists and
technicians

Shri M. Banerjee: In reply to a
previous question the hon Minister
said

I have decided to hold a meet-
ing with the Textile Commissioner
and other officers concerned to
consider over the matter as to
how many muills which are closed
can be economically run”

And then he said

“I might inform the House at a
later stage as to what action we
propose to take”

1 want to know whether this meet-
ng was held, and if so, what decis-
1ons were taken to restart the other
mulls

Shri Kanungo The matters are still
under discussion Several meetings
have taken place

Shri T. B Vittal Rao A considerable
time elapses between the closure of
the mills because of mismanagement
by the board of directors and the tak-
ing over May I know whether Gov-
ernment are taking steps to see that
this time lag 1s reduced?

Shri Kanungo. Exsctly to meet that
purpose the survey staff has been
strengthened so that there can be a
year round survey of all the mulls, so
that when there are signs of fall
production, steps could be taken We
hope by another two years we will be
in a position to keep track of the
managements of all mills
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Shri Rameshwar Tamtin: May I
know whether the balance sheets of
the mills which have remained State-
run for the last two or three years
have been prepared? If any profit has
been made in those nulls, will it be
poasible to pay the arrears to labour,

or will it be on State Government
aceount?

Shri Kanungo: Which mulls? If the
hon Member specifies the mills and
the years, then I will be able to say
that after notice.

Shri Rameshwar Tantia: I mean the
Sakseria Mills, Bombay, which has
been run for the last two years by the
State Government What are the
balance sheet and profit and loss
results®

Shri Kanungo: 1 will obtain the in-
formation for him

Shri Papigrahi: Two mills were clos-
ed 1n Orssa according to the State-
ment subrmutted by the hon Minister
last time Have they started again
or not”

Mr Speaker: Individual cases may
be brought to his notice

Shri Kanungo: I do not think there
was any case m Orissa

Shrn S M Banerjee: In the state-
ment 1t 1s said that six mills have re-
started I want to know the number
of mills which are still closed, and
how many more mlls are likely to be
restarted in 1960

Shri Kanango: At the moment 1
suppose somewhere about 30 mulls are
closed, may be a little more And
out of that, about 10 or 15 have re-
mained closed for about seven or
eight years

Shri S M Banerjee: In the last
statement it was said that 39 mills
were closed as on 30-6-1959

Mr, Speaker: Between 30 and 31
there is only a difference of one.

Shri 8. M, Banerjee: How can 1t be
80 now?
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Shri Kanungo: The figures are not
static Mills close, also muills reopen.

Shri 8§ M. Banerjee: It 1s peculiar.

Shri Vidys Charan Shukia: May I
know what further action has been
taken in respect of the Bengal Nagpur
Cotton Mills which was closed a few
months ago, and whether the enquiry
committee appointed by the Minigtry
has submitted its report?

Mr Speaker: I am not gomg to
allow individual cases to be mention-
ed here If they are interested, hon
Members may table separate ques-
tions

Shri T B Vittal Rao: May I know
whether a firm and final decision wall
be taken on the report of the survey
teams, or after receiving the report
of the survey team, again anothar
committee will be appointed to look
into the matter?

Shri Kanungo: Under the law no
action can be taken unless there 1s in-
vestigation under section 15 of the
Industries (Development and Regula-
tion) Act

Shri Tangamani: May I know the
names of the six milis which have re-
started and whether the Bombay Dye-
ing and Spinning Mills 1s included 1n
them? Has it been brought to the
notice of the Government that the
Bombay Dyeing and Spinning Mills
may close again? If so, what steps
are they going to take for the con-
tinuation of the mills which have
restarted?

Shri Kanungo: The six mills are
Vidarbha Mills, the Madura group,
Atherton West, Kaleswarar  Mills,

Ajudhia Textile Mills, and Modern
Mlls
Meeting of Housing Secretaries of

Northern Region

*1381. 8hri P. C. Borooah: Will the
Mimister of Works, Housing and
Supply be pleased to state*

(a) whether 1t 18 a fact that the.
meeting of the Housing Secretaries
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of Northern Regpion was held 1n
Nainital on the 20th September, 1959,
and

(b) if so, the nature of decisions
arnved at therein?

The Deputy Minister of Works, Hous-
ing and Supply (Shri Anil K Chanda).
(a) and (b) A meeting with the Hous-
ing Secretaries of Uttar Pradesh,
Punjab and Rajasthan was held at
Nainital on the 18th and the 18th
September, 1959, with a view to as-
certaimng the progress of implemen-
tation of the various Housing Schemes
1n those States, as well as their present
thinking about the Housing programme
for the Third Five Year Plan Re-
presentatives of the Jammu and Kash-
mir Government were also invited to
the meeting, but they were unable to
attend The discussions were of an
informal character as the views ex-
pressed at the meeting could not be
expected, at this stage, to represent
the final and authoritative views of
the State Governments in the matter
Consequently the question of any
decisions being taken at the meeting
did not arise

Shri P C, Borooah May I know
if there 1s any revision m the rate of
interest and the terms of repayment
1n the case of loans for low income
housing schemes?

Shri Anil K Chanda: No, Sir I
said certain tentative proposals have
been drafted by the working group
set up by the Planning® Commussion,
and it was with regard to these
matters that the informal yiews of
the State Governments at depart
mental level were ascertained With
regard to the quantum of interest for
low 1ncome group housing, this matter
wag discussed at the last Housing
Ministers’ Conference, but no recom-
mendation has been made

Shri P, C Borooah: May I know
whether the distmbution of the loans
for the industrial housing scheme has
been entrusted to the State Govern-
ments, and 1f g0, with what results?

Oral Answers G4

Shri Anll K Chanda: This hardly
arises out of the mamn question The
main question is with regard to the
discussion that our officers had with
the Housing Secretaries at Namital
to evolve a tentative programme for
the Third Five Year Plan.

sft wo wio fTd®t & 7g W
wrEar g fr oafe ug arfe faege
wAYEIfon av, & war wew av fr wE
difenr gark mf W T w fa
naT, qafe W qdfst ferd o €, @
Sy o a ?

Shri Anil K Chanda. Certain
working papers have been prepared
by the working group, and we wanted
to ascertain the views of the State
Governments with regard to those
proposals, so that a draft scheme
could be formulated

Shri S M Banerjee May I know
whether the UP Government have
raised an objection to the recent
increase 1n the house rent for the
industrial workers from Rs 10 to
Rs 1750 and :f so, whether any
decision has been taken by the Cen-
tral Government in this regard?

Shri Anil K, Chanda The hon
Member has drawn our attention to
thus matter, and we have referred
this to the UP Government We have
since heard from them

Shri Tangamani In view of the
fact that the hon Minister himself
expressed in the Housing Ministers’
Conference at Hyderabad recently
that the progress of housing has not
been very satisfactory, may I know
whether Government will consider
the question of doubling the loan from
the LIC for the middle income group
for the current year®

Shrl Anil K Chanda There 15 no
loan advanced by the LIC for the low
income group housing scheme Thewr
loan 18 for the mmddle income group,
they have increased the quantum of
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their loan this year from Rs. 3 crores
whicth was the origmal figure, to
nearly Rs 7 crores, including Rental
Housing Scheme

Shrimati Nia Palchoudhuri: May 1
know whether the dmcussions were
entirely confined to industrial housing
schemes or they included rural and
urban housing schemes?

Shri Anll K Chanda: All schemes

Shri P C. Borooah: To solve to a
<certain extent the ever-increasing un-
employment problem, do Government
propose to enlarge the scheme and
lead the people to go in for more
housing projects?

Shri Anl] K Chanda: All the
schemes are meant for more houses
in the country

Shri 8. M. Banerjee While thanking
the hon Mmister for referring the
matter to the UP Government, may
1 know whether the order regarding
increase m house rent will be suspend-
ed till a decision 1s arrived at®

Shri Anil K. Chanda: Till we have
examined the matter fully, i1t 1s not
possible for us to formulate opinions
m the matter

Resording of Mahatma Gandhi’s Life

*132. Shri D C Sharma: Will the
Minister of Information and Broad-
casting be pleased to refer to the re-
ply given to Starred Question No 752
on the 24th August, 1959 and state

(a) the latest position with regard
to the implementation of the scheme
of the All India Radio to record events
connected with Mahatma Gandhi’s
ufe;

(b) whether they have recorded the
events relating to Salt Satyagraha;

(c) if so, the details thereof?

casting (Shri A C. Joshi): (a) The
third documentary in Hmdi ‘Woh
Mahan Yug' referred to in my reply

NOVEMBER 19, 1959
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on 24th August, 1859 was compieted
and broadcast on 2nd October, 1959

(b) and (c) Events relating to Salt
Satyagraha have not so far been
covered completely.

Shri D C, Sharma: May I know m
how many instalments the complete
recordings of Mahatma Gandhu's life
will be made, and how many of these
have so far been completed”?

The Minister of Information and
Broadcasting (Dr, Keskar): The radio
biography of Gandhiji 1s not gong to
be divided into chapters Rather, we
are having 1t divided into specific
periods of his life, more connected
with important events Three of these
have been covered 1 shall not be
able to indicate now exactly how
many periods or chapters we shall
divide 1t into
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Iadians in Ouylen

Shri Ajit Singh Sarhadi:
*134. { Shri N. R. Muniswamy:
Shri Hem Barua:

Shrimati Ila Palchoudhuri:
Shri Rameshwar Tantia:

| Skri Achar:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Ceylon
Government have recently approach-
ed the Government of India to discuss
the"l problems of Indian settlers there;
an

(b) if so, the steps taken in this
regard?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
{a) and (b). No.

Dr. Ram Bubhag Singh: May I know
the main diffculties which the Indians
are experiencing in  Ceylon, and
which requre solution?

Shrimati Lakshmi Menon: The main
difficulty is in regard to citizenship
rights.

Dr. Ram Subhag Singh: May I know
whether at the request of the Govern-
ment of Ceylon, the Government of
India have fixed any tentative pro-
gramme for discussing this problem?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): No.

ghri N, R, Muniswamy: May I
¥now whether it is a fact that Mr.
Bandaranaike who was assassinated
vecently has recorded all the issues
with regard to this problem in his
files, and if s0, whether those views
thave been communicated to the Gov-
ernment of India as a preliminary for
discussion of these problems?

Skl Jawahbarial Nehru: No. Mr.
,&ndmmikadddnotdvomydo-
252 (Af) LSD-2
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tailed views about it; he expressed re-

peatedly his desire te settle the pro-

:;alm. That is all that has been done
t,

Shri Nath Pal: May I know the
latest number of persons of Indian
origin who have been granted citizen-
ship rights in Ceylon?

Shrimati Lakshmi Menon: The num-
ber of persons granted Ceylonese
citizenship up to the end of April,
1959 has already been indicated in an
answer given on the 3rd of August in
this House.

Shri Nath Pai: Since then, we under-
stand that the lists have been revised.

Shrimati Lakshmi Menon: We have
no figures after Apml, 1959. The
figure up to that period is 1,08,570.

Raja Mahendra Pratap: My question
18 very simple, but I feel frustrated
like an inventor who goes to a capita-
list but who is not heard by him; I
feel that our Prime Minister is acting
as a capitalist in my case. I just want
to know whether he will kindly con-
sider my suggestion of Aryan which
settles the question of Ceylon, You
may kindly ask him to please reply.

Shri Ramanathan Chettiar: Is there
any lLikelihood of the two Prime Min-

isters meeting in the near future to

discuss this matter?

Shri Jawaharlal Nehru: No, there is
no such proposal.

Shrl Tangamani: The hon, Deputy
Minister stated that just over One
lakh of persons have been granted
Ceylonese citizenship. May I know
the number of applications still pend-
mng?

Shrimati Lakshmi Menon: All these
points were answered in reply to un-
starred question No. 43 asked on the
3rd August, 1958,

Shri Tangamani: What is the num-
ber of applications pending?

Mr. Speaker: The answer has al-
ready been given, and the hon. Mem-
ber may refer to that answer.
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Shelt Tangamaal: Shwee then, what
in the position?

Mzr. Bpeaker: Next question

Export of Mioa

135 Shri Vidya Charan Shukis:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether 1t is a fact that the
Indian Consul General in USA has
recommended certain specific steps
to Government to spur the export of
Indian mica;

(b) if so, the nature of the re-
commendations made, and

(c) the action taken by Government
thereon?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b) The Indian Consul
General 1n USA has forwarded to
Government a ‘draft programme’ for
popularsing and increasing the con-
sumption of mica in the United
States drawn up by the Mica Importers
Association 1n that country and has
proposed that the programme be ex-
amined m consultation with the mica
trade 1n India

(c) A Sub-Committee of the Mica
Export Promotion Council 1s examin-
ing the programme in  consultation
with the members of the export trade

Shrl Vidya Charan Shukla: May I
know the position of mica export dur-
ing the last two years, and what steps
Government have taken during the
last two years to promote the export
of mica, and also the result of such
steps?

Shri Satish Chandra: During 1958,
the foreign exchange earned by the
export of mica was more than what
was earned in 1857, though the
quantity was less; the quantity export-
o was less, but the price realised was
more.

Yor 1988, I have got the figures for
the first six menths. Buth the quantity

and the veloe yeshsed have increas-
ed,

Shri Vidya Charan Shukis: What
are the figures for 1887 and 1958?
What steps were taken durng those
periods when there was a decline?

Shri Satish Chandra: I was talking
with reference to 1957 and 1958 If
the hon Member wants figures, in
1957 we exported 4,46,000 cwts. valu-
ed at Rs 8 66 crores, in 1958, we ex-
ported 3,88,000 cwts valued at Re 9.34
crores

Mr Spezker: The Question Hour
18 over

WRITTEN ANSWERS TO
QUESTIONS

Purchase of Studio at Poona

*133 Shri Ajit Singh Sarhadl: Wil
the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Starred Question
No 176 on the 6th August, 1959 and
state the progress made in the pur-
chase of a Studio at Poona”

The Minister of Informatiom and
Broadcasting (Dr Keskar): No dea-
sion has yet been taken in the matter

Tobacco Trade in Andhra

*136 Shri Kodiyan: Will the Minis-
ter of Commerce and Indusiry be
pleased to state

(a) whether 1t 1s a fact that a high
level Conference was held at New
Delh: 1n September, 1959 to consider
the slump conditions in the tobacco
trade 1n Andhra, and

(b) 1f so, the decisions taken at the
conference?

The Minister of Commerce (Shri
Kanungo) (a) A meeting was held
on 16-9-1858 under the Chairménship
of the Mmster of Commerce and In-
dustry which was attended by the
Minister of Revenue and Civil Expen-
diture, the Deputy Minigter of



dx  Writtes ddewers KARVIKA 83,.3083 (¥4KA) Written Answirs 622

Dealetice and the Officials in the
Ministries of Commerce and Industry
and Finance to discuss the problems
velating to the disposal of the surplus
Nattu tobsceo in Guntur District in
Andhra Pradesh.

(b) The tentative, measures sug-
gosted for disposal of the tobacco are
under consideration in consultation
with the Andhra Pradesh Govern-
ment. No final decision has so far
been taken,

Heavy Machine Building Plant

Shrimati Parvathi Krishnan:
| Shrl Nagi Reddy:
Shrl Warlor:
*137. { Shri Subodh Hansda:
Shri 8. C. Samanta:
JShet B O Maiht.
| Shri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to refer to the
ceply given to Starred Question No.
807 on the llth August, 1959 and
state:

(a) whether the examination of the
detailed project Report for the Heavy
Machine Building Plant has since been
completed;

(b) what 1s the estimated total ex-
penditure 1n terms of foreign ex-
change; and

(¢) whether any phased programme
of construction has been finalised?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir. The
Detailed Project Report has been ac-
cepted on the 28th October, 1959.

(b) and (c). The exact guantum of
the foreign exchange requirements
and the extent of the phased pro-
gramme of construction will be known
only after subsidiary contracts have
been entered into for the preparation
of working drawings, import of machi-
nery and equipment, cost of supervi-
sion of erection by Soviet Experts,
guarantee of performance of equip-
ment, training of personnel in US.SR.
ete,

Bhutanese in Assam

Shrimati Mafida Ahmedt
Dr. Ram Subhag Singh:
Shri Hem Barua:
Shri Amjad All:

| Shei Muhammed Elias:

| Shrimati Iia Palchoudhuri:

Will the Prime Minister be pleased
to state:

(a) whether 1t is a fact that gbout
four hundred to five hundred Bhuta-
nese have recently inflitrated into
Assam ang settled down in the forest
resedyes in North Kamrup; and

.!u.

(b) it so, the details thereof?

The Parliamentary Secretary to the
of Bxierns) _Alslrs (85
J. N, Hazarika): (a) and (b). The
facts of the case are that 400 to 500
Bhulgnese inflitrated into the forest
resérves in North Kamrup, Assam,
somé tyme during the third week of
september, 1959 The matter was
discysseq by the Assam Government
with the Prime Minster of Bhutan
who nformed them that this migra-
tion had no support of the Bhutan
Government, who would be willing to
take them back. The Assam Govern-
ment have reported that the en-
Crodchers have since left the forest
reseryeg

Manufacture of Tractors

*1g, Shrimati Nla Palchoudhuri:
° \ Shri K. 8. Ramaswamy:

Will the Minister of Commerce and
Indystry be pleased to state:

(8) whether 1t 15 a fact that Gov-
€INinent have accorded approval to
a Scheme for the manufacture of Bri-
tish ¢ractors in India; and

(b) if so, the details of the scheme?

The Minister of Industry (Shrl
Makghhat Shah): (a) and (b). One
firm hag been granted a licence under
the Industries (Development and Re-
gulstion) Act, 1951 for the manufac-
ture of 1250 Now. of agricultural
ttetiors per wntium in the range of
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1818 DBHP, in collaboration with a
British rm,

Television

[ 8hrl Supakar:
Shrl Ram Krishan Gupta:
Shri Padam Dev:
e3ep, ] Shri Khushwaqt Ral:
*~ Shri Naval Prabhakar:
"\ Shri Bhakt Darshan:
Shri Shree Narayan Das:
Shri Halder:

Wall the Minister of Information and
Broadcasting be pleased to state:

(a) the total capital invested by the
All India Radio in the installation of
television with effect from the 15th
September, 1959; and

(b) how many public and private
television receiver sets have been
licensed so far?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The
total capital invested by the All India
Radio so far on the experimental
Television service inaugurated on
15th September, 1959 is about Rs. 2'14
lakhs,

(b) Eight Commercial licences and
four Domestic licences for television
receiver sets have so far been issued
by the Posts and Telegraphs Depart-
ment.

Survey of Savings

*141. Shri 8. A. Mehdl: Will the
Prime Minister be pleased to state:

(a) whether any All India Survey
about savings has been conducted; and

(b) it s0, the details of the survey
and the amount spent on it?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharlal
Nehru): (2) and (b). No such survey
has been conducted. Some information
about savings has, however, been in-
cluded in the consumer expenditure
schedule of the regular National
Sample Survey enquiries, in some of
the recent rounds. This was intend-

adequate to give usable estimates of
savings for all India. The data on
savings has not been separately tabu-
lated.

No money has been spent specially
on the collection of information relat-
ing to savings.
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Sium Clearance in Bangalore Oity.

*143. Shri Keshava: Will the Minis-

ter of Works, Housing and Sapply be
pleased to state:

(a) the schemes for slum clearance
i the aty of Bangalore which have
been sanctioned by the Central Gov-
ernment;

(b) 1n how many of them progress
hag been made; and

(c) whether any, and to what ex-
teat, the money sanctioned for the
schemes has been spent so0 far?

The Deputy Minister of Works,
Homing and Supply (Shri Anll K.
Chanda): (4) to (c). A statement
fivang the required information is
laid on the Table of the Lok Sabha.
[See Appendix I, annexure No. 50.]

Cantonment Board Employecs

Shrl Ram Krishan Gupta:
*144.{ Shri Ajit Singh Sarhadi:
L ' Sardar Iqbal Singh:

Will the Minister of Labour and
Employment be pleased to state:

€a) whether it is g fact that there
no  uniformity in the scheduled

categories of the employees of the
Cantonment Boards under the Mini-
mum Wages Act, 1948; and

(b) if s0, steps taken or proposed
to be taken to make them uniform,

The Deputy Minister of Labomr
(Shri Abid Ali): (a). Yes.

(b). The categories of employees
employed in the various Cantonment
Boards naturally differ from Board to
Board in view of the size and requive-
ments of each Board, and it 1s not
practicable to make them uniform.

Training of Disabled Persons st
Chinakuri.

Shri Subodh Hansda:
*145.{ Shri 8. C. Samanta;
Shri R. C. Maghi:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether 1t 135 a fact that there is
# proposal for the establishment of a
centre for the training and rehabili-
tation of disableq persons at China-
kur1 Colliery Miners’ Institute in the

(b) ifnthestep.hkeuformﬂ-
ing the centre; and

(c) the number of workers trained
uptill now?

The Depuly Minister of Labour
(Shrl Abid AH): (a) and (b). The

centre has been functioning since May
1939,

(c). Five.
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Canberra Aireraft

Shri S. M. Banerjee:
Shri Panigrahi:
Shri D. C. Sharma:
*141. { Shri Ajit Singh Barhadi:
Shri Narayanankntty Menon:
| Shri Punnoose:
LShrl Sarju Pandey:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No 2 on the 3rd August,
1959 and state:

(a) whether Pakistan has agreed
to pay compensation for the loss of
the Canberra aiwrcraft; and

(b) 1f not, the further steps taken
by Government in the matter?

The Deputy Minister of External
Affatrs (Shrimati Lakshmi Menon):
(a) and (b). It is a matter of regret
to the of India that the
Government of have, in their
mfbseguant raply to the Note gent to
them, declingd ¢ deal seriously with

the various aspects of the incident,
lndhnmummmekm:
the incident, and, while describing
incident az unfortunate declined to
consider payment of any compensation.
The views of the Government of India
have been communicated to the Gov-
ernment of Pakistan.

Pre-Fartition Deposity with Pakistan

'lll.{ Shri Aﬂt llllh WF
Shri D. C. Sharms:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to re-
fer to the reply given to Starred Quies-
tion No. 184 on the 6th August, 1969
and state.

(a) the progress made in the pay-
ment of pre-Partition deposits of the
contractors held up in Pakistan; and

(b) what steps are being taken to
expedite the payments?

The Deputy Minister of Behabilits-
tion (Shri P. 8. Naskar): (a). Qut
of 2,298 claims registered with the
Central Claims Organization, 3816
claims have so far been settled

(b) The desirabihty of early settle-
ment of the pending claims has been
brought to the notice of the Govern-
ment of Pakistan from time to time.

Wage Board for Plantation Industry

r Shri Kodiyan:
Shri Hem Barua:
Shri Narayanankutty Menon:
Shri Punnoose:
Shri Oza:
*usl Shri 8. A. Mehai:
" | Dr. Ram Subhag Singh;
Shri Barju Pandey:
Shri Supakar:
Shri Sadhan Gupta:
Shri Ramfl Versa:
Lﬁhﬂ Ram Krishan Gupta:

Will the Minister of Labeur and
Employmsnt be pleased to state:

(s) whether Governmant bave sny
Broposal undse considasatisn $o set wp
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a Wage Board for the Plantation Io-
dstxy; and

" {b) 1 s0, the brosd features of the
proposal?

The Doputy Migister of Labour
(Shri Abid All): (a). Yes.

(b) The proposed Wage Board will
be required to work out a wage
structure based on the principles of
fair wages as set forth in the Report
of the Committee on Fair Wages as
far as practicable.

Representatives of Indian Newspapers
in Tibet and China

*150. Shri Shree Narayan Das: Will
the Prime Minister be pleased to
state:

(a) whether any newspaper agency
and the Indian Press are represented
in China and its Tibet region by
Indian personnel;

(b) if so, the strength of such per-
sonnel, the agencles or the papers
they represent and the places where
they are stationed;

(¢) the number of Chinese nationals
representing Chinese news agencies
and newspapers in India; and

(d) the names of such news agencies
and newspapers they represent and
the places where they are stationed”

The Deputy Minister of External
Affsirs (Shrimati Lakshmi Menon):
(a) and (b) As far as is known, no
Indian newspaper or news agency is
represented in China or in the Tibet
tegion

(c) and (d) The Hsin Hua News
Agency (New China News Agency) is
represented in India by two Chinese
worrespondents, who are accredited to
the Government of India and are nor-
mally stationed in New Delhi. At pre-~
sent only one of these two corres-
pondents is in India. No other Chinese
SE¥s agency or newspaper, as for a3
We are aware is represented in India.

Indlan Ostposty in NEFA

*151. Shrimati Mafida Abmed: Wil
the Prime Minister be pleased to
state:

(a) whether 1t 18 a fact that the
Chinese border forces are demanding
withdrawal of Assam Rifles from the
Indian outposts in the Kameng, Siang
and Lohit Frontier Divisions; and

(b) the latest position of those out-
posts?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) and (b). The
Chinese border forces demanded of
our checkpost personnel at KXhinze~
mane iIn Kameng Frontier Division to
withdraw. All the posts m the
Kameng, Siang and Lohit Frontier
Divisions are under our control.
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Mechanisation in Iron Ore Mines

*158, Shri 8. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Supplementary on Starred Ques-
tion No, 882 on the 28th August, 1959
and state:

(a) whether thousands of workers
in various iron-ore mines are likely to
face unemployment as a result of
introduction of labour-saving devices
(mechanisation);

(b) whether mine-owners took
prior permission from the Govern-
ment;

(c) the number of workers already
rendered idle at present; and

(d) the number of those provided
alternative jobs?

The Deputy Minister of Labour
(Shri Abid All): (a), (c) and (d). No,
excepting that in the case of Noamundi
mines, out of an estimated surplus of
5,000 about 3,000 workers are being
absorbed by TISCO and efforts are
being made to find alternative jobs for
the remaining workers.

(b) This iz not obligatory under any
labour law.
Antarctica

. TSI

. Will, the Prime Minister be pleased
to state:

‘ ’

(a) whetber Indla bas in any woy

(b) whether India was invited to
participate in the international com+
ference to evolve a treaty in this

::(;rd held in U.S.A. in October, 1968;

(c) if so, the nature of such parti-
cipation?

The Deputy Minister of External
Affalrgy (Shrimati Lakshmi Meuon):
(a) to (c). No, Sir. India was not
invited to participate in the confer-
ence on Antarctica,

Loss of Man-Days in Cemient Indmstey

207. Shri Ram Krishan Gupfa: Wi
the Minister of Labour and Empley-
ment be pleased to state the number
of man-days lost since April, 1858 due
to lock-outs, lay-off and strikes in
cement industry?

The Deputy Minister of Labows
(Shri Abid All): From April 1958 to
August 1859, 3,82,166 man-days were
lost due to strikes in the Cement in-
dustry involving 10 or more workers,
No lockout was reported during this
period. Infdrmation relating to lay
off is not available.

Import and Export Licences

208. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total number of cases
recetved by the Investigation smd
Vigilance Division of the Import and
Export Trade control organisation dur-
ing 1959 so far;

(b) out of them how many were
disposed of departmentally and how
many were handed over to the Special
Police Establishment; and

(c) the nature of action taken and

how many persons were convicted,
biack listed and placed on the. Sus-
pense List?



63  Wrltes Auswers KARIIKA 26, 1881 (SAKA) Written Anowers 634

The Minister of Osmtueree (Shri
Kaannge): (2) 718 ngto 10th Novem-
ber 1959.

(b) Disposed of departmentally 131
Handed

over to SPE 64
(¢) Convicted Nil
Blacklisted 3

Placed on the suspense list 74

Oottage and Small-Scale Industries
in Bombay

209. 8hri Pangarkar: Will the Minis-
ter of Commerce and Industry be
pleased to state the various schemes of
cottage and small-scale industries
being implemented in Bombay State
with the help of Central Government
and the state at which they stand at
present?

The Minister of Industry (Shri
Manubhai Shah): Necessary informa-
tion is being collected and will be laid
on the Table of the House at an early
date. sl

Bicycle and Sewing Machine Industry
in Bombay

220. Shri Pangarkar: Will the Minis.
ter of Commerce and Industry be
pleased to state:

(a) the number of ancillary units
functioning in Bombay State for the
manufacture of bicycles;

(b) the annual output of these units;

(c) the total production of cycles
during the year 1959 so far;

(d) the amount of financial assist-

ance given to these units by the
Central Government upto the 30th
September, 1959; and

(e) the total production of sewing
machines in Bombay State during the
year 1959 so far?

The Minisler of Indusiry (Shri
Manubhal Shah): (a) There are 31
units manufacturing bicycle parts and
accessories in the Bombey State;

(b) Information ig not available.

(c) 82,389 bicycles from January to
June 1869.

(d) The Central Goverrsment has
not given any financial assistance
direct to any unit.

(e) 215 sewing machines from
January to March, 1989,

Export of Leather Goeds

211. Shri Pangarkar; Will the Minis-
ter of Commerce and Indusiry be
pleased to state the steps taken or pro-
posed to be taken to promote the
export of leather goods to Hungary,
Sweden and West Germany?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):

The following steps were taken to
promote the exports of leather goods
to Hungary, Sweden and West
Germany:

1. Hungary.~An Indian Trade Exhi-
bition was organised at Budapest from
the 2nd to 17th May, 1959 where
besides other goods, a wide variety of
our leather goods were displayed.

Leather goods have been included
in the list of goods available for
export from India to Hungary append-

ed to the Indo-Hungarian Trade Agree-
ment.

2. Sweden.—Leather goods have
been included in the list of goods
avajlable for export from India to
Sweden appended to the Indo-Swedish
Trade Agreement.

Leather goods manufactured in the
country were exhibited at the St. Eriks
Fair held in 1957 and 1938.

3. West Germany.—The India Trade
Centre in Frankfurt (West Germany)
hag undertaken market surveys on
various copmmodities including leather
and hides and skins.

Leather goods were displayed at
the Frankfurt Intermationsl Autumn



Fair held from the 30th August to 3rd
September, 1959

The programme for the next year
will be finalized in consultation with
fhe Leather Export Promotion Council

Plan Expenditure in Bihar

212. Shri Anirudh Sinha: Wil the
Mimister of Pianning be pleased to
state

(a) the Central assistance given to
the State of Bihar during the 4th year
of the Second Five Year Plan,

(b) whether there was any short-
fall 1n the plan expenditure of the
State Government during the year
1958-59, and

(e) 1t so, to what extent?

The Deputy Minister of Planning
{Shri S. N. Mishra): (a) The Central
assistance allocated to Bihar for the
Annual Plan 1959-60 amounts ¢to
Rs 19 crores

(b) and (c)
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Loans to Widows and Usaliuched
Wemens

214, Shri C. K, Bhattacharya: Will
the Minister of Rehabilitaiion and
Minority Affairs be pleased to state:

(a) the amount of loans advanced
30 far to the displaced widows and
unattached women from East Bengal
to enable them to earn their living by
(1) the Central Government, (2) West
Bengal Government, and (3) any other
State Government, and

(b) whether any portion of these
loans has been remitted and 1f so, the
extent thereof?

The Deputy Minister of Rehability-
tion (Shri P. 8. Naskar): (a) and (b).
About Rs 68 crores have been
advanced to approximately 5 75 lakh
famihes of displaced persons from
East Pakistan during the last ten
years as rehabilitation loans It would
involve considerable time and labour
to collect information regarding the
loans advanced to displaced widows
and unattached women If informa-
tion 1s required with regard to the loan
granted to any particular individual
or 1indivaiduals, an effort will be made
to collect the same

Indians in Ceylon

215. Shri D. C. Sharma: Will the
Prime Minister be pleased to state

(a) the number of persons of
Indian ongin hving 1n  Ceylon who
have so far applied for citizenship of
India and

(b) the number of those who have
been granted the citizenship of India?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) From 1st January, 1954
to the 30th September, 1069, 43,259
spplications for Indian emb
were received by the Indian
Commisston in Ceylon. The mb.
of personsg covered by these applioa-
tiong is net available.
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: (b) 38,844 paraons, sovered by 34348
m?i’uﬁmhnbammdm
.citizenship. 1,785 applicstions cover-
ing 2,811 persons were rejected. The
zempining applicstions are under con-
siderstion.

Government Advertisements

216. Shri D, C. Sharma: Will the
Minister of Informatioh and Broad-
casting be pleased to state what per-
centage of total value of advertise-
mentg distribute@ by Government has
gone to Urdu language newspapers of
India in each of the past three years”?

The Minister of Information and
Broadcasting (Dr Keskar): The per-
centage of total value of display and
classified advertisements distributed
by the Directorate of Adverstising
and Visual Publicity to Urdu language
newspapers in the past three years 1s
given below:—

1956-57 1957-58 1958-59

Display advertise-
ments} . . 5$7%

Classified rdver-
tisements

5$4% 54%

1°3% 16% 1 7%

Nuclear Research

217. Shrl Kallka Singh: Will the
Prime Minister be pleased to state:

(a) the assistance given in the years
1957-58 and 1958-59 to various Univer-
sities of India and other educational
and scientific institutions 1n the coun-
try for advanced study and research
in the nuclear sciences;

(b) whether individual scientists m
the country are in receipt of financial
qid for assisting the nation in the
stomic energy programme;

(c) whether India has made any
outstanding achievement in nuclear
research; and

(@) it so, the éetails thereof?
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The Prime Minisisr snd Misister
of External Affalys (Shri Jawaharial
Nehru): (a) A statement showing the
details of the financial assistance given
to various univergities and institutions
during 1857-58 and 1988-50 for
advanced study and research in the
nuclear sciences is placed on the Table

of the House. [See Appendix I,
annexure No 51.]

(b) No.

(c) and (d). A description of the

research activities of the Department
of Atomic Energy has been given in
their Annual Report entitled “A Brief
Report of the Activities of the Depart-
ment of Atomic Energy for the year
1958-59”.

Small-Scale Handloom Indusiries in
Punjab

218. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of small-scale hand-
loom industries started in Punjab on
co-operative basig during 1858-59,
district-wise, and

(b) the total amount sanctioned by
way of loans and grants for the deve-
lopment of the industries?

The Minister of Commerce (Shri
Kanungo): (a) 53 Co-operative
Societies have been started. Dastrict-
wise figures are being collected

(b) Loan Rs 22,000
Grant Rs. 4,49,000

Migration from Pakistan

219. Shri D. C. Sharma: Will the
Prime Minister be pleased to state
the number of Hindus who have
mugrated to India from West Pakistan,
since July 1859 so far®

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nekru): 1098 Hindus migrated from
West Pakistan to India from 1st July,
1959 to 15th October, 1959.
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Biuily of Poncelful Uses of Atemale
Energy

280, S&rl D. C. Sharma: Will the
Prime Minister be pleased to state the
pumber of Indian students who are
being trained at present in peaceful
uses of atomic energy in the US.A?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): No Indian student is at pre-
sent receiving financial assistance from
the Department of Atomic Energy for
training in peaceful uses of Atomic
Energy in the U.S.A.

Naga Hostlles

221. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the present law and order posi-
tion in the Naga Hills Tuensang Unit;

(b) the number of raids made by
the Naga hostiles since the 1st August,
1969;

(c) the extent of loss in life and
property suffered; and

(d) the nature of help given to
affected people for rehabilitation?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): (a) The law and order situa-
tion in Naga Hills Tuensang Aree has
continued to make steady progress;
overall improvement has been parti-
cularly marked this year. The villagers
bhave acquired confidence in them-
selves and they have denounced hostile
activities and freely given their sup-
port to the Administrationt in the
various tasks of development.

Information is available to show that

increasing scale. Information regard-
ing hostile movements and activities is
slso more readily available,

There have been & few raids result-
ing in some loss of life and property.
At the same time, the ,surrender of
arms and the hostiles themselves has

shown a marked incressd during this
year. A number of leading hosifle
personalities have been arresthd, “The
local Naga Village Guards have skown
considergble initiative and in conjwove-
Yion with our security forces hawe
taken action against the hostiles
inflicting casuslties and ocapturing
their weapons.

A significant pointer revealing im-
provement in the overall political
situation has been the passing of a
resolution unanimously in October,
1959, in the 3rd Convention of the
Naga people held at Mokokchung and
attended by delegates representing all
tribes and numbering 3,374, to deman@
a settlement of the Naga question as
a part of the Indian Union.

(b) Eleven.

(c) Three civilian lives were lost.
A sum of Rs. 410 was looted in one
of the raids.

(d) Cash grants and relief in kind
were given to affected persons for
their rehabilitation,

Impact of Broadcasting on Cultural
Pattern

222. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to refer to the
reply given to Unstarred Question
No. 287 on the 6th August, 19590 and
state the further progress made so far
mn regard to Government’s proposal
to conduct a nation-wide study of the
impact of broadcasting on the cultural
pattern of the country?

The Minister of Information and
Broadcasting (Dr. Keskar): It has not
been possible to take up this as suffi-
cient funds for such a project could
not be made available.

Second Atomic Reactor

223. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply ‘given to Unstarred Ques-
tion No. 288 on the 6th August, 1059
and state:

(a) the latest position with regard
to the setting up of the second atomie
reactor in India; and
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(b) the tota] amount spent thereon
0 x?

The Prims Minister and Minister
of Exteenal Affatrs (Bhrl Jawaharisl
Nelhru): (a) The main hall and con-
trol room will now be ready by 3lst
December, 1959 when the erection of
the reactor will start. The reactor is
expected to start functioning some
three months thereafter.

(b) An expenditure of approxi-
mately Rs. 12.6 lakhs has been incur-
red on the project up to the end of
October, 1959.

Employment Exchanges

224. Shri D. C, Sharma: Will the
Minister of Labour and Employment
de pleased to state:

(a) whether it is a fact that the
number of persons registered with the
various Employment Exchanges in the
country has increased during the
third quarter of 1959 as compared to
the corresponding period in 1958; and

{b) if so, to what extent?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes.

(b) The number of persons on the
Live Register of the Employment
‘Exchanges increased from 11,53,000 at
the end of September, 1958 to
14,08,903 at the end of September,
18569.

Fresh registrations during the
quarter July to September, 1959 were
7,12,052 as against 6,47,602 during the
quarter July to September, 1958.

Central Statistical Organisation

225, Shri D. C. Shrl.m: Will the
Prime Minister be pleased to state:

(a) whether the Central Statistical
Organisation has surveyed the state
of income in the State of Punjab; and

(b) if so, with what results?

The Prime Minister and Minister
@l External Affaire (Shri Jawaharlal
Nebru): (a) No.

(b) Does not arise. The Central
Statistical Organisation has, however,
advised the Office of the Economie
and Statistical Adviser to the Govern-
ment of Punjab on certain conceptual
and methodological aspects relating
to estimation of state income im that
State.

Sericulture Indusiry in Himachal
Pradesh

226. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what ure the schemes sanc-
tioned for the development of Seri-
culture Industry in Himachal Pradesh
for the year 1959-60; and

(b) the progress achieved so far?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b).

Sericulture schemes sanctioned durin8
1959-60 in Himach al Pardesh :

SI. Name of the Scheme Progress achieved
No. 30 far

1. Central Demons- Administrative ap~
tration Farmand proval and ex.
Grainage at Man- penditure  sanc-
di. tion has been

conveyed to the
Chief Engineer,
Himachal Pradesh
Administration for
the construction
of buildings,

2. Organisation of
Central Demons-
tration Farm at
Dhsulakuan.

3. Establiskment of
Reeling Demons-
tration-cum-Pro-
duction Centre
at Mandi.

Slum Clearance in Delhi

227, 8hri D, C. Sharma: Will the
Minister of Works, Housing and
Supply be pleased to refer to the
reply given to Unstarred Question
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No. 381 on the Oth August, 1959 and
staté the progress mede so far in
regard to the clearance of the slums
around Jama Masjid, Delhy, and the
focation of fish murket at Dujana
House, Delhi®

The Deputy Minister of Works,
Housing and Supply (Shrl Anll K
Chanda): The scheme for remodel-
ling of Dujana House with a fish
market on the ground floor has not
made any progress so far as the
occupants are unwilling to vacate the
premises temnporarily despite the fact
that alternative accommodation was
offered to them and efforts were made
by the Mayor to persusde them to
vacate the premises The Dell:
Municipal Corporation, however, are
making further efforts to get the pre-
mises vacated The scheme for
removal of junk shops around Jama
Masyd to an alternative site is under
the consideration of the Delhi Munici-
pal Corporation The scheme for
removal of cycle shops around Jama
Maspd 1s being revised by the Delhi
Development Authority

Import of Raw Wool and Wool Tops

Shri Shree Narayan Das:
228. Shri Ram Krishan Gupta:

Shri Ajit Singh Sarhadi:

Sardar Igbal Singh:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether there has been any
delay 1n the 1ssuc of licences for the
immport of raw wool and wool tops
this year,

(b) if so, the reasons for such
delay,

(c) the total quantity of raw wool
and wool tops for which licences have
been 1ssued and the actual quantity
imported during 1859 so far,

(d) whether it 1s a fact that some
of the umts manufacturing woollen
products are not working to their
eapucity for want of raw materials;
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(&) if so, the tuidber 0f sub wbits;
and

(1) the steps taken or propesed to
be taken to issue import Mcences for
wool?

The Minister of Commerce (Shri
Kanungo): (a) and (b) There has
been some delay in the issue of
licences for raw material to the wool
industry pending finalisation of
foreign exchange allotment for the
purpose

(c) Licences to the value of
Rs 925 crores were 1ssued during the
year 1958-59 and the following quan-
tities were imported:

242 milhon lbs
16 36 million 1bs
338 milhon lbs

Raw wool
Wool tops
Shoddy Wool

(d) to (f) Due to the acute short-
age of foreign exchange, the import
of raw material for the industry has
had to be restricted, but allocations
are so made as to keep the units
gomng

Export of Iron Ore

229 J Shri Panigrabi:
1Shrl Ram Krishan Gupta:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No 2168 on the 4th September, 1959
and state

(a) whcther the negotrations wath
West European countries for joint
projects to develop iron ore resources,
transport and port facilities 1n India
have since been concluded,

(b) 1f so, the result thereof;

(c) whether the negotiations for
additional export of iron ore by utilis-
g the existing facilities available at
Paradip Port have also been com-
pleted; and

(d) if so, what additional amount
for export hag been negotiated?
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e Beputly Miunister ¢f Commerce
sull fodustiy (Shif Satish Chandra):
(&) No, Sir. P

(b) Does not arise.

(c) and (d). According to the exist-
ing facilities available for shipment
st Paradip Port, there is a proposal
to ship 50,000 tons of iron ore to
Japan during 1959-60 As and when
additional facilities become available,
the quantity would be increased.

Industrial Estate in Jeypore (Orissa)

230. Shri Panigrahi: Will the
Minister of Rehabilitation ang@ Mino-
rity Affairs be pleased to state:

\a) wneiner Yne Danddxaranya
Authority has suggested a scheme for
setting up an I1ndustrial estate in
Jeypore in Koraput District m Orissa;
and

(b) 1f so, whether the proposed
industrial estate m Jeypore has been
established by now?

The Deputy Minister of Rehabilita-
tion (Shri P. § Naskar): (a) The
Dandakaranya Development Authority
has generally approved a proposal to
set up an 1ndustrial estate. The
detailed scheme 1s now under pre-
paration

(b) Does not arise

Amount allocated to Orissa

231, Shri Panigrahi: Will the Minis-
ter of Planning be pleased to state:

(a) the amount lapsed out of the
total amount allocated to Orissa State
during the first three years of the
Second Five Year Plan; and

(b) 1f so, the reasons therefor?

The Deputy Minister of Planning
(S8hrl S. N. Mishra): (a) The figures
of actual expenditure for three years
are not available. The expenditure
under the State Plan in 1056-87 was
Rs. 16.8 crores against the budgeted
qutlay of Rs. 23.4 crores, there being
no approved Annual Plan outlay.

the approved outley of
Rs, 35.1 crores in 1957-38, the esti-
mated expenditure was Rs, 328
crores,

(b) The shortfall in expenditure
particularly in the first year of the
Second Five Year Plan, is mainly due
to fajlure to acquire lang for certain
schemes like Seed Farms, etc, non-
availapility of technical personnel and
key materials like steel, cement, etc.

wage Boards for Indusiries

Shri Ram Krishan Gupta:
Shri 8. M. Banerjee:
| Shri Tangamani
232, .i Shri Panigrahi:
i, Senkans,
Shri T. B. Vittal Rao:
Shri D. C. Sharma:

will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No 331 on the 1l1th August, 1958 and
state:

(a) whether the Wage Boards have
since Submitted their final reports;
and

(b) M so, the mam recommendations
made theremn (report-wise)?

The Deputy Minister of Labour
(Shri Abid All): (a) Only the Wage
Board for Cement Industry has sub-
mitted its report.

(b) These will be announced along
with Government decisions as soon as
possivle.

Wage Boards

233, Shri Ram Krishan Gupta: Wil
the Minister of Labour and Employ-
ment be pleased to state:

(a) Whether  Government have
received comments from the
employees’ and workers’ organiza-
tions on the draft proposals for plac-
ing the wage boards for industries on
a statutory footing;

(b) if so, details thereof; and
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(c) the nature of steps taken so Tar
to place wage boards for industries
«<n a sistutory footing?

The Deputy Minister of Labour
(Shri Abld Alf): (a) and (D). Replies
aave so far been received from two
Central Organisations of employers
and one Central organisation of
employees. They are generally not in
favour of the proposed special legis-
lation for Wage Boards,

{c) Final decision has not been
taken as yet.

Provident Fund Scheme

234 Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Unstarred Question No. 2171
on the 4th September, 1959 and state:

(a) whether Government have con-
sidered the recommendations made
by the Study Group on Social Secu-
rity regarding the conversion of
Provident Fund Scheme into an old-
age and/or survivorship pension (for
widows and children); and

(b) if so, the result thereof”

The Deputy Minister of Labour
«Shri Abid Ali): (a) and (b). Copies
of the Report of the Study Group
were circulated to the interests con-
cerned. Comments are still awaited
from some of them. In the meantime,

the replies so far received are being
examined.

‘India 1958’ Exhibition

Shri Ram Krishan Gupta:
235. Shri Bhakt Darshan:
Shri Naval Prabhakar:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 1402 on the 24th August, 1859
and state at what stage is the pro-
posal to set up a permanent exhibi-
tion at the sight where the ‘India
1988’ exhibition was held?

NOvEMBER

try be pleased to refer to the reply
given to Unstarred Question No. 1943
on the 1st September, 1859 and state:

(a) whether Government have sinoe
examined the scheme for the manu-
facture of chloramphenical at Okhla
by a private firm with Italian help;
and

(b) if so, the result thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
scheme submitted by the firm lacked
certain essential details which have
been called for. The scheme will be
examined by Government on receipt
of complete mnformation.

Production of Aluminium

2g7. J Shri 8. C. Samanta:
| Shri Subodh Hansda:

will the Minister of Commerce and
Industry be pleased to state:

(a) when did India start producing
aluminium;

(b) what 1s the present volume of
production; and

(c) how much bauxite reserves do
we have in India?

The Minister of Industry (Shrl
Manubhai Shah): (a) India started
producing aluminium in March, 1943.

(b) The present volume of produc-
tion of virgin aluminium is approxi-
mately 17,500 tons per annum.

(¢) The total estimated reserves of
bauxite in India are of the order of
250 mallion tons.
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Detlary and Posm Type Quarters

Sapply be pleased to state:

{a) the number of Dafiary and Peon
type quarters at present in the Gene-
ral Pool;

(b) the number of Daftary and
Peon type quarters at present under
counstruction;

(c) whether it is a fact that Peon
type quarters are allotted to Daftaries;
and

(d) it so, the reasons therefor?
The Minister of Works, Housing
and Supply (Shri K, C. Reddy): .

® Oold

New

Delhi  Delhi
Daftry type quarters . 827 52
Peon type quarters * 5,663 184

TOTAL } 6,490 236

GaAND ToTaAL . 6,726

*Thus does not include the non-
scheduled accommodation consisting
of 435 out-houses|servants quarters in
New Delhi|Old Delhi which are allot-
ted to Class IV officers on out-of-turn
basis,

(b) 2,424.

(¢) Peon type quarters are allotted
to all categories of Class IV officers
including Daftries,

(d) Due to economy measures and

paucity of Iland, only peon type
quarters are constructed for all cate-

Ndl‘thﬂnN
Employses

Minister of Works, Homaing
Bupply be pleased to state:

(a) the number of applications of
Class IV Employees pending at pre-
sent for out of turn allotment of ac-
commodation;

(b) the number of applications
pending for change of accommodation
allotted out of turn on medical
grounds at present;

(c) whether it is a fact that the
rent for servants quarters allotted to
Daftaries on out of turn basis is
charged at a much higher rate than
actually in vogue; and

(d) it so, the reasons therefor?

The Minister of Works, Housing and
Sopply (Shri K. 0, Reddy): (a) €7,
This includes 27 cases where allot-
ments have already been sanctioned
but have not yet materialized for want
of vacancies.

(b) 4, In all the four cases change
has been sanctioned but allotments
have not yet been made as there are
N0 vacancies.

(e¢) No.

(d) Does not arise.

Caleutta Dock Workers (Regulation
of Employment) Scheme

m.sms.u.m:wmzm
Minister of Labour and Employ-
ment be pleased to refer to
the reply given to Starred Question
No. 1164 on the 4th September, 1959
and state:

(2) whether the report of the one
member committee appointed to re-
view the working of the Calcutta
Dockk Workers (Regulation of Em-
ployment) Scheme has since been
submitted; and

(b) if s0, what are the main find-
ingy?

The Deputy Minister of Labowr
(Shrt Abd AM): (a) Yes
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(b) A summary of the recommen-
dations of the Committee will be
supplied to the Parliament Library
a8 soon as it is decided to release the
report.

Krishna and Edwards Textile Mills
Rajasthan

241, Shri B. M. Banerjoe: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No, 1283 on the
9th September, 1959 and state what
further progress has since been made
in the working of the Krishna and
Edwards Textile Mills, Rajasthan?

The Minister of Commerce (Shri
Xexongs): Nt e cgge of Biward
Mills the report of the Investigation
Committee is awaited. There is no
change in the position regarding
Krishna Mills. Both the mills are
continuing to work
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Hydol Projects in NEFA

245, Shri L, Achaw Singh: Will the
Prime Minister be pleased to refer
1o the reply given to Unstarred Qués-
tion No. 286 on the 6th August, 1060
and state:

(a) whether investigation into any
of the hydel projects in North East

Y.
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Trontier Agency has been completed
and report thereof submitted;

(b) if so, the names of those pro-
jects and places where they are to be
set up; and

(c) whether any of them is likely
to be started during the Second Five
Year Plan period?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nebru): (a) and (b). There is noth-
ing further to add to the answers
already given to Questions No. 3748
on 30th April, 1956, and No. 266 on
the 6th August, 1939, These schemes
are still under the examination of
the Central Water and Power Com-
mission.

(¢) This 13 not likely.

Relief to Nagas

246. Shri L. Achaw Singh: Will the
Prime Minister be pleased to state:

(8) whether it is a fact that relief
granted to victims of Naga hostiles
has gone into the hands of the hos-
tiles; and

(.b) the total amount distributed as
relief to those Nagas who suffered as
a result of hostilities in the year
1988-59°

The Prime Minister and Minister
of External Affairs (Shri Jawaharla}
Nehru): We do not think so.

(b) The information is being col-
Jocted and will be laid on the Table
of the House.

Distribution of Copper and Zinc

#M7. Bhrl D. C. Sharma: Will the
Minister of Commerce and Indusiry
be pleased to state:

(2) whether it is a fact that the
Federation of All-India Non-schedul-
ed Metal Manufacturers Associstion

’2& urged the Union Ministry of
- merce and Industry to take over
Wﬁon of copper and zinc from
the States to ensure a more smooth

and equitable distribution of non-
ferrous metal to consumers; and

(b) if «o, the decision of Govern-
ment thereon?

The Minister of Indusiry (Shri
Manubhal Shah): (a) and (b), At
present, the distribution of copper
and zinc to the small scale units is
done by the Ministry of Commerce
and Industry, but in such distribu-
tion, the State Directors of Industries
are ebsociated The State Directors
of Industries assess the reasonable
needs and verify the production of
amall scale units. This arrange-
ment has been satisfactory and it is
not proposed to change it.

Kidnapping of Indian National

248, Shrt D. C. Sharma: Will the
Prime Minister be pleased to refer
to the reply given to Starred Ques-
tion No. 1305 on the 9th September,
1059 and state the progress since
made in getting released Shri
Bhanwar Singh, an Indian National,
who was kidnapped from the border
villages of Bikaner District and in
recovering Rs. 5000 taken by the
dacoits from across the Pakistan
border as ransom for releasing Shri
Ram Chandra Mahajan of Jodhpur
District?

The Prime Minister and Minister
of External Afiairs (Shri Jawaharial
Nehru): Shri Bhanwar Singh was re-
leased by the dacoits &nd has zince
returned to India. The amount of
Rs, 5,000 taken as ransom by the
dacoits for releasing Shri Ram
Chandra has not been recovered so
far. The Pakistan Government have
stated that the dacoits did not enter
Pakistan territory after committing
the crime.

Wool Exports

249. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Indian
Wool Exports to West Germany,
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France and Italy fell conaiderably
during the year 1838-58;

(b) it so0, the extent of fall; and
(c) the reasons therefor?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(2) and (b). Exports to the three
countries during 1858-59 declined by
about 7 lakhs 1bs. as compared to the
previous year.

(c) This decline appears to be due
to normal trade fluctuations.

Cameras and Binoculars

250 Shri Pangarkar:
"\ Shri Rameshwar Tantia:

Will the Mimister of Commerce
and Industry be pleased to refer to
the reply given to Starred Question
::. 607 on the 20th August, 1959 and

te:

(a) whether proposals have since
been received from the Japanese
firm for the establishment of factor-
fes for manufacturing cameras and
binoculars; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). Rep-
resentatives of the Japanese firm re-
cently visited Indis eand discussions
were held with them with regard to
technical collaboration. Further dis-
cussions are being held in Japan with
the Japanese firm. The terms of
foreign collaboration have not yet
been finally formulated.

Export of Engincering Goods

251. Shri Kodiyan: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government have
drawn up eny new scheme for boosting
up the export of engineering goods;
anlt

(b) i so, the main features of the
scheme?
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The Doeputy Minister of Commorep
NIM,(MIQHM;
(a) Yes, Bir.

(b) The main features of the new
scheme are:

(i) It provides for issue of Im-
port licencés for raw mate-
rials, components, consumabls
stores etc. against total
exports.

(i) The import licences are to be
issued for twice the imported

per cent. of the fo.b, value
of the finished goods export-
ed, whichever is lower, sub-
ject to a minimum of 20 per
cent, of the £.0.b. value of the
finished goods exported.

(lii) The import licences issued
under the scheme may be
used for import of raw
materials, components, con-
sumable stores, tools or
machine parts for replace-
ment purposes (not involving
expansion or a fresh instal-
lation) which are not In-
digenously available in ade-
quate quantity or quality or
prices or in time, required by
the registered exporter for
use in his own factory or
factories producing engineer-
ing goods.

(iv) It provides for allotment of
Pig iron and steel required
for manufacturing the engi-
neering goods for export, at
concessional prices. In case
an exporter wishes to forego
this right and import iron
and steel in lieu of it, he will
be permitted to do so, subject
to his over-all import entitle-
ment under (ii) above.

(v) The import licences for raw
materials etc, can be claim-
ed on the basis of past ex-
ports or on the basis of ex-
ports to be made in future,
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Closure of Tuxtile Mill

kel Warjor:
382 { 8hri T, B. Vittal Rao:
Shrl Kodiyan:

Will the Minister of Commerce
and Isdustry be pleased to state:

(a) the number of workers thrown
out of employment as a result of
closure of Textile Mills dunng this
year so far; and

(b) the number of workers re-
employed in them and in other con-
cexrns?

The Minister of Commerce (Shri
Kanungo): (a) and (b). During this
year ten cotton textile mills closed
down and the number of workers
rendered unemployed was 40,580,
Out of them four mills have re-
opened absorbing about 32,000
workers.

Modernisation of Textile Industry

( Shri Warlor:
253. { Shri T. B, Vittal Rao:
| Shri Kodiyan;

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Working Group
set up by the National Industrial
Development Corporation to study
the question of modernisation of
Textile Industry in India has com-
pleted its work;

(b) whether it has submtted 1its
report; and

(c) if so, the main findings of the
Working Group?

The Minister of Industry (Shrl
Mamsbhai Shah): (a) No, Sir.

(b) and (c). Do not arise.

Werild Trade Fair at Chicago

[ Shrimati Parvathi Krishnan:
254. { Shri Nagi Reddy:
| Shri Wardor:

Will the Minister of Commerce
and Industry be pleased to refer to
the reply given to Starred Question
No. 463 on the 14th August, 1859 and
state:

(a) the total expenditure incurred
m our participation in the World
Trade Fair at Chicago;

(b) what were the main articles
for exhibition from India; and

(c) what have been the results
achieved?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The total expenditure incurred
on the Fair, according to accounts
received upto the end of September,
1959, is Rs. 4,48,069-68.

(b) A statement showing the main
items displayed in the Fair is placed
on the Table. [See Appendix I,
annexure No, 52].

(c) India’s participation in the
Chicago Fair has created a good deal
of buyer-consciousness in that region.
Orders to the tune of over one crore
of rupees are reported to have been
already booked as a result of our
participation.

Motor Vehicles

255. Shri Anirudh Sinha; Will the
Minsien.of Commerce and Industry be
pleanamgas state:

(a) the number of motor vehicles
in use in the country as on the 3lst
day of December, 1958;

(b) the number of vehicles requir-
ed for replacement per year;

(c) the number of motor vehicles
produced per year in the country
during the past three years ending
December, 1938;
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(@) whether the annual production
is sufficient for replacement and for
satistying the growing needs of the
people; and

(e) if not, what efforts are being
made to cope with the situation?

The Minister of Industry (Shri
Manubhai Shah): (a) The number of
motor vehicles on the road in the
country as on the 31st Day of March,
1958 (upto which statistics are avail-
able) was approximately 499,000.

(b) No estimates of the current re-
placement demand are available,
The Tariff Commission in its Report
(1956) on the Automobile Industry,
however, estimated the annual re-
placement requirements at 14,000
passenger cars and 17,000 commercial
vehicles, taking into account the
number of vehicles in use in the
country at the end of 1954-55 whuch
was 3,34,938 Nos, The demand has
gone up since then and the Jha Com-
mittee has been asked to assess the
overall demands of different types
of motor vehicles.

(c) The number of motor vehicles
produced in the country is as follows:

Year Production
1956 32,138
1957 33,058
1958 26,788

1959 (estimated) 35,500

(d) and (e). To a certain extent
the production of motor vehicles since
the last year has been short of the
demand primarily for the reason that
import of components has been al-
Jowed on a restricted scale in view of
the shortage of foreign exchange since
1957. During the current year, how-
ever, sufficient foreign exchange has
been released to the automobile
manufacturers for the import of com-
ponents and the situation has of late
considerably improved and is expect-
od to further improve in the next
six months or 8o as the impact of
Jarger releases of foreign exchange
will be more felt during 1860. Apart
from this, Government have appolint-
ed an Ad hoe Committee to review

the progress made by the Automohile
Industry and also to make recom-
mendationg for its gquick develop-
ment,

Salt Works in Kuteh and Saurashtrs

256, Shri Khimjl: Will the Minister
of Commerce and Industry be pleased
to refer to the reply given to Starred
Question No. 724 on the 24th August,
1959 and state:

(a) whether the extent of losses
sustained by the Salt Works in Kutch
and Saurashtra has since been assess-
ed and relief in the form of loans and
grants given to such salt works; and

(b) 1f so, the names of the salt
works t0 whom such relief has been
given and the quantum thereof?

The Minister of Industry (Bhri
Manubhal Shah): (a) The extent of
losses is still under investigation.

(b) Does not arise,

Employment in UN.

257. Shri Inder J. Malhotra: Will
the Prime Minister be pleased to
refer to the reply given to Unstarred
Question No. 1386 on the 24th August,
1959 and state:

(a) the various measures adopted
by the Central Government to ad-
vertise employment opportunities in
the United Nations;

(b) whether personnel from the
non-official sector also get employ-
ment in various U.N. agencies;

(c) i so, how many such person-
nel are working at present with
various U.N. agencies; and

(d) the percentage of the posis re-
served for Indian personnel in UN.
headquarters and allied agencies?

The Prime Minister and Minister
of External Affairs (Shri Jawaharisl
Nehru): (a) United Nations vacancies
are not advertised by the QGovern
ment of India.

(b) Yes, Sir.
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(c) and (d). 35 pereons who were
not officials of the Government of
India at the time of their employ-
ment are at present working in the
United Nations Secretariat. The
“desirable range of posts” for Irdian
Nationals calculated in accordance
with the percentage of India's con-
tribution to the United Nations
budget is from 25—42.

Altogether 59 Indians are now
working in the U.N. Secretariat. In-
formation regarding the Specialised
Agencies is being collected and will
be placed on the Table of the House
in due course.

AJR. Overseas Programmes in Teluga
258. Shri B. Rajagopala Rao: Will

the Minister of Information and

Broadcasting be pleased to state:

(a) whether it is a fact that the
Telugu programmes like news etc., are
not included in the overseas services
of All India Radio though a large
number of Andhra people are residing
in other Asian countries and in Africa;
and

(b) if so, whether there is any pro-
posal to include such programmes
now?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). At present, the only services that
are being broadcast for Indians over-
seas are in Tami]l, Gujerati and Hindi.
Telugu songs are, however, being in-
cluded in the Tamil programmes of
the External Services. In view of the
high costs of starting a new service
and non-availability of frequencles, it
is not possible to take up any pro-
posal at present for additional langu-
:‘xe broadcasts in our External Ser

ces.
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Sale of Tobacco to Japan

260. Shri Damani: Will the Minister
of Commerce and Industry be pleased
to state:

(2) whether 1t is a fact that the
State Trading Corporation has enter-
ed into a deal for the sale of tobacco
to Japan; and

(b) if so, the details of the deal en-
tered into?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) 645777 1bs. of Sun-cured
Country Natu Tobacco against the im-
port of 120 metric tons of naturel
B. P. Camphor.

Enterprises started in Collaboration
with M/s Edgar Kaisers

261, Shri Khimji: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the enterprites which have
been started in Indis in collaboration
with Messrs. Edgar Kaisers; and
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(b) the terms of collaboration in
regard to capital investment, technical
know<how, marketing facilities, etc.?

The Minister of Indusiries (Shri
Manubhal Bhabh): (a) and (b). A
statement giving the names of enter-
prises which have entered into col-
laboration with Messrs. Edgar Kaisers
of US.A. is placed on the Table {See
Appendix I, annexure No. 53]. These
agreements are between private

parties. It is therefore not considered

advisable for the Government to
divulge the exact nature of the terms
of collaboration without the consent
of the parties concerned.

Construction of Shops In New Lajpat
Ral Market

262. Shrl Halder: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the number of shops constructed
in the New Lajpat Rai Market;

(b) whether the shops have been
provided with electric fittings;

(¢) the number of shops allotted and
occupied;

(d) the number of shops lying
vacant; and

(e) the reasons for the same?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): It 18 pre-
sumed that the question relates to

Pleasure Garden Market. If s0, the
replies are as under:

(a) 414,
(b) Yes.

(c) All the shops have been allot-
ted and occupied.

(d) Nil
(e) Does not arise.

Shops in Old Lajpat Ral Market

268, Shri Halder: Will the Minister
of Rehabilitation and Minority Aftairs
be pleased to state:

(a) the date when construction of
shops in the old Lajpat Ral Market
was undertaken;

(b) the number of shops so far
constructed and completed for allot.
ment;

(c) whether there is a plan fo un-
dertake construction of more shops in
the present market; and

(@) if so, the details thereof?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a). The
construction of new shops in the old
Lajpat Rai Market was started
May, 1855, -

(b) 327 shops and 80 stalls.
(c) Yes.

(d) 387 more shops and 4 stalls are
to be constructed after the shopkeepers
gitting on the site on which these
shops are to be constructed, vacate the
site.

Survey of Incomes in Delhi

264. Shri 8. A. Mehdi: Will the
Prime Minister be pleased to state:

(a) whether any survey of the in-
come of people in Dethi has been con-
ducted recently;

(b) the details of the survey and
who conducted the same; and

(c) the amount spent on the survey?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): No specific survey has been
conducted to evaluate the income of
people in Delhi. Delhi was however
one of the selected centres for both
the middle class family budget and
working class family living surveys
conducted by the National Sample
Survey recently. The data on income
available as a by-product of these
surveys for Delhi is inadequate to
estimate the income of people in
Delhi due to the limit of the sample
size and incomplete coverage.

There was no special expenditure
incurred.



865  Written Avawers KARTIKA 35, B8 (SAKA) Written Amwers 666

Ar-condéiitioning Uniis in Goverament
T Offoss

“-lhlv'.!‘.Nlm:Wlll the
Minister of Works, and Sup-
Py be plensed to state:

(a) the number of air-conditioning
units installed in Government build-
ings in New Delhi in the office rooms
o? officers in Government service;

|

(b) the total cost incurred thereon;
and

(c) what is the rank or salary of
an officer which entitleshimto get an
awr-conditioner installed in his office
room?

The Minister of Works, Housing nd
Supply (Shri K. C. Reddy): (a) 519
units have been installed in officers’
rooms 1n the Central Government
office buildings m New Delli under
the control of the Central Public
Works Department.

(b) Rs. 16,65,639.

(c) Normally, officers of the rank
of Additional Secretary and above
are entitled to have air-conditioners
installed in their office rooms; but, in
the multi-storeyed office buildings re-
cently constructed, air-conditioners
have also been provided in the rooms
of officers of the rank of Deputy
Secretary and above

Coir Mats and Matting for Govern-
ment Offices

266. Shri V. P. Nayar: Will the
Minister of Works, Housing and Sup-
Ply be pleased to state:

(a) the total value of coir mats and
matting purchased for Central Gov-
ernment offices in the years 1957-58
and 1958-59; and

(b) the cost of such mats and mat-
ting purchased for Krishi Bhavan and
Udyog Bhavan, New Delhi?

The Minister of Works, Honsing and
Supply (8hrt K. C. Reddy): (a) The
total value of Coir Mats and matting
puirchased by the Directorate General

of Supplies and Disposals against in-
dents piaced by the Central Govern-
ment offices during the years 1957-58
and 19858-59 is as under:

195758 ..........
1958-59

Rs. 24,682
Re, 1,76,388.

These figures, however, do not include
the value of purchases made by
various Depariments and offices within
their direct purchase powers,

(b) Value of Coir Mats and matting
purchased durect by Departments and
offices located in Krishi Bhavan and
Udyog Bhavan within their powers
of purchase 15 as under:

1957-58 1958-59
Krishi Bhavan Rs. 2,075.77 Ra. 4,399.30
Udyog Bhavan Rs 7,944.23 Rs. 7,124.28

No purchases were made for these
buildings by the Directorate General
of Supplies and Disposals.

------

Press Information Burean

267. 8hri Daljit Singh: Will the
Minster of Information and Broad-
casting be pleased to state the num-
ber of branch offices of Press Infor-
mation Bureau proposed to be open-
ed during the temaining period of
the Second Five Year Plan?

The Minister of Information and
Broadcasting (Dr. Keskar): 1t is pro-
posed to open seven branch offices of
the Press Information Bureau duning
the remaining period of the Second
Five Year Plan.

Community Receiving Sets In Punjab

268, Shri Daljit Singh: Will the
Minister of Information and Broad-
casting be pleased to state the rum-
ber of community receiving sets sup-
plied to Punjab State during 1958-59
and 1959-60 so far?

The Minister of Information and

(Dr, Keskar): (1958-59,

1250 sets; 1050-60, 305 sets upto 3lst
October, 1039
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Uniferm Wages for Jute Mill Workers

Shri 8. M. Banerjoe:
2e8. {Shrl Aurobindo Ghosal:

Will the Minister of Labour and
Empioyment be pleased to state whe-
the Government propose to appoint a
Wage Board or Committee to bring
about uniform wages for jute mill
workers?

The Deputy Minister of Labour
(Shri Abjd All): This item is inelud-
+ed in the agenda of the Industrial
<Tommittee on Jute which is proposed
t0 be convened early next year.

Soap Industry in Punjab

279. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
Ppleased to state:

(a) whether it is a fact that the
quality and standard of soap has de-
teriorated in Punjab;

(b) if so, the reasons therefor;

(c) whether it is also a fact that
the soap manufacturers of Punjab
have explained to the Controller of
Imports and Exports the position re-
garding the import of Copra; and

(d) the action taken in the matter?

The Minister of Industry (Shri
Manubhai Shah): (a). No, Sir.

(b). Does not arise.

{c) and (d) Punjab Soap Manufac-
turers Association, Jullundur City had
requested recently that licences for
import of Copra should be issued on
the basis of production of soap and
not consumption of Coconut-Oil. The
Asmsociation’s suggestion was given due
oconsideration but could not be accept-
od.

Meeting of Plan Publicity Officers

271. Shri 8. A. Mehdi: Will the
Minister of Information and Broad-
oasting be pleased to state:

(a) whether a meeting of the Plan
Publicity Officers was held in Madras
in October, 1959; and

Motions o5
for Adjournmeit
(b) if g0, what were the subjects
discussed and the decisions taken?

The Minister of Information and
Brosdeasting (Dr, Keskar): (a). Yes,
Sir. A meeting of the Regional Officers
of Plan Publicity of this Ministry and
the State Directors of Information of
that zone (comprising the States of
Madras, Mysore, Andhra Pradesh and
Kerala) was held at Madras on 27th
October, 1989.

(b). The meeting discussed problems
relating to fleld publicity regarding
the Five Year Plan. No decisions were
taken as the main purpose of the
meeting was an exchange of views for
better and more effective fleld publi-

city.

12 hrs,
MOTIONS FOR ADJOURNMENT

REPORTED CONSTRUCTION OF AN AIR-
FIELD IN LADAKH BY THE CHINESE

Mr. Speaker: I have received
notices of five adjournment motions,
all relating to the construction of an
air-field by the Chinese in Ladakh.

Shri D. C, Sharmg (Gurdaspur): I
had given notice of a Call Attention
Motion yesterday. You have not men-
tioned it.

Mr. Speaker: It has not yet been ad-
mitted.

Shri Braj Raj Singh (Ferozabad):
In addition to the air strip which has
been constructed there, the Chinese
are also constructing feeder roads
connecting the road already construct-
ed in the Ladakh area. They are also
in possession of the Malikshah region
in Northern Ladakh. Another fact is
that they have an air strip already at
Chusul which is very near the air
strip which has been constructed in
our territory.

So the matter is quite serious. It
shows that the Chinese are not at all
haying any change in their attitude,
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ed. In addition, feeder roads are
there and the Chinese are entrenching
themselves in the Ladakh area in a
most strategic way.

So while talk of negotiations is
going on, if the Chinese entrench
themselves in the occupied territory,
I think such talk has no meaning. In
the circumstances, the whole problem
must be viewed afresh,

ot v v (S7) ;@ ET
# q@ wawr €Y frdew wvar § r freeht
T ¢R frasa v el surr w6
off s NY § qu I aqr a1
A7 7 gardr qfy 7 wE o gk vy
ff & § | IEE AR °g @ ug
@ g€ g W) aw Homar § sk
g A ¥ a1ag 5 o o agr
gk & | @ 7 TN @
€ gEar ag) et § | w9 AW @
ST FaT =20 fif NEe e g
AR TR TN IEAH RS
Afer AN N A W ™ § IR
wrrrd £ F gard Wyt oY & § e
W frr afY § | Tad X F A fardy-
Al ST T 1w aF §
fir forr 9 frn T g aga sTnaw {0
Shri Vajpayee (Balrampur): The
subject-matter of this adjournment
motion raises a very important issue.
Large chunks of Indian territory are
under forcible occupation by the
Chinese. Have we got any means to
know whether war preparation— con-
struction of air fields—are being made
or not being made by the
Chinese on Indian territory?
Secondly, supposing these reports ap-
peering in the Press are correct and

the Chinese are making air fields on
our territory, may I know {f the
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basic attitude of the Government of
India towards these border incidents
will change and the Chinese will be
asked not to make war preparations
on our territory? Otherwise, our
negotiations will not smoothly run,

Mr, Speaker: The hon. Prime Min-
ister,
Raja Mahendra Pratap (Mathura):

I want to ask one question. What is
the source . . .

Mr. Speaker: The hon. Prime Min-
ister.

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): The question raised in these
adjournment motions is about a report
that the Chinese authorities have
built an air strip in the Aksai Chin
area. That is one thing. In some re-
ports, it is further mentioned that
suoch an air strip has been constructed
near Chusul. In the third set of re-
ports, to which the hon. Member,
Shri Braj Raj Singh referred, it is
said that somthing was happening in
the Malikshah region.

Now, the question is one of fact I
shall reply with such factual infor-
mation as I have got. The inferences
to be drawn from it naturally depend
upon the correctness of the facts. I
shall not go into inferences. Hon.
Members will have a chance in four
or five days’ time to discuss this en-
tire matter more fully.

So far as the Aksai Chin area 15
concerned, we have received no infor-
mation about the building of an air
fleld. We have tried to find out in
so far as we can, and this report has
not been confirmed. I cannot at the
same time absolutely say that it is
not so, because none of our people has
been there. My information is that
some travellers and others have said
this in Srinagar. I do not know on
what their information is based. The
utmost I can say is that I cannot give
any precise information about the
rumour that an air strip has been
constructed at Aksai Chin. We are
still trying to get as much informa-
tion as possible.
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S0 far as the report about an air
Aald near Chusul is concerned, that
is definitely incorrect. Hhere is no
mich thing,

80 far as Malikshah is concerned,
Malikshah is not in Ladakh at all. It
is well within the Sinkiang region of
China.

Shri Nath Pai (Rajapur): I want a
small explanation. The Prime Minis-
ter has been kind enough to tell us
that he cannot either confirm or deny
whether such an air strip has been
built, We are told—and we hold the
view—that Aksai Chin is an integral
part of India. Now, de you not think
it is an extraordinary state of affairs
that we do not know what is happen-
ing on our own territory? Either we
are being prevented from getting that
information by foreign forces or we
are not watchful enough. We would
like to know what is jt that prevent-
ed us from knowing what is happen-
ing on our own territory.

Raja Mahendra Pratap: I just want
to say....

Mr. Speaker: Order, order. The hon.
Member goes on making suggestions.

Raja Mahendra Pratap: It 1s very
important.

Mr. Speaker: The hon. Prime Minis-
ter., The hon. Member should not
interrupt in this manner.

Shri Jawaharial Nehru: It 1s & fact,
which we may deplore, that in the
Aksai Chin area there is no represen-
tative of the Indian Government.
Neither is one there now nor has one
been there for sometime, except that
occasionally patrol parties have gone
in past years; we are not there. We
can go there only, more or less, at
the present moment after some kind
of conflict and after exhibiting high
mountaineering skill etc; we can, no
doubt. There is a question of contro-
versy and dispute now. Anyhow, the
only possible way of discovering that
would perhaps be fiying over it and
aking a picture—a low flight. That
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is a matter for our military suthorities
to consider, whether that is a right
course in the circumstances to adopt
or not.

8hri Vajpayee: Is it not a fact that
the Indian border police have stop~
ped patrolling the traditional border
in Ladakh after the ultimstum given
by the Chinese on the 26th October
that if they continue to patrol on the
traditional border, they will violate
the MacMahon Line and will come
into India?

Raja Mahendra Pratap: I want to
say only one word. With all respect
to my fellow-Members, I want to say..

Mr. Speaker: Order, order.

With very great reluctance, I will
have to ask the hon. Member to with-
draw from the House if he persifs in
interrupting hke this. I have shown
very great consideration for him and
his age. Now, the hon Prime Minijster.

Shri Jawaharlal Nehru: The hon.
Member referred to an ultimatum by
the Chinese Government. I am not
aware of any ultimatum. But it is
true that in one of their communica-
tions they said something to the effect
of what the hon. Member has said.
But that has no bearing on this mat-
ter at all. This is something which
has had no effect on our actions and
on whatever decisions we take.

Raja Mahendra Pratap: This is only
Anglo-American propaganda going on
. ... (Interruptions.)

Shri Vajpayee: I strongly object to

what my hon. friend has said, Let
him withdraw his words.

Mr. Speaker: I am not going to
allow this kind of thing....
(Interruptions).

Shrl Asoka Mehta (Muzaffarpur): I
do not see how this kind of an allega-
tion against Members could be allow-
ed to remain on record. He must be
made to withdraw his words. None
of us here are working under any
pressure from outside.
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My. Speaker: I am sorry that the
hon. Member has made this remark.
Tvery hon. Member is entitled to make
a stetement and he is a responsible
person, and whatever statements he
makes are entitled to credit. One hon.
Member ought not to accuse another
hon. Member. I would advise the hon.
Member to withdraw this statement.

Raja Mahendra Pratap: I withdraw
it....*

Mr. Speaker: The allegation made
by Raja Mahendra Pratap has been
withdrawn®, . ,.

Acharya Kripalani (Sitamarhi): On
September 12th, in my speech I said
that no mention was made of the air
strip built in our territory and the
Prime Minister in his answer said.

-

“Some hon. Member mentioned or
enquired if the Chinese had
built an air field in Indian
territory. There is no such
thing.”

At that time the Prime Minister said
positively that there was no such
thing. Today he is very uncertain.

Mr. Speaker: What is the date?

Acharya Kripalani: 12th September.

Bhri Jawaharial Nehru: My answer
will stand.

Mr. Speaker: What is the place?

Acharya Kripalani: I have not men-
tioned the place but it was the same
place. There was no question of the
place. There was only the question
of air fleld.

Shri Jawaharial Nehru: My answer
would still be that 30 far as my
knowledge goes there is no such air
strip on Indian territory. About the
place near Chisul which I have seen
recently, I can say defnitely that it
fa.mot there. But about places where
l?llvenctbcenoranyntmyintom-
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ants have not been for sometime, I
cannot be equally definits. That b
why 1 answered in that way. But so
far as we have been able to trace,
there is no reliable information to the
effect that there is such an air field
We have not been able to get any
person who can be considered to have
any knowledge of it. This report is
sometimes circulated by travellers in
the mountains. I cannot absolutely
deny it. May I also say that the so-
called air flelds here or air-strips
cannot be compared with anyother air
strips? Nothing is done there except
the removal of stones and boulders.
It is a concealed thing and without
any preparation something can land
there. N man could deny that it may
not have landed but I have no know-
ledge of it.

Shri Jadhav: (Malegaon): Sir, on &
point of information.

Mr. Speaker: I have allowed suffi-
cient time.

Shri Jadhav: One point has to be
elicited.

Mr. Speaker: ] have allowed so
much of information to be elicited.

Sihri Jadhav: Sir, before having &
discussion on this border issue, may
I know whether the Defence Minister
will have a tour for an on-the-spot
study of the situation because it i3
very difficult to get any information,
We have not got this information. Let
him go and have a study there.

Shri Jawaharial Nehru: If some hon.
Members wish to go to these areas,
we shall facilitate that.

8Shri Jadhav: I am ready: I will go
with the Defence Minister.

Shri Vajpayee: We are ready to go
provided the Defence Minister ac-
companies us.

Bhri Jawaharial Nehru: If the hon

“Expunged as ordered by the Chair.
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Member wanis in addition to the
Defence Minister a company of our
amay to go with them to protect them
sll the time, it would rather upset our
srrangements.

May I say, Sir, thet I hope to lay
on the Table of the House tomorrow
the answer that has been sent to
Premier Chou En-Lai to his letter.

Mr. Speaker: The hon. Prime Minis-
ter says that he will place on the
Table tomorrow a copy of the letter
which he has addressed to Mr. Chou
En-Lai, which he promised to do the
other day.

So far as the subjectd-matter of the
adjournment motions is concerned, I
would not have brought this up but
for the fact that in our own territory,
1t was said that an air strip had been
constructed, in addition to what all
has been said and the se-
riousness of the situation. So
far as the suggestion that the hon.
Defence Minister must himself go
there is concerned, he meay go or he
may not go. But if something happens
on our territory, still to say that this
suggestion is not very welcome—I am
really surprised as to what will
happen so far as our territory is con-
cerned. Under these circumstances,
though I am not giving formal consent
to these adjournment motions, I
expect that all these matters will be
discussed. If any inch of our territory
is taken possession of by others, the
matter will be discussed i1n this House
fully All these matters will be dis-
cussed in the debate that we are going
to have. In view of this, I am not
allowing these adjournment motions.

18.18 hrs.
PAPERS LAID ON THE TABLE

Sunnz:u ne: FINANCE MNISTER'S
VISIT ABROAD

The Minister of Steel, Mines and
Morarfl Desai): I beg to lay on the
Teble a copy of Statement on my visit

to Switzerland, France, the UK, the
USA. and Japan during September-
October, 1959. [Placed in Library,
See No. LT-1882/88).

AMENDMENT TO CaPrrai Issuss
(ExzmrrioN) Onosx

Shri Morarji Desal: I beg to relay
on the Table under sub-section (2) of
Section 12 of the Capital Issues (Con-
trol) Act, 1947, a copy of Notification
No. S.0. 1857 dated the 20th August,
1959, making certain amendment to
the Capital Issues (Exemption)
Order, 1945. [Placed in Library, See
No. LT-1621/59].

AMENDMENT 70 COAL BEARING AREAS
(ACQUISITION AND DEIVELOPMENT)
Rures
The Minister of Steel, Mines -and
Fuel (Sardar Swaran Singh): I beg
to lay on the Table, under sub-section
(3) of Section 27 of the Cosl Beaning
Areas (Acquisition and Development)
Act, 1957, & copy of Not ficat.on No.
8.0. 2157 dated the 18th October,
1858, malang certamn further amend-
ment to the Coal Bearing Areas
(Acquisition and Development) Rules,
1957, [Placed n Labrary, See No. LT-

1663/59)

Reports OF Tarrrr CoMMIBSION

Sardar Swaran Singh: I beg to lay
on the Table, under sub-section (2)
of Section 16 of the Tanff Commission
Act, 1051, a copy of each of the follow-
Ing papers:—

() Report (1958) of the Tarift
Commission on the review of
retention prices of Tinplate
produced by the Tinplate
Company of India Private
Limited.

(i1) Government Resolution No.
SC(A)-2(248) /57, dated the
7th September, 1959,

(ui) Statement explaining the
reasons why a copy of each
of the documents at (i)
(i1) above could not be
on the Table within
period prescribed under

(1733
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under the said sub-section.
[Placed in Library, See No.
LT-1664/59).

(iv) Report (1988) of the Tarift
Commission on the revision of
retention prices of steel and
Pig Iron and on the conver-
sion charges and fair reten-
tion prices for 1/4” and 8/1¢”
Rods produced by the Mysore
Iron and Steel Works,
Bhadravati.

(v) Government Resolutions No.
SC(A)-2(227)/57, dated the
31st October, 1958 and No.
SC(A)-2(244)/57 dated the
8th September, 1959.

(vi) Statement explaining the
reasons why a copy of each
of the documents at (iv) and
(v) above could not be laid
on the Table within period
prescribed in the said sub-
section. [Placed in Library,
See No. LT-1665/59).

ARNUAL RrrorRT OoF ORissa MINING
CORPORATION (PRIVATE) LIMITED

Sardar Swaran Singh: On behalf of
Shri K. D. Malaviya, I beg to lay on
the Table, under sub-section (1) of
Section 639 of the Companies Act,
1956, a copy of the Annual Report of
the Orissa Mining Corporation
(Private) Limited for the year 1957-
58 along with the Audited Accounts
and comments of the Comptroller and
Auditor General thereon. [Placed in
Library, See No. LT-1666/59].

AMEINDMENT T0 MINERAL CONSERVA-
TION AND DEVELOPMENT RuLrxs

Bardar Swaran Singh: On behalf of
Shri K. D. Malaviya, I beg to relay on
the Table, under sub-section (1) of
Section 28 of the Mines and Minerals
{Regulation and Development) Act,
1967, a copy of Notification No. G.8.R.
963 dated the 22nd August, 1959, mak-

certain further amendment to the
eral, Conzervation and Develop-
ment Rules, 1058. ‘[Placed in Lidrary,
See No. LT-1623/80). .

NOTIFICATION ISSUZD UNDER MINES AND
MINZrALS (REGULATION AND DeveLoP-
MENT) Act

Sardar Swaran Singh: On behalf of
Shri X. D. Malaviya: I beg to lay on
the Table, under sub-section (1) of
Section 28 of the Mines and Minerals
(Regulation and Development) Act,
1957, a copy of Notification No.
G.S.R. 1041 dated the 12th September,
1959. [Placed in Library, See No.
LT-1667/59).

AMENDMENTS TO CoMPANIES (CENTRAL.
GOVERNMENT'S) GENERAL RuULES AND
Forms

The Minister of Commerce (Shri
Kanungo): I beg to lay on the Table,
under sub-section (8) of Section 642
of the Companies Act, 1956, a copy of
each of the Notifications Nos. G.S.R.
1140 dated 17th October, 1989 and
G.S.R. 1224 dated the 7th November,
1959 making certain further amend-
ments to the Companies (Central Gov-
ernment’s) General Rules and Forms,
1956. [Placed in Library, See No. LT-
1668/59].

NOTIFICATIONS ISSUED UNDER INDUSTRIES
(DEVELOPMENT AND REGULATION) Acr

Shyi Kanungo: I beg to lay on the
Table a copy of each Notifications Nos.
S.0. 1869, dated the 4th September,.
1959, and S.0. 2022, dated the #th
September, 1959, issued under Section
15 of the Industries (Development and
Regulation) Act, 1951, [Placed in
Library, See No. LT-1669/598].

AMEINDMENT 10 CoTTON CONTROL ORDER

Shri Kanungo: I beg to lay on the
Table, under sub-section (6) of
Section 8 of the Essential Commodi-
ties Act, 1955, a copy of Notificat:on
No. S.0. 2047 dated the 18th Septem-
ber, 19589 making certain further
amendment to the Cotton Conirol
Order, 1955. [Placed in Library, See
No. LT-1670/59].

DLt PANCHAYAT RaJ Ruies

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
1 beg to lay on the Table, under sub-
sect'on (3) of Section 192 of the Delhd
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Panchayat Raj Act, 1954, & copy of
Notification No. R(9)/58-PD dated the
16th July, 1959 containing the Delhi
Panchayat Ra; Rules, 19590 publ.shed
in Delhi Gazette. [Placed in Library,
See No. LT-1671/59).

NOTIFICATIONS ISSUEZD UNDER ALyl INDIA
Szrvices Acr

Shri Datar: Sir, I beg to lay on the
‘Table, under sub-sect ori (2) of Sec-
tion 8 of the All India Services Act,
1851, a copy of each of the following
Notificat.ons:

(i) GSR No 1030 dated the 12th
September, 1959 making cer-
tain amendment to the All
India Services (Death-cum-
Retirement Benefits) Rules,
1958,

(il) GSR No 1081 dated the 12th
September, 1959 and G.SR
No 1053 dated the 19th Sep-
tember, 1959, making certain
amendments to Schedule III
to the Indian Administrative
Service (Pay) Rules, 1954

(hi) GSR. No. 1054 dated the
19th September, 1959 making
certain amendments to Sche-
dule III to the Indian Police
Service (Pay) Rules, 1954

{iv) GSR. No. 1182 dated the
17th October, 1959 and G SR.
No. 1158 dated the 24th
October, 1959, mak ng certain
further amendments to the
Indian Admimstrative Service
(Pay) Rules, 1954

(v) GSR No 1133 dated the 17th
October, 1959 making certamn
amendment to the Indian
Police Service (Pay) Rules,
1954.

(v1) G.S.R. No 1156 dated the 24th
October, 1959,

dvil) GS.R No. 1157 dated the 24th
October, 1959 making certain
further amendments to the
Indian Administrative Service
{Recrujtment) Rules, 1954.

- S8

{vili) G.SR. No. 1180 dated the 24th
October, 1050 making certain
further amendment to the
Indian Administrative Sez-
vice (Regulation and Senior-
fty) Rules, 1954. [Placed in
Library, See No. LT-1672/58].

AmMENDMENTS TO CENTRAL Snx Boamd
Roras

The Minister of Industry (Shri
Manubhai): Sir, I beg to lay on the
Table, under sub-section (8) of Seec-
ton 18 of the Central Silk Board Act,
1948, a copy of Notification No. G.S.R.
1141 dated the 17th October, 1959
making certain further amendments to
the Central Silk Board Rules, 1958.
[Placed w Library, See No. LT-1878%/
59). ]

ANCIENT MONUMENTS AND ARCHAZO-
10GICAL SiTES AND REMAINS Rurza

The Minister of Scientific Research
and Caltural Affairs (Shri Humayua
Kabir): Sir, I beg to lay on the Table,
under sub-secton (4) of Section 38
of the Ancient Monuments and
Archaeological Sites and Remains
Act, 1958, a copy of the Ancient
Monuments and Archaeological Sites
and Rema ns Rules, 1959 publ.shed in
Notification No. S.O0 2306 dated the
15th October, 1958 [Placed in Library,
See No LT-1674/59]

AMENDMENT TO INTERNATIONAT CoOPY-
RIGHT OnpER

Shri Humayun Kabir: Sir, I beg to
lay on the Table, under Sect.on 43 of
the Copyright Act, 1957, a copy of
Not fication No. S.0. 2308 dated the
17th October, 1959 making certain
amendment to the International Copy-
night Order, 1958 [Placed in Library,
See No LT-~1675/59)

RerorT oN CoaL Minxs Lasouvr
Wewrare Funo

The Deputy Minister of Labewr
(8hrl Abla All): Sir, I beg to lay on
the Table a copy of Report on the
act.vities of the Coal M nes Labour
Welfare Fund for the year 1958-80.
g’]lund in Lidbrery, See No. LT-1076/



681 Papers KARTIKA 28, ﬂ!\l (SAKA) Laid on the Table @82

Amrxpmenys 70 Nirrovees' Provi-
»sxT Fuxps Scmpmz

Shri AbMd All: Sir, T beg to lay on
the Table, under sub-section (2) of
Section 7 of the Employees’ Provident
Funds Act, 1052, a copy of Notification
No. G.8.R. 1233 dated the 7Tth Novem-
ber, 1059 making certa'n further
amendments to the Employees’ Provi-
dent Funds Scheme, 1952. [Placed in
L’brary, See No. LT-1677/59].

NOTIFICATIONS ISSUED UNDER MEDICINAL
aND Toner PREPARATIONS (ExcIsE
Dumes) Acr

The Deputy Minister of Finance
(Shrimati Tarkeshwar{ Sinha): Sir,
on behalf of Shri B R Bhagat, I beg
to lay on the Table, under sub-section
(4) of Section 19 of the Med cinal
and Toilet Preparations (Exc se
Duties) Act, 1955, a copy of each of
the following Notifications:—

(i) GSR No. 986 dated the 20th
August, 1958,

(ii) G.SR. No. 1079 dated the 26th
September, 1959 making cer-
tain further amendments to
the Medicinal and To let Pre-
parations (Excse Duties)
Rules, 1956. [Placed ¢n
Library, See No. LT-1678/59].

AMENDMENTS TO FoOREIGN EXCHANGE
ReguraTioNn RuLes

Shrimsti Tarkeshwari Sinha: Sir, I
beg to lay on the Table, under sub-
secton (3) of Section 27 of the
Foreign Exchange Regulation Act,
1947, a copy of Notification No.
G.SR. 1002 dated the 5th September,
1959, making certain further amend-
ments to the Foreign Exchange Regu-
lation Rules, 1952, [Placed in Lidbrary
See No. LT-1679/89].

NorrrrcaTrons 1mssvep vunDEr  Sea
CustoMs Acr AND CENTRAL Excises
AND Sair Acr

Shrimatt Tarkeshwari Sinba: Sir,
ont hehalf of Shri B. R. Bhagat, I beg
‘ lay on the Table, under sub-sect on
(1) of Section 43B of the Sea Customs
Act, 1878 and Section 38 of the Central

252 (Ai) L8D.—4,

Excises and Salt Act, 1944, a copy of
each of the follow.ng Notifications:—

(1) G.B.R. No. 1006 dated the 3th
September, 1959 making cer-
tain amendments to the Cus-
toms and Central Excize
Duties Drawback (Toilet

. Products) Rules, 1988,

(ii) G.S.R. No. 1061 dated the 19th
September, 1959 and G.S.R.
Nos. 1095. 1088 and 1097 dated
the 3rd October, 1959 making
certa n further amendments to
the Customs and Central
Excise Duties Export Draw-
back (General) Rules, 1959.
[Placed in Library, See No.
LT-1680/59]).

NOTIFICATIONS 1SSUXD UNDER SEA
CusToms AcTt

Shrimati Tarkeshwar! Sinha: Sir,
on behalf of Shri B. R. Bhagat, I beg
to lay on the Table a copy of each of
the Notifications Nos, G.S.R. 1036 and
G.S.R. 1037 dated the 12th September,
1959 and G.SR. 1099 dated the 3rd
October, 1959, under sub-section (4)
of Section 43B of the Sea Customs
Act, 1878. [Placed in L:brary, See No.
LT-1681/59].

NOTIFICATIONS I18SUED UNDER CENTRAL
Excises AND Sarr Act

Shrimati Tarkeshwari Siaba: Sir,
on behalf of Shr: B. R, Bhagat, I beg
to lay on the Table under Section 38
of the Central Exc ses and Salt Act,
1944, a copy of each of the folléwing
Notifications: —

(i) GS.R. No. 1082 dated the 26th
September, 1959 making cer-
tain further amendments to
the Central Excise Rules,
1944.

(il) G.S.R. No. 1100 dated the 3rd
October, 1959 making certain
further amendments to the
Central Excise Rules, 1944.

(ili) G.S.R. No. 1118 dated the 10th
October, 1959. [Placed in
Library, See No. LT-1882/59].
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Navy (Avrnomsed DEDUCTIONS)
REGULATIONS

The Deputy Minister of Defence
(Stri Raghuramaiah): Sir, I beg to
relay on the Table, under Secton 185
of the Navy Act, 1857, a copy of the
Navy (Authorised Deductions) Regu-
lations, 1859, published in Notification
No. SSRO 227 dated the 22nd August,
1959 [Placed in L:brary, See No LT-
1568/59]

AMENDMENTS TO REPRESENTATION OF
THE Propie (PREPARATION OF
Evrcrorar Rorrs) Rures

The Deputy Minister of Law (Shri
Ha)arnavis): Sir, 1 beg to lay on the
Table, under sub-section (3) of Sec-
tion 28 of the Representation of the
People Act, 1950, a copy of Notifica-
tion No SO. 2537 dated the lith
November, 1959 making certain
further amendments to the Represen-
tation of the People (Preparation of
Electoral Rolls) Rules, 1956 [Placed
in Library, See No LT-1683/591

AMENDMENTS TO REPRESENTATION OF
THE ProPrLE (CoNDUCT OF ELECTIONS
AND ELEcTION PETITIONS) RULES

Shri Hajarnavis: Sir, I beg to lay
on the Table, under sub-section (3)
of Section 189 of the Representation
of the People Act. 1951, a copy of
Notificaton No SO 2538 dated the
11th November, 1959 making certamn
further amendments to the Represen-
tatiod of the People (Conduct of
Elections and Election Petition) Rules,
1966. [Placed in Library, See No
1L'T-1684/59)

Shri Prabhat Kar (Hooghly): Sir, I
request that a copy of the statement
regarding the Finance M nister’s visit
abroad may be given to al] the Mem-
bers.

Mr, Speaker: Very well, I shall get
it circulated

NOVEMBER 10, 1050  Laid on #he Table 634

1832 hms,
OPINIONS ON BILL

Sardar A, S. Saigal (Janjgir): Sir,
I beg to lay on the Table Paper No. III
to the Bill to provide for the better
administration of Skh Gurdwaras
s tuated in different States of Ind an
Umion and for inquiries into matters
connected therewith which was cir-
culated for the purpose of el citing
opm on thereon by the direction of the
House on the 12th December, 1958.

12.23 hrs,
DOWRY PROHIBITION BILL

PRESENTATION OF REPORT OF JOINT
CoMMITTEE.

ot ft wg et Wik o (aTR—
drr—uqgfea ofear)  weaw
wgE, & 3 T 4T AT W A4S wA
aw far Yeye wawy AgFa afafs £t
{cfts & war g o

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

F1rTY-FIRST REPORT

Sardar Hukam Singh (Bhatmda):
Sir, I beg to present the Fifty-first
report of the Committee on Private
Mcmbers’ Bills and Resolutions.

ESTIMATES COMMITTEE
S1xTY-SIXTH REPORT

Shri Dasappa (Bangalore): Sir, 1
beg to present the Sixty-sixth Report
of the Estimates Committee on the
action taken by Government on the
recommendations contained in the
Fifty-ninth Report of the Estimates
Committee (First Lok Sabha) on the
Ministry of Transport—National High-
ways and Roads.
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1224 hes,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

INDO-PARISTAN FINANCIAL TALKS

Shrl Vajpayee (Balrampur): Sir,
under Rule 197, I beg to call the atten-
tion of the Minister of Finance to the
following matter of urgent public
importance and I request that he may
make a statement thereon:—

“Financial talks between India
and Pakistan held recently at
Karachi.”

The Minister of Finance (Shri
Morarji Desai): Mr. Speaker, Sir, with
your permission, I propose to make a
short statement regarding the further
progress 1n the discussions on the out-
standing financial issues between
India and Pakistan, which were begun
when I met the Finance Minister of
Pakistan last August.

The House may remember that after
the last meeting, I made a statement
on the floor of the House in which I
mentioned, among other things, that
both countries should proceed vigor-
ously with the checking and finalisa-
tion of the various figures relevant to
the drawing up of the debt settlement
between the two countries. In accord-
ance with the arrangement then made,
officials of the two Governments met
in Karachi between the 15th and 18th
of last month to examine the various
figures of assets and liabilities. They
covered fairly wide ground and agree-
ment was reached on the facts of a
number ot individual items. Certain
points required further clarification or
the collection of additional material.
This has been taken in hand by both
the sides. It is expected that the next
round of official discussions will be
held early next month and it is hoped
that it will be possible to complete at
this xpeeting most of the examination
o? the flgures required. The results
' of thiy examination will then be con-
sidered by the Ministers on both sides

KARTIKA 34, 1881 (SAKA)

Correction of Reply to 886
sterred Question No. 983

and a decision taken. The officlal dis-
cussiong are largely of the nature of
fact-finding and it will obviously not
be for the officials to take any deci-
sions, I am hoping that these dis-
cussions will be successfully com-
pleted and that it will be possible for
the two Governments to reach a
settlement on all the issues together
at an early date.

12.28 hrs.

CORRECTION OF REPLY TO
STARRED QUESTION NO. 985

The Minisler of Education (Dr.
K. L, Shrimall): Sir, in a supple-
mentary question arising from starred
question No. 885 answered on the 31st
August, 1859 Shri Hem Barua wanted
to know whether it was a fact that
Government propose to spend Rs. 2
crores on the development of sports
during the remaining period of the
Second Plan period. He also wanted
to know how much of this amount was
going to be utilised by the National
Coaching Scheme and how much was
going to be made available to the
State Governments Tor the develop-
ment of sports.

In reply I had stated that a major
part of this amount would go to the
State Governments for schools and
colleges, that 1s to say, nearly about
75 per cent.

A correction has now to be made.
The actual position is that a sum of
Rs. 1 crore only is expected to be
spent on the development of sports
and games during the remaining
period of the Second Five Year Plan,
subject to availability of funds A
major part of this amount of Rs 1
crore, that is to say, about 57 per cent.,
will be disbursed to schools and
colleges while 23 per cent. will be
utilsed by the National Coaching
Scheme.

Shri Tangamani (Madurai): Out of
this Rs. 1 crore, Sir, we are now told
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that 87 per cent, will be dishursed to
achools and colleges and 28 per cemt.
will be utllised by the National
Couching Bcheme. May I know what
will happen to the balance, how that
will be spent for the promotion of
games and sports?

Dr. K. L. Shrimali: The remaining
20 per cent. will be spent as given
below:

Grant to construction of stadia—38
per cent.

Grant to National Sports Federation
for vanous activities—4 per cent.

Popularisation of games and sports
in rural areas—8 per cent.

Organisational expenses on federa-
tions, associations, State Sports Coun-
cils etc~5 per cent,

That will make a total of 20 per
cent.

12274 hrs.

LEGAL PRACTITIONERS BILL*

The Minister of Law (Shri A. K.
Sen): Sir, I beg to move for leave to
introduce a Bill {0 amend and con-
solidate the law relating to legal
practitioners and to provide for the
constitution of Bar Council and an All-
India Bar.

Mr, Speaker: The question is:

*That leave be granted to intro-
duce & Bill to amend and con-
solidate the law relating to legal
practitioners and to provide for
the constitution of Bar Council and
an All-India Bar”

The motion was adopted.

Shri A. K. Ben: 8ir, I introduce the
Bill.

NOVEMBER 19, 1000 1]

ANDHRA PRADESH AND MADRAS
(ALTERATION OF BOUNDARIES)
BILL

Mr. Speaker: Before we take
next item of business, I would
make a brief statement to the
This boundary matter relates to
constituency and, therefors, I do
propose sitting here. However just I
may try to be, I do not want to create
sn impression that I am deciding one
way or the other,

thi

i

Shri Braj Raj Singh (Firozabad):
Hon can that impression be created?

Mr. Speaker: 1 shall, therefore, ask
the Deputy-Speaker, Sardar Hukam
8ingh, to take the Chair and get
through this Bill.

-

The Minister of State in the Mints-
try of Home Affalvs (Shri Datar):
How many villages in your constl-
tuency are going, Sir?

Mr. Speaker: I think more than half
my constituency.

Pandit Thakur Das Bhargava
(Hissar): Before you leave, Sir, msy
I submit.....,

12.29 hrs,

{Mr. Drrury-8eraxer in the Chair]

8Shri Naushir Bharacha (East Khan-
desh): Before we proceed with the
Bill, Sir, may I point out that on the
Jast occasion the Government under-
took to circulate to us the plana show-
ing the individual boundaries. So far
nothing has been done. I should like
to know from the Government why
the wishes of the House have baen
disregarded.

Pandit Thakur Das Bhargava: Sir,
8hri Reddy submitted an application
stating that certain documents bYe
called for before this Bill is taken up.

sPublished in the Gazette of Indla Extraordinary Part I Soction 3, dated 191128,
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1 also made a suggestion by way of an
spplication and sent a copy of it to
the Home Minister; and on that the
hon. Speaker was pleased to call for
those documents. We have been
eaquiring about those documents
svery day and were asking whether
they have arrived in the Library.
Those documents have not arrived.
At the same time, this is very peculiar.
The award is there. The award says
that such and such memoranda pre-
sented by the two Governments form
part of the award. I shall refer you
to pages 14 and 15 of the award. There
it is said that the QGovernment of
Madras have put in their memorandum
which was given to the Andhra State
Government and the Andhra Govern-
ment replied. Both these form part
of the award. But unfortunately,
those documents are not here. Many
people made applications and pro-
duced plans also. They were not con-
sidered and they are not here. We
wanted to call for them. This is a
peculiar case. The judgment is here,
but the pleadings are not here; the
evidence is not here; and we are called
upon to see whether the report 1s
correct. I will beg of you to ask the
Government to furnish kindly at least
such documents which bhave already
been ordered by the Speaker to be
made available to us, so that we may
be able to do justice to this case.

There are two plans. The Speaker
wes pleased to order that the survey
plan of 1957 may be made available
to Members. But only the plan of
1935 has been given. The eye-sketch
plan has also come, but not the survey
plan of 1937-58. What is the use of
those plans? The right plan which is
acceptable now has not come.

Shri Datar: May I point out that in
this connection a request was made
that certain maps should be produced.
Seven. copies of these maps had been
Zvawarded to the Lok Sabha Secre-

* tariat and they have been made avail-
able in the Parlisment Library. The
Lollowing two maps of Tiruttani have
been placed in the Parlinment Librery:

and Madras 690
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“(1) The 1935 survey map of Tirutteni
taluk, an authentic publication of
Madras Government referred to in
para. 2 of this note, and (2) An eye-
sketch map of Tiruttani taluk; Sfive
copies have been supplied, as pre-
pared by the Andhra Government
referred to in paragraph 5".

Mr. Deputy-Speaker: Are they the
latest publication so far as this sub-
ject is concerned, and about which
objection has been taken now?

Shri Datar: They are the latest and
they are authenticated by both the
Governments.

Pandit Thakur Das Bhargava: They
are the maps of 1035. They are not
the latest.

Mr. Deputy-Speaker: What should I
do? That 1s a matter of controversy.
The Government says thig is the last
and the hon. Member says this is not
the last. He can argue it when he
moves his motion.

Pandit Thakur Das Bhargava: The
hon. Speaker was pleased to order
that the survey plan of 1857-58 should
be produced. Has that been pro-
duced?

Mr. Deputy-Speaker: If the Govern-
ment says there 1s no such map of

Pandit Thakur Das Bhargava: | can
produce a copy of the plan. I can
produce evidence to the fact that there
is a plan of 1957-58. It is being with-
held by Government.

Shri Rsnga (Tenali): Government
have not said that there is no such
plan at all. They only referred to
certain plans. The hon. Minister then
said that the 1935 plan is available.
He said that the 1835 plan is authen-
ticated by both the Governments. 1t
is not necessary that it should be
authenticated st all. The 1957 plan
was made not by eitber of the State
Governments, but was made under the
authority pf the Goveranment of India.
ks it pot?
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Shri Datar: The Madras Govern-
ment

Mr. Deputy-Speaker: I was told that
only the 19835 map has been placed
in the Labrary I put this question to
the hon Minister of State in the Minis-
try of Home Affairs whether there
was any later plan He says thus 18
the last, and 1t has been authenticated
by both the Governments Therefore,
there 1s no choice left for me to put
another question, when he says that
this 1s the latest and the last map It
1s disputed that there is another map
which 1s of later preparation and that
1t ought to have been made available
We can discuss 1t when we proceed
with the Bill But, according to me,
when the Home Minister says this 1s
the last map, I do not think we can
pursue the matter further

Pandii Thakur Das Bhargava. May
1 request you to look at it from another
standpoint” I submitted that even the
memoranda given by the Madras Gov-
arnment and the Andhra Government
1ave not been placed here The award
iays that they form part of the award
ind the whole record They have not
seen placed on the file The memo-
;anda, the applications, representa-
uons, etc have not been placed on
the file

Mr. Deputy-Speaker. That 1s another
matter But, if Shr Pataskar has
said that they should form part of the
award, they ought to be on the record

Pandit Thakur Das Bhargava: At
pages 14-15, he has said that they are
part of the award In regard to the
plan, my submussion 18, let the Gov-
ernment say categorically that no plan
has been prepared mn 1857-58 How
could both the Governments sign on
one plan, the plan of which the hon
Minuster speaks? Only the plan of
1857-58 had been prepared under the
Act of 19283 The 1857-58 plan has
not come before ns How can the
gurvey people get the two Govern-
ments’ signatures? The plan of 1957-
58 was not prepared for the purpose

NOVEMBER 19, 1950
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of this case What we want 1s a plan,
the survey plan of 1957-58, prepared
for the first time as a survey plan of
the Tiruttan: Taluk and it 13 now
needed 1n connection with this Bill.
The 1935 plan covers only one half of
the area, and not the whole of 1t That
is not a real survey plan at all Let
the hon Minister make a statement
that no survey plan has ever been pre-
pared by either of these Governments.
He 1s not prepared to say it

Shri Datar So far as the hon.
Member’s reference to the award in
which 1t 1s said that the documents
form part of the award, 1s concerned,
will the hon Member let me know
where Shn Pataskar has said that?

Pandit Thakur Dag Bhargava: I
have mentioned pages 14-15 1 will
read that portion

I gave a copy of the memo-
randum submitted to me at Madras
by the Madras Government to the
Andhra Govermnent, and the
latter 1n turn submitted to me
their memorandum with regard to
this dispute Both these memo-
randa are attached to thus
report ” ete

Then, 1t 18 said

representatives of Salem dis-
trict, particularly from Hosur,
came to Hyderabad and completed
the enquiry,” etc, ete

Further, on page 15,

Shri Datar. The hon Member 18 not
reading from Shr1 Pataskar's award.
He 1s reading from something else
The hon Member has stated that It
was stated 1n the Pataskar Award
itself Will the hon Member kindly
enlighten us on this point?

Pandit Thakur Das Bhargava: I am
quoting from Shn Pataskar’s award.

Shri Datar: 1 have got the Patasear
Award in my hands and it dces wat
mention that.
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Mz, Deputy-Speaker: Pandit Thakur
Das Bhargava has got a stencilled copy
and the hon. Minister has got a printed
copy. Perhaps there iz difference
between the two.

Pandit Thakur Das Bhargava: The
copy is signed by Shr: Pataskar. It is
dated 7th September, 1957. If he
passes on to me his copy, I shall find
out, and I shall pass on to him my
copy.

Mr. Deputy-Speaker: Probably the
pages do not tally.

Shri Narasimhan (Krishnagiri):
When we have got a ready-made Bill
approved of by two legislatures for our
confirmation, how does the question of
the original award itself come in? The
Bill 1s based on 1t

Mr. Deputy-Speaker: Because Par-
hament has to see to it, and the hon.
Members have to make up their mind
one way or the other when 1t comes
to voting They therefore want cer-
tain information

Shri Thirumala Rao (Xakinada):
Last time, when the question was dis-
cussed, 1t was agreed that the latest
map should be supplied by Govern-
ment. What was the understanding
at that moment? Was it the map of
1935 or that a map of 1857-58 should
be prepared and supplied? Let us
first understand on what basis the
adjournment of the discussion was
accepted then and whether the Gov-
ernment have agreed to supply the
latest map made in 1957-58.

Shri Mohammed Imam (Chitaldrug):
Copies of the Pataskar Award which
is based c: these maps may be made
available to the Members because that
is the most important document on
which the crn wre discussion 15 to be
based.

Mr. Deputy Speaker: They are in
the Library.

Shri Naushir Bharucha: Five copies
for 500 odd Members. It is absurd.

and Madras 694
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Pandit Thakur Das Bhargava: Only
two maps. In response to the order
of the Speaker, & map of 1957-58
should have been given to us. He
never ordered for a map of 1958 nor
did he order for the eye-skeich map.

Mr. Deputy-Speaker: What we are
discussing 1s about the award. They
say there are no adequate copies of
the award. This was the objection
taken by Shri Mohammed Imam and
Shri Naushir Bharucha. Now, has
Pandit Thakur Das Bhargava found
the appropnate place where this point
1s mentioned, namely, the memoranda
would form part of the award?

Shri Viswanatha Reddy (Rajampet):
Objection has been taken by Pandit
Thakur Das Bhargava to the non-
supply of the latest map From my
persual of the eye-sketch map that is
placed in the Labrary, I found that the
disposition of the various villages is
far removed from the disposition as
shown in the original map which was
drawn by the Census Commissioner or
the Assistant Census Commussioner.
In the light of the changed disposition
of the willages, I must say that the
Pataskar award itself will have to be
very different. If the same matter is
referred to Shr1 Pataskar again......

Mr. Deputy-Speaker: That is a
different question; that 1s not before
us now.

Shri Viswanatha Reddy: The main
principle of the award is completely
changed

Mr. Deputy-Speaker: A Bill 15 com-
ing up, which has been agreed to by
two Governments. Can 1 ask the
Government to refer the award to
Shr Pataskar again?

Shri Viswanatha Reddy: This House
will have to consider it on the basis
of the latest matenal.

Mr. Deputy-Speaker: The motion is
coming up that the Bill be taken into
consideration and the House can take
any decision that it likes. It shall
have that authority.
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Shrl Rangn: Before wo take up the
considermtion motion, we want nfor-
mation to be given to us, which the
Speaker was pleased to direct to be
supplied,

Mz, Deputy-Speaker: I will look into
what the Speaker hag said

Shrl N. R. Munlswamy (Vellore) I
find there 1s a good deal of miscon-
ception in regard to maps asked for 1n
this House I was there the other day
when the discussion was adjourned
The Speaker wanted that the latest
map should be supplied He meant
the map which containg the wvillages,
e But the hon. Minuster sad that
he would try his level best to give the
latest one Now he says this 1s the
latest one

Mr. Deputy-Speaker: I have those
proceedungs before me and 1 might
read it for the benefit of hon Mem-
bers This 15 what the hon Speaker
sad.

“They have asked for the sup-
ply of a copy of the latest survey
plan which gives the boundares
on the ground that the original
plan that was looked into by
Shr1 Pataskar does not show any
contours, configurations and so on

“I will certainly ask the Home
Minister to supply a copy of the
latest survey plan which 1s the
authentic plan™

So, there are two things—latest and
suthentic

*“Z will puss on this information
to the hon Home Minister He
will try to get a copy of the sur-
vey plan, the proceedings which
they wanted, the argauments for
and agamst 1n relation to the plan
that were submutied, etc —what-
ever peper has net yet been
placed before the House. I will
o0k into it and inform the Home
Minister.”

NOVEMEER 18, 1959 and Madras
Alteration

plan that
haes been placed 13 the latest and
authentic also This 15 what the hon
Home Minister has conveyed to me
This satuisfies both the conditions.
Under those circumstances, I request
the Home Minister to move the
motion.

Shri Naushir Bharucha: May I be
permitted to move that the considera-
tion of this Bill be postponed to a
date to be fixed by the House, because
we find Government 13 systematically
denying to this House information
and papers which are very waluable
for proper consideration of this Bill?
Irrespective of the fact whether a
psrticular thing forms part of the
award or not, certain relevant infor-
mation must be made available

Mr. Deputy-Speaker: Unless the con-
sideration 1s asked for, how can he
move for adjournment of considera-
tion?

Shri Naushir Bharucka: I will move
it after the Minister finyshes

Pandit Thakur Dag Bhargava:
These are the words in the award.

“The Madras Government had
also then sent a Secretary to
Hyderabad to supply me with any
information I needed I gave a
copy of the memorandum sub-
mitted to me at Madras by the
Madras Government to the Andhra
Government and the latter i turn
submitted to me thewr memg-
randum with regard to this dis-
pute"

Alter this, in my copy, these words

appear, viz, both these are attached

herewith In this copy, they do not
appear But that would not make any
difference The Madras Government
prepares its case and gives it $o the
mediator and a reply is called for from
the other Government. That is also
sybmitted. It is just like a patitien
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and written statemaent. They are very
essential. We must know the views
of both the Governments. So far as
the peopls are concerned, they also
csme and made representations. They
were also heard. All those documents
were cslled for, but none of them is
forthcoming.

Mr. Deputy-Spoaker: In the first
instance he said they formed part of
the award. That was where I was
anxious. But from the latest state-
ment of the hon. Member, I find they
do not form part of the award; they
were evidence which he called for.
After all, they were evidence and
they do not form part of the award.
So, if the Government is not putting
forward that, the Members can take
any decision they like, that they are
not well-informed and they might
give their opinion. But so far as the
discussion is concerned, I cannot stop
that,

Shri Thirumala Rao: Can Govern-
ment deny the information on the
ground that they are not published
documents?

Mr, Deputy-Speaker: Let us proceed
and we will see if there are any
difficulties.

Skri Datar: I beg to move:

“That the Bill to provide for
the alteration of boundaries of the
States of Andhra Pradesh and
Madras and for matters connected
there with, be taken into consi-
deration™

8Sir, it will be proper for me to
place the circumstances under which
this Bill has to be brought forward.
It had a history dating back to § or 6
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then Andhra portion of the Madras
State and also from others that an
Andhra State should be carved out as
early as possible, Then the Prime
Minister made an announce-
ment, according to which he stated
that an Andhra State would be carved
out from the undivided State of
Madras excluding the city of Madrus.
Inasmuch as the Andhra people were
anxious to have an Andhra State as
early as possible, the matter had to be
expedited. As stated by the ®rime
Minister in Parliament, the undis-
puted Telugu-speaking areas of the
then Madras State were to be imme-
diately formed into & separste Andhra
State. Therefore, what were disputed
were to be considered subsequently.
So, a number of districts and 3 taluks
of Bellary district were together form-
ed into a separate State. A Bill was
brought before this House and passed
by the Houses of Parliament, and the
new Andhra State was inaugurated on
1-10-1833. After the Andhra State
was formed, naturally the question
was to be considered as to which were
the parts in the Andhra State that
were to go to Madras or which were
the parts in the remaining Madras
State which were to come to the new
Andhra State. For that purpose,
Government had to take certain steps,
one of which was that in respect of
the disputed areas in some districts
either of Andhra or of Madras, the
language composition was again look-
ed into. So, the census authorities
were asked to collect figures and find
out the linguistic composition of the
villages in the disputed area. That
took nearly two years. The work was
started in October, 1953 and com-
pleted in June, 1955. The House will
then note that by that time we were
in a position to know the linguistic
position of the various villages that
form part of the disputed areas both
in Andhra and Madras State. Then a
very impartant event occurred at that
time. The Government of Madras
addressed a letter to the Government
of India, and also to the Government
of Andhra Pradesh, and that has been
referved to by Shri Pataskar, because
from heve onwards the progress of
this magter starta
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In July 1955, the Government of
Madras, by their letter dated 2nd July,
1955, addressed the Government of
Andhra, suggesting that the border
dispute between Andhra and Madras
may be settled by mutual agreement
between the two Governments, and
the representatives of the two States
may sit together m a conference for
the purpose Then the Government of
Madras laid down four criteria, which
should be noted very clearly in this
connection The Government of
Madras suggested to the Government
of Andhra Pradesh the following
criteria

(1) the boundary line may be a
continuous one and 1solated
pockets should be avoided to
the extent possible,

(2) willage should be the unit for
consideration and partition of
villages should be avoided,

{3) wvillages with over 50 per cent
Telugu-speaking people
should be 1ncorporated 1n
Andhra, to the extent practi-
cable, and vwce versa, and

(4) due consideration may be
given to the geographical
features such as hills, forests
and nivers as constituting
natural boundaries between
the two States and to wcono-
mic fcatures such as irrigation
sources and their ayacuts be-
ing m the same State

You will find, thus, that two points
were made clear by the Government
of Madras One was that there should
be a solution by agreement between
the two parties, and the Government
of Madras further suggested the crite-
ra that was to be followed in work.ng
out such an agreement and finding out
which areas should go to which of the
two States

Now, this letter of the Government
of Madras was answered by the Gov-
ernment of Andhrd in August 1056,

NOVEMBER 19, 1859
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And one of the important pointy that
has to be noted in this connection is
that they generally agreed o the
principle suggested by the Govern-
ment of Madras and the understand-
mg was that the parties should come
to an agreement on certamn specified
points 1n respect of the disputed areas
The second point was that the agree-
ment should be worked out m con-
sonance with the four principles, to
which I have already made a refer-
ence After the Government of An-
dhra have agreed to this, we had be-
fore us these four principles, which
had to be worked out into practice
It was at this stage that Shri1 Pataskar
was requested to mediate and to give
his report or award, whatever words
we might use on the basis and in con-
sonance with the four principles that
were laid down by the Madras Gov-
ernment and accepted by the Govern-
ment of Andhra

Then a map wa. also produced So
far as that 1s concerned, I may cant
out that the Government of Madras
prepared a map on the basis of the
material that they had Now, the
principal point was with regard to
Tiruttan1 taluk, then in Andhra State
With regard to that, what had hap-
pened was that in 1935 a part, a half
of the taluk of Tiruttani, had been
duly surveyed, but the other portion
had not yet been surveyed Then a
map was prepared, more or less de-
pending upon this map of 1935 and
the Government of Madras gave that
map to Shr1 Pataskar That map was
available to both the Governments of
Madras and Andhra At a subsequent
stage, the survey of the remaming
portion of Tiruttant was also duly
finished and a map was prepared, and
1t was duly authenticated by both the
States together That i1s a point
which has to be noted

Then the Government of Andhra
also prepared, what 1s known s an
“eye sketch map”, and after this map
was prepared they sent it to the Mad-
ras Government for their considera-
tion, or therr verification. The Mad-
ras Government found that there
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wiire certain discrepancies, and those
discrepancies were regarding the loca-
tion of certain villages Out of those
discrepancies, 1t might be found that
except m respect of four, the other
discrepancies were not of a materal
nature, because they were admittedly
areas which were either predomi-
nently Tamil-speaking or predomi-
nently Telugu-speaking, that means,
they were within them Then the
Government of Madras found that
these discrepancies ultimately could
be confined only to four places, and
not more Then this was looked into
by the survey officers of the Govern-
ment of Madras and the Government
of Andhra, who, I believe, went to
the various areas, and they agreed
that the discrepancies ultimately had
to be confined to those four plaecs

So far as those four places were
concerned, as a result of this enquiry,
three continued to remamn in Andhra,
because they were inside the arca, and
not on the border, which should be
noted With regard to one, 1t was on
the border and so that was allotted
to the Madras State This 1s what has
happened, so far as these maps are
concerned

So far as these maps are con-
cerned, a number of hon Members are
possibly und@r a musunderstanding
and, therefore, I would make 1t gq.uite
clear to this House that, so far o5 the
map of Tiruttan: taluk 1s concerned,
except the map which has already
been prepared, no other survey map
was prepared in 1957-58 and that the
other map that has been produced in
five copies was the eye-sketch map of
Tiruttan: taluk prepared by the An-
dhra Pradesh Government, which was
looked into and scrutmised by both
Governments, when they came to the
conclusion that except on four points,
on which the parties agreed that
three villages should go to Andhra
Pradesh and one should go to Mad-
ras, beyond that, there was absolute-
1y no misteke at all, no maccuracies
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Both Governments were agreed on
that point, let that be kindly under-
stood Special officers were appointed
from the survey departments of both
the States and here I would read
from the report with a view to leave
no room for doubt

“On comparing the 1935 survey
map with the eye-sket~h map of
the Andhra Pradesh, the Madras
Government observed 22 discre-
pancies 1n the physical location of
certain villages”

It may be stated that this hst of 22
discrepancies was looked mto but
they d:d not affect the question of
the transfer of any wvillages, because
they were inside the border But
what was affected wag only four, and
therefore a descriptive correction was
made so far as these four villages
were concerned Three of these vil-
lages were actually located in the
two plots recommended to be re-
tained m Andhra Pradesh and one
was found to be on the new boundary
line between the two States Then
it states—I would request the House
to note this—

“As a result of the jomnt scru-
tiny of the villages in question by
the Deputy Director of Survey of
both States 1in February 1959,
these discrepancies were settled
between the two Governments

“It was agreed” by the two
Governments “that the three vil-
lages, which, if transferred to
Madras Government, would have
been enclaves m Andhra Pradesh,
should be left with Andhra Pra-
desh The fourth one, which was
on the new boundary line, was
agreed to be transferred to Mad-
ras

“Provisions 1n the Bill are on
this basis These adjustments do
not invelve any modification of
Pataskar award in the sense that
only a correction has been made
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about physical location of three
villages which were found actual-
ly to be gituated in the two blocks
proposed to be retamned in An-
dhra Pradesh.”

I8 hrs,

Shri Ranga: Would the hon. Minis-
ter be good enough to tell us as to
who prepared the 1935 survey map?

Shri Datar: Let me complete and
if there are any questions to be asked
I shall answer them afterwards I
shall place the whole picture in an
organised manner before the House
so that, according to me, a number of
conceptions will have been removed.

The mosi important point in this
connection 1s that the two Govern-
ments have confirmed that there are
no more discrepancies affecting the
award. This is a categorical state-
ment made by the two Governments
of Madras and Andhra Pradesh,

Then, the matter, as I have stated,
was referred to Shr1 Pataskar. Shri
Pataskar gave his first award and
when he gave his first award it was
found that Andhra Pradesh felt that
certain pomnts had not been decided
by him Therefore the matter was
again remitted to him. He went into
the points that were raised before und
what he did was that he stated that
in addition to the villages that accord-
ing to him were to be either retamned
in Andhra Pradesh or transferred to
Masdras three villages from the Kri-
shoagiri Taluk of Salem District
should be transferred to Andhra Pra-
desh.

Shri Ranga: Tiruttani Taluk?

Shed Datar: Krishnagiri Taluk of
Salem District. I have stated so

80, what was done by this subse-
quent or modified award was the
grant of three more villages from the
Krishnagiri Teluk (o the Andhra
State. Now, the remaining claims of

NOVEMBER 19, 1958
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the Andhra Pradesh Government,
either from Krishnagiri Taluk or
from Hosur Taluk, were negatived
by him. This last award was given
by him on the 25th July, 1857.

Then the two State Governments
took up the matter in their hands and
the Government of India prepared a
Bill on the basis of Shri Pataskar’s
award. On the Tth April 1059, the
draft of the Bill, which the Govern-
ment of India prepared m this res-
pect, was sent to the two State Gov-
ernments for consultmg the legisla-
ture in the two States because under
article 3 of the Constitution nothing
can be done unless the State legisla-
tures were also consulted.

May 1 point out m this connection
that the legislature in Madras con-
sisting of the Assembly and the Coun-
cil considered this matter in the same
month, towards the end of Apri—J
believe about the 28th and 29th of
April. They accepted the Bill, Simi-
larly, this Bill was also considered in
the Andhra Pradesh Legislative As-
sembly and the Legislative Council.
There the whole position wes made
clear by the Chief Minister, Bhri
Sanjiva Reddy. May I also pomt out
in this connection that these points
that are now sought to be raised stat-
ing that the maps were not correct
and that Jlarge areas had been
wrongly included in the Madras area
were not taken up at all.

Shri Ranga: They were mentioned
by several members.

Shri Datar: No. This is what I am
pointing out to my hon. friend,

Shri Ranga: Kindly look into the
speech of Shri Gopala Reddi.
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raised other questions. They stated
that some more area in Krishnagiri
and Hosur Taluks should also be
given. They raised a particular
ground. In the original principles
agreed upon it was stated that for the
transfer from one area to another
what was required wag that the
population of the particular linguistic
group should be 51 per cent. The
Andhras made a case, subsequently
before the mediator, that it is not
necessary that it should be 81 per
cent and that it is sufficient if the
Andhras were the largest linguistic
group in that area. For example in
the Hosur Taluk, you will find that
there are trilingual areas and the
population of either the Telugus or
the Tamils cannot be $I per cent,
because it i8 a trilingual area. In
some cases it was contained that if,
for example, the Telugus are nume-
rically larger than, say, the Tamils or
the Kannada people then naturally it
ought to go to them. That was the
argument that was advanced. But
this argument was not accepted by
Shri Pataskar. He stated that he had
before him the four criteria and those
criteria were to be literally followed.
Secondly, they stated that if some
villages in the Krishnagiri Taluk
were given to them on this basis
then—it was further contended—a
contiguity would be offered. That
was, what you can call, an inter-
dependent argument, namely, give
us some villages in the Krishnagiri
Taluk on the principle that we form
the largest linguistic group though
not 51 per cent. If that is given then
certain areas in Hosur would be
theirs. That was an argument which
did not find any favour with Shri
Pataskar.

Shrl Narasimhan: Counter-argu-
ments were voiced by the other State
Legislature.

Shry Datar: What I was submitting
was that when this matter was taken
up both by the Andhra Pradesh Legis-
lative Council and the Andhra Pra-
desh Legislative Assembly, Shri
Sanjiva Reddy moved this question.
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This is what he has stated. Let me
make the position very clear. This
is what Shri Sanjiva Reddy had said:

“At the time of the formation
of the Andhra State, dispute arose
about the future of Tiruttani and
the Prime Minister advised that
for the time being Chittoor Dis.
trict might be included in the An-
dhra Pradesh and the matter
could be leisurely settled after-
wards in the light of his advice”

The matter was immediately taken
up.

May I also point out in this con-
nection that inasmuch as this was a
special matter this was not governed
either by the advice of the States’
Re-organisation Commission or by
the States’ Re-organisation Bill. In
the Report it has been stated that
inasmuch as that matter was being
considered separately by the two
Governments of Andhra and Madras,
no recommendations were made by
the States’ Re-organisation Commis-
sion. Thus you will find that this
matter is governed by an agreement
and that agreement was worked out
by Shri Pataskar. This was accepted
by the two Governments at the Zonal
Council meeting.

I forgot to mention that when Shri
Pataskar gave his award the two
Chief Ministers, that is, of Madras
and Andhra Pradesh, accepted it at a
meeting of the Zonal Council and it
was only thereafter that further steps
were taken. As I have pointed out,
when the matter came before the
Andhra Pradesh legislature, this spe-
cific question of the inaccuracy of the
map and its bearing on the areas that
are now raised was not touched at
all. All that was raised was, as I
have stated, mostly about Krishna-
giri and Hosur. Afterwards the mo-
tion was adopted by the Legislative
Assembly and also by the Andhra
Pradesh Legislative Council.

Shri D. C. Sharma (Gurdaspur):
What was the number of votes for
and against?
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Shri Datar: We have now come
before the Parhament mentioning the
main pownts on which an alteration
has to be made

So far as the Andhra ®radesh 1s
concerned, it also has got certain areas
from Madras State Andhra Pradesh
has got about 151 villages—72 from
Ponnenn Taluk, 76 from Tiruvellore
Taluk and 3 from Krishnagiri Talak
in Salem district, the other two taluks
being in Chingleput District Thus,
they have got 151 additional villages
The population 1s about 95,000 and
the area transferred under the Bill
from Madras to Andhra Pradesh 1s
about 326 39 sq miles Thig 1s so far
as the area that 1s got by Andhra
Pradesh from Madras 1s concerned

The area that 18 transferred from
Andhra Pradesh to Madras consists of
318 villages—288 villages from Tirut-
tan1 Taluk of Chittoor District, one
village from Puttur Taluk also in
Chittoor District, and 29 villages from
Chittoor Taluk Thus, 318 villages have
been transfcired from Andhra Pradesh
to Madras The population 1s 2 40 lakhg
and the area transferred is about
405 89 sq miles Apparently there 1s
a larger area that 1s given to Madras,
but on this point may I read to you
what Shri Pataskar himself has said?

Shr: Ranga. Larger area or larger
people?

Shri Datar: After reviewing the
proposed transfer and the retention
mn the two areas, this 1s what he has
stated on the page 22 of his last re-

port*

“It can be seen that as a result
of my proposal, though a large
part of the Taluk of Tiruttan: goes
to Madras, a correspondingly large
area from the Taluks of Pon-
ner1 and Tiruvallore goes to An-
dhra So, by this adjustment, no
State loses appreciably in any
extent ”

NOVEMBER 19, 1055

Thersfare, the main change that is to
be made, or the substanoce thereof is
that certain villages from Madras
State are to go to Andhra Pradesh,
and certain willages from Andhra
State are to go to Madras On the
whole, as Shri Pataskar has pointed
out, there is no appreciable loss to
any particular State So, this 1s the
mam purpose for which thu Bill ha.l
been brought forward

Certain consequential arrangements
have to be made so far as the repre-
sentation 1n the legislatures 1s con-
cerned So far as the Lok Sabha is
concerned, there i1s no chance at all
The membership of Andhra Pradesh
and Madras remain as 1t is In res-~
pect of the Rajya Sabha, one more
seat has gone to Madras and there-
fore 1n respect of the Assembly seats,
there 1s one increase in Madzas from
205 to 206, and consequently there 1s
a decrease 1n the case of Andhra Pra
desh from 301 to 300

Consequential proposals have also
been made m other respects to which
I need not make a rcference Where-
ever there arc certain public utihily
projects, as for example a tank, the
matter 1s actually under considera-
tion The Zonal Council has appoint-
ed a sub-committee which 1s looking
mto this matter Naturally one s
interested 1n seeing that whatever
has been donc by way of develop-
ment of public utility projects 1s shar~
ed by both the States together, be-
cause this reorganisation or this
alteration of boundaries should not
affect the development of any area
Therefore, that question has been
fully taken into account

There are other matters which are
more or less of a usual nature as,
when even one inch of territory 1s to
be transferred from one State to the
other, consequential provisions have
to be made about the High Court,
about the distribution of assets if any,
other arrangements about institutions
etc All that has to be gone through,
whatever might be the extent of the
area to be transferred As the House
18 aware, during the last session &
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cextain area from Rajasthan was
transferred to Madhya Pradesh for the
purpose of acilitating the implementa-
tion of the Chambal Project It was
mostly a forest area, about 2,800 acres
in extent, but still the whole process
had to be one through because there-
by certain areas were transferred from
Rajasthan to Madhya Pradesh Here
the question 15 a bit larger because

- villages have to be transfcrred There-
fore, I submit that what was promised
when the Andhra State Bill was
passed, namely that steps would be
taken for settling the question with
regard to the disputcd areas has now
been completed by the sponsoring of
this Bill

Secondly, I may point out that this
was an occasion where both the Gov-
ernments agreed and laid down
certain principles as Shri1 Pataskar has
pointed out Cecrtain other criteria
had been laid down so far as the
States Reorganisation Bill was con-
cerned, but here he rightly states that
those principles need not be followed
because 1n the States Reorganisation
Act what they had stated was that
normally the district should be the
himit and the population should be
70 per cent It should be appreciated
that in this particular case fortunately
for the two State Governments thrre
was an agreement not only about the
desire to come to mn amicable settle-
ment but also about the criteria or
the principlrs to be followed, and
therefore all that Shr: Pataskar has
done 1s only this He was not an
arbitrator, he was a mediator He
used his good offices for putting into
effect the four principles that had been
agreed to by the two State Govern-
ments On account of this happy
mitial agreement 1t was easier for
Shr1 Patackar to give effect to these
principles and to draw a line On
the whole, when the whole matter has
been gone into 1n such a very careful
manner

Shri Ranga: Careful”

Shri Datar. through the good
offices of an earnest, :ndependent and
consclentious friend Llke 8Shn

e MRS e e hpgete "
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Pataskar, we should consider whether
thyre are any grounds at =ll for
departing from what has been done

710

Shrl Ranga. Question

Shri Datar: As I have stated, the
twy State Governments have agreed,
aBreed not only about the four princi-
Plas not only mbout the advisability
of Shri Pataskar bemng the mediator,
bu¢ also about the result of his award
That 15 what I am trymng to place
begore the House

dssuming for the sake of argument
thyt there is something in respect of
Which perhaps a different view mught
be tgken, the question 1s whether,
after 2J) the whole print bas bren
substantially complicd with or not It
1S true that 51 per cent has been
Mmentioned there

Shri Ranga. That 1s the trouble

5hn Datar' In addition, I may also
POlnt out that 1t has been stated that
du. consideration should be given to
88g1aphical features such as hills,
forests and rivers constituting the
najyral boundaries between the two
States It is perfectly possible, if we
take a theorc¢tical view to draw some
other une perhaps an awkward line,
buy taking all things together, has or
85 not Shri Pataskar’s award satis-
fieq what was necessary for settling
ihe dqispute between the two Stat s?
In my humble opmion that has been
dohe  And there are no inaccuracies
N this particular case, especially
Sillce the two State Governments have
88reed at all the stages That 1s a
POint on which I should like to lay
the greatest stress

4After all, here, we have two States
In India, and there was some area in
Ohg State which had not been pro-
Petly developed, and when the que.-
10 was raised about it Shri1 Sanjiva
Redd: promised that special attention
Wayld be given to that particular area

&m anxious that this matter should
be gseitleq as early as possible and
the gyspense removed for ever For,
after all, if the suspense 1s there, then,
natyrally, things
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Shri D. C. Sharma: On a point of
order The hon Member Shri Raghu-
nath Singh is sleeping

Shri Raghunath Singh (Varanasl)
No, I am not sleeping

Shri Datar: Let him sleep; let hum
en)oy a little sleep

Mr. Deputy-Speaker: Order, order

Shri Datar: Apart from that, we
have got here an agreement happily
entered i1nto, and fully confirmed und
endorsed at all the stages

Therefore, I would appeal to all
hon Members to set aside other con-
siderations which are, after all, of a
minor nature or a trifing nature Let
us take into account the whole pic-
ture and let us put an end to this
controversy

In October, 1953, the main Act was
passed, and 1n November, 1959, after
six years, this particular matter has
been fully solved, and I am qute
confident that hon Members will take
this uspect into account and give their
full support to the provisions of this
Bill

Shri D. C. Sharma: May I know
how much time 1s allotted for this
Bill?

Mr. Deputy-Speaker: Five hours
have been allotted for this Bill

Shri N. R. Muniswamy: How much
for general discussion?

Mr. Deputy-Speaker: I am coming
to that

Motion moved.

“That the Bill to provide for
the alteration of boundaries of the
States of Andhra Pradesh and
Madras and for matters connected
therewith be taken into conside-
ration ”

Now, 1 come to the question of the
allocation of tume a3 between the
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different stages Five hours have bean
allotted for this Bil}

Shri Tangamani (Madurai): There
are practically no amendments, and
there will be practically no second
reading

Shri Nath Pal (Rajapur): The
general discussion should get priority
in the allotment of time

Pandit Thakur Das Bhargava: You
will appreciate that five hours were
allotted because this Bill was so com-
plicated, but now after studying it for
such a long time, I should think that
the time which has been allotted is
very short, and we shall not be able
to do justice to it Even today, I do
not think that we are m a position to
debate on this Bill .

I would beg of you to kindly con-
sider that the fate of two lakhs of
people 18 1nvolved in this Bill

Mr. Depnty-Speaker: There 1s a
motion coming up presently that the
discussion on this Bill be adjourned,
and hon Members shall have a right
to exercise their choice then, and they
can say whatever they like then

Pandit Thakur Das Bhargava: So
far as extension of time is concerned,
I may submut that that 18 a different
matter entirely Five hours are not
enough.

Shri N R. Muniswamy: Let it be
extended to 8 hours

Shri Jadhav (Malegaon)
8 hours

Let 1t be

Shri N. R Muniswamy: And let
§ hours be given for the general
discussion

Mr. Deputy-Speaker: Let us see, as
we proceed For the present, we may
say that we shall have 4 hours for
the general discussion and 1 hour for
the other stages
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Does Shr1 Naushir Bharucha want
10 make his motion just now or some
txme later” He can move 1t at any
stage

Shri Naushir Bharucha: I move
right now that further consideration
of this Bill be adjourned to a date to
be fixed by the Chair, and I trust
that 1n the meantime the necessary
and relevant documents will be circu-
lated by Government I particularly
object to placing only five copies in
the Library for five hundred Mem-
bers The Members must have the
relevant documents before them It
1s not enough to say that the
two Chief Ministers have agreed, and,
therefore this House should abdicate
its authority

Mr Deputy-Speaker I shall put
the motion to the vote of the House

The question 1s

“That the debate on this motion
be adjourned »

Till what date” The hon Member
ought to fix the date himself and not
leave 1t to the Chair The motion has
been moved by him and I am only
putting 1t to the vote of the House

Shri Naushur Bharuchg In that
case, 1 move that it be adjourned to
the first week of December

Mr. Deputy-Speaker: Does he want
that the discussion on the motion be
adjourned to the first day or the first
week of December?

Shri Naushir Bharueha: I shall say,
the iast day, that 1s, the last working
day, of the first week of December

J beg to move.

‘That the debate on the Bill be
Adiourned to the last working day
of ithe first week of :December,
b A
252 (A1) LSD-—-$§
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Mr. Deputy-Speaker: The question

18

“That the debate on the Bill be
adjourned to the last working
day of the first week of Decem-
ber, 1959 "

Pandit Thakur Das Bhargava: Will
anybody be allowed to speak on this?
I shall give you arguments to support
this plea of my hon friend

Mr Deputy-Speaker: Ordinanly,
no detailed discussion 1s allowed on
this motion The hon Member Shri
Naushir Bharucha has moved a
motion, and afterwards he might say
something on 1t All right, Pandit
Thakur Das Bhargava also might have
his say

Pandit Thakur Das Bhargava: I
shall show you why the debate on this
Bill should be postponed The real
reason 1!s that as a matter of fact,
Government themselves have not done
their duty in this case They are
satisfied that two Chief Ministers have
agreed and the Legislatures concern-
ed have approved But the duty of
this Parhiament 1s exceptional m this
case

Article 3 of the Constitution reads.
‘Parhament may by law—

(a) form a new State

(b) increase the area of any
State,

(c) dimmmish the area of any
State,

(d) alter the boundaries of any
State,

(e) alter the name of any State:

Provided that no Bill for the
purpose shall be introduced 1in
either House of Parliament except
on the recommendation of the
President and unless, where the
proposal contamned 1n the Bill
affects the .ares, boundaries or
name of any of the States, the
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Bill has been referred by the
President to the Legislature of
that State for expressing its
views thereon ”

Phe words are ‘for expressing its
views thereon’ That 18 the only func-
tion of the local Legislatures So,
really, 1t has not been appreciated
that the entire duty m this case 1s
that of Parliament and Parliament
alone, no Chief Minister, no set of
Chief Ministers, not even all the
Chief Ministers combined, can part
away with one inch of land belonging
to one State in favour of another
State

Mr Deputy-Speaker: That 1s why
this Bill has come up here The Chief
Ministers have not transferred any
territory

Pandit Thakur Das Bhargava: The
point 1s that when 1t has come up
here, Parliament 1s the sole authority

May I submit that as 8 Member of
Parliament, 1t 1s my duty to see that
the whole thing 1s done rightly?> My
hon friend says that a good rehable
nayee has come from his house May
I just give you a story” A person
was standing at a place, and a nayee
went to him and told him, ‘It 15 very
unfortunate that your wift has
become a widow’ That person began
to weep But other people came and
told him, ‘You are living So, do not
worry' But he began to weep saying
that his wife had become a widow,
and he said ‘This nayee 1s cuch a
reliable nayee, he has come from the
house How can I disbelicve him’
He began to say like this without even
thinking that when he himself was
Living, his wife could not become =
widow

Here, the whole argument during
all this one hour has been that the
two Chief Ministers have agreed, and
two Legislatures have not said a word
agunst this Is this the way in which
this thing should be done® After all,
this House has got not only the
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suthority but the duty and the sole
duty of seeing whether juatice hes
been done to these two lakhs of
people

Shri Narasimham: My hon friend
says that i1t is the sole .duty of ths
House May I submit to hum that that
statement 15 not quite correct, because,
according to the Constitution, the Bl
has to be referred to the two Legs-
latures also?

Mr. Deputy-Speaker: This is the
constitutional provision that this
Parliament has ultimately to decide
whether to increase the area of a
State or to add to one State or to
dimimish the area of one State, but
the views of the States are t0 be
ascertained -

Pandit Thakur Das Bhargava: The
views of every person, including those
of the Legwslature and the Chief
Ministers are to be considered, and
they ought to be appreciated 1 am
not here to say that the Chief Minis-
lers are unreliable people That 1s
not what I am submitting The views
of the Chief Mimisters are not entitled
to more weight than those of any
person living 1in those States or of
any outsider o1 of any Member of
this Parllament When the Leg:sla-
ture of Andhra was consulted about
the award of the Taluk and the Mem-
bers representing the relevant consti~
tuencies of Andhra walked out mn
protest from the House Does 1t con-
stitute approval of the award

The people of Tiruttam constituency
are fortunate people because they have
got our Speaker as their representa-
tive But the Speaker 13 not allowed
to say 2 word That 15 most unfortu-
nate Unfortunately, in the other House
also the gentleman presiding over the
other House, hon Dr Radhakrishnan,
was born in Tiruttan:  But both these
persons must kcep mum The views
of the local Legislature are claimed
to be binding on us, Members, but
unfortunately, thewr representsatives in
the Parliament will not be allowed to.
express thewr views even This iz
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unfortunate The people lLiving mn
those parts are fortusute in having
such representation, but 1t 18 unfortu-
nate that their representatives should
keep mum But this 1s beside the

pont

My humble submission 1s that we
must look at the matter from the
point of view of those who are being
asked to leave Andhra Pradesh for
Madras or vice versa, Not a single
word has been said about the objec-
tions that were raised It is not that
the objections are being raised only
today and that the Chief Ministers
did not wish to raise any objection
You may kindly see the award In
the award itself, Shr1 Pataskar has
said that these people came to him
and appealed to him against such and
such a thing Therefore, if we are to
consider our hon Minister’s statement
that people never raised any objec-
tion, then the whole file should be
here We should be furnished with
all those papers in which the objec-
tions were taken to to each and any
everything Supposing 1 prove that
objections were taken before Shri
Pataskar on those very things which
we shall have to consider here, what
would my hon fiiend say? My hon
friend’s plea can be substantiated only
1f the papers are before us But what
1s 1t that my hon friend has done? The
maps were there Shri Pataskar said
that the Andhra Pradesh Government
did not produce the map Are you
going to rely on that Government for
not doing its dutv, when it did not
produce even a map when 1t had got
the map? It produced maps for other
territories and for other talukas, but
not for this taluka From the Award
itself, you will be pleasced to see that
the Andhra Pradesh Government did
produce maps for other talukas but
for this taluka only no may was
produced

May I also bring to your notice the
fact that unless we get the other
documents, we cannot come to a
eorrect conclusion m this matter” My
hon friend says that the Chief Minis-
ter of Andhra Pradesh has agreed to
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it I am ready to show here that the
Chief Minsterr of Andhra Pradesh
had on several occasions said—‘1 do
not want to be bound by this, I want
that the principles of the SRC should
be applied to this case’ Those docu-
Ments are not being produced before
us I want to say that the Chief
Minister was under duress He was
not allowed to do his duty So unless
the papers are produced before us,
we cannot come to a correct decision
oh this matter

Shri Datar: Let the hon Member
not make such an allegation It 1s
most undignified to say that the Chief
Minister of Andhra Pradesh was under
duress

Pandit Thakur Das Bhargava:
Excuse me This 1s only & conclusion
I did not say that Shri Datar put him
m jail

Mr Deputy-Speaker: At least here
the Chair should not be put under
duress!

Shri Palaniyandy (Perambalur)*
Pandit Thakur Das Bhargava is under
duress!

Pandit Thakur Das Bhargava: I
Wwould submit that m the Award itself
the Chief Minister has said not once,
nbt twice but several times, ‘I am
nbt bound by the previous agreement,
I want that thc whole matter may be
deferred and 1t may be decided on
the basis of the SRC principle’ and
ytt mediation was arranged The
Chief Minister who 15 said to be a
thoroughly reliable person, a gentle-
man whose words should carry weight
and confidence has said this In the
Award 1t 15 recorded that he said 1t
several times

Then again what about those two
lskhs of people” In a democratic
State, does not the opmion of A and
B count? Do they also not have their
opinions, feelings, leanings affections
ele? Those persons also brought
their documents before Shr1 Pataskar,
Those documents are also not here.
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1 am also not clear in my mind
whether the printed Award 1s the last
thing I have not seen the original
Award I would hke to see the
original Award whether the words
which appear m the printed Award
are there in the original Award or
not We cannot say whether the
printed Award 1s rightly printed or
not

Therefore, my humble subinission 1s
that the original Award, the two
statements of the Madras Government
and the Andhra Pradesh Government
as also the representations made by
xarcians negnle and  varinus _assncla-
tions—hundreds of pcople went 1n
deputdtion to Shri Pataskar—should
be placed before us I am not going
to say that Shr1 Pataskar was partial
not at all At the same time I must
say that he was not an arbitrator He
was bound hand and foot by certain
principles If he had been allowed
to procetd as an arbitrator he would
not have done this As the ruling of
one High Court says when a case 15
before the Judges they are not there
to see a cock fight they must use
their intelligence The maps that
were relied upon were absolutelv
wrong The correct maps were not
produced Shr) Pataskar never went
to that place He never went to a
single place where there was dispute
about contiguity

Therefore, at least in justice and
fairness, the two statements of the
two Governments as well as all the
documents produced before him
should be placed before us so that we
may be able to judge whether the
Hecision of the mediator, who was not
even an arbitrator, was correct or not
I do not know what they meant by
‘medlator’

Sard N. R. Muniswamy: On a point
of ordéer The motion moved by the
hon Member 1s for adjournment, but
my hon friend now seems to be going
wto Hetails
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Mr. Deputy-Speaker: I will request
the pon Member to be brief I can
Very well follow that he 1s making
out g5 case that because the necessary

OCyments have not been produced,
therefore the discussion should be
4llgurned  This 1s his lme of argu-
mey:  He could say that the docu-
M€,y had not been produced, that
they wete relevant important and
Very neces ary, but he should not

thes g5 1nto details He should be
bu o

Paniit Thakur Das Bhargava: Then
thtie 15 onc point to which 1 would
TeShectfuliy mvi*  your attention The
FUIh¢ flas Gecn made ¢ha( no pfan fidd
beth prepaicd m 1957-58 and the only
Plah was of 1935 The 1935 p in, you
wiil 1, pleased to see 1s of no uve I
may assuie the hor  Minister that
€Ven the plan that he has p oduced
Is Not a survey plan but onlv an ‘eye-
skejh’ plan That 15 the name given

Shri Datar Of the Andhra Pradesh
OVYernment

Pandit Thakur Das Bhargava: Of
the Andhra Pradesh Government All
right He says that both Governments
Si8hed 1t Let 1t be signed by both

OYernments

Mr Deputy-Speaker Was the plan
Plateqd 1n the Library the plan of
]95‘7_53-;

Spri Datar Both The 1935 survey
maly of Tiruttam taluk 1s an authen-
fic publication.

My Deputy-Speaker: That 1s also
an gye.sketch plan?

Shri Datar: No, no
mlb

Mer, Deputy-Speaker: The plun of
:3:7-58 of one taluk 1s an eye-sketch
h

Stri Datar: Yes

Bandit Fhakar Das Bhirgeva: May
I Stymit that the only plan which wes
relled upon by Shri Patesiar and the

It 13 a survey
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two Governments 1s another plan,
about whuich my hon frmend has not
spoken at all? That plan 1s here 1n
the Library That 1s the Madras plan
That 15 not put in here Instead
of that, something else 1s put
before you So I would beg of
you at least to adjourn consideration
of this matter to enable that plan to
be produced before the House I have
got a copy of that plan That plan
1s a deaisive plan  These other plans
are not valid The later plan—eye-
sketch plan—appears to have been
prepared for the purpose of this case
We are submutting that that plan will
be of no value

Mr Deputy-Speaker The hon
Member wants to bring up that plan
for the benefit of the House or he
wants the Home Minister to produce
1it?

Shri Ranga There aie other docu-
ments also

Mr Deputy-Speaker What I could
follow from his latest words was that
he wanted that the discussion should
be postponed so that he should have
that plan

Pandit Thakur Das Bhargava My
submission 1s that as a matter of fact,
in ® boundary dispute, plan 18 the
most 1mportant thing You agree that
the 1935 plan if you will be pleased
to set, 1s only a survey plan for half
of the Tiruttan: taluk, for the other
half, 1t 1s not a survey plan at all
The later plan which 1s prepared by
and agreed to by the two Govern-
ments 15 there, that plan is relevant
and I will take advantage of that
But the third plan which 1s in exist-
ence—] can certainly give an affidavit
before you—should be brought here
The Government have not brought
that plan here It is not that that
plan 1s non-existent It 1s 1n existence
and should be brought here

Shri Khaditkar (Ahmednagar) I

am supporting the motion for adjourn-
ment of this discussion for u different
reason So far as the map 1s con-
cerned, I would refer to page 21 of
the Report of Shri Pataskar wheremn
it is said-
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“The adjustment of the border
suggested by me i1s marked thick
in blue on the map specially pre-
pared by the Government of
Madras on the basis of village-
wise data collected from the
census of 1951"

From this 1t 1s clear that when the
Award was given, a special map where
all these corrections were made and
blue pencil marks were there, was
submitted Unless that 1s presented
to the House, we won‘t be enlightened
as to whether justice has been done
This 1s one point

There 15 another point So far as
the boundary disputes are concerned,
since the States reorganisation ssue
the Home Ministry has made a mess
of evcrything, because 1t has laid
down one principle at one time and
another principle at another time
Today the Ministry 1s coming before
this House in respect of one particular
boundary 1ssue All the State boun
daries are under our jurisdiction in
the sense that we can alter or modify
them In that sense, why should this
plecemeal legislation be brought
before the House when there are
boundary issues between Bombay and
Mysore

Mr Deputy-Speaker. That 1s a
different affair altogether While
speaking on the question of adjourn-
ment of the discussion, why should
he bring m those matters?

An Hon Member One principle for
all

Mr. Deputy-Speaker: May be one
principle But what we are discus-
sing just now 1s a different thing

Shri Khadilkar: What I say 1s that
in this issue when you brirg in piece-
meal legislation, at least accept the
princple for universal application
Then 1t 15 something The Home
Minister has not accepted that posi-
tion He said that they are appli-
cable only to & limited area There-
fore, 1 say that unless the Home
Mmister 1s prepared to make a state-
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ment that the principles laid down
by Shri Patagkar are of uniform and
untversal apphication when there 15 a
dispute between one State and another,
We cannot accept the position If he
accepts the position that the prinei-
ples will be of universal application,
then there 1s some value and sanctity
i at

Shri Tangamani: Mr Deputy-
Speaker, I stand up to oppose the
motion just now moved by Shn
Bharucha on the following grounds
Already there has been constderable
delay Shn Datar took pamns to ex
plain to us the various developments
that took place ever since the Andhra
State was formed on 1-10 1953  As
early as July, 1955 the 1ssue was re-
ferred by both the State Governments
and the award was actually given on
the 25th of July, 1957 I do not know
why the Government had taken so
much fime to bring this legisiation
Actually when the Bill was brought
forward on 7th Apnl, 1959, we ex-
pected that this would be passed by
the last session Owing to certain re
asons, 1t has come over to this session
This should be the last session and it
should not be postponed further

Secondly, there 1s an uncertain posi-
tion prevailing in the 300 and odd
villages which are to go over to
Madras State and the 150 and odd wil-
Jages which are to go over to the
Andhra State It 1s unfair to these
people to keep this pending Re-
presentations have been received by
many of the organisations that it 1s
time that somethung is settled because
the position now 1s that neither the
Madras Government nor the Andhra
Government are taking any steps for
developmental activities of these par-
ticular areas I can give many in-
stances

The third reason 1s that this border
jssue will probably work as a prece-
dent to many of the border 1ssues
which may come even later Here
certain principles have been accepted
by two State Governments  Conti-
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guity 15 one prineiple and taking the
village as a unit was the other prmnci-
ple  (Interruptions) Shr: Pataskar

* took nto account not only the memor-

anda from the two State Governments
but many memoranda were actually
submitted by the various organtsations
and many people were actually ex-
amined It 13 only after sifting their
evidence that this award was given I
can understand if Pandit Thakur Das
Bhargava says that the entire evi.
dence must be placed m the Library
so that he can pursue 1t Bug Just to
say that the memoranda from the
Andhra Pradesh Government and the
Government of Madras alone should
be made available and to cast certain
reflections on these two Chief Minis-
ters 13 something which I cannot
swallow In the case of LIC, whether
the evidence was written or oral, 1t
was made available and I can under-
stand that position here also Other-
wise, unrless people are familiar with
these particular areas, it 1s difficult
Shri Pataskar, with the help of these
people, particularly these two State
Governments, has shifted this ewi-
dence (Interruptions )  Therefore
T say that there should not be any
demand to postpone this still further

Shri N R Muniswamy Sir, 1 am
opposing this adjournment motion
tooth and nail on two grounds Furst-
ly, the same reasons assigned by my
friend Shr: Bharucha may recoil on
him when the question of bilingual
Bombay State comes up It 1s a bad
precedent

Mr Deputy-Speaker He should not
be frightened on that account

Shri N. R Muniswamy. Pandit
Thakur Das Bhargava had given out
reasons for reopening the issue But
what do people expect any one of us
here 1n this House to do? He bases
his arguments purely on legalistic
grounds and 1t may be very tensble
in a court of law Even here it may
be regarded as a court of law but siill
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we must have a human approach and
take into account the people Living m
these willages. These disputes have
been pending long without settlement
The developmental projects and other
things have not been looked into My
friend took exception to what the two
Chief Ministers have done and I think
he should not have mentioned the
Chief Ministers of the two States
These two Chief Ministers represent
the i1deas and have the confidence of
the people hiving there I do not
think any useful purpose would be
served by adjourning this (Inter-
ruptions ) He says that heavens are
not gomng to fall 1f 1t 1s adjourned by
two days or ten days Still we must
know that we defer the developmental
activities to that extent

Shri Raghunath Singh: 1 support
the motion for the adjournment of this
debate for three reasons When Shn
Pataskar gave his award, there was
no survey map Secondly, as far as
census 1s concerned, how did he come
to the conclusion about the census
when there was no survey map and
when there was no boundary of the
villages

Mr Deputy-Speaker: It 1s not the
maps that we are discussing now We
are discussing whether the discussion
should be postponed

Shri Raghunath Singh: Yesterday,
we received m Bulletin No 2 that the
map 1s hung on the wall in our Labr-
ary I have gone there to study the
map It 1s a very big map and there
are nearly 200 villages and we have to
go through each and every willage
census

Mr. Deputy-Speaker: The hon
Member has ewidently been absent
from Delh1 Otherwise, the map has
been hanging there for a long time

Shri Raghunath Singh: Only yester-
day 1t was given in the Bulletin
‘Interruptions ) It is very difficult to
study these thmgs in two or three
days. Therefore, 1 support this
motion,
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Shri Narasimhan: I am coming from
an area from where three villages go
from Madras to Andhra Strictly
speaking, I am supposed to be a loser
but inspite of that I would hike this
discussion not to be postponed Shri
Tangaman had stated that these should
not Dbe treated as mere chunks of
territory Lakhs of people are involv-
ed and for the last so many years de-
velopmental activities have not taken
place Roads are not built or even
repaired Bus routes are not given
Many other activities have come to a
stand-still on account of the limited
interest taken On behalf of the
people of either side, I plead that
there should be a finality about these
things It will be hike the doetor
saying that the operation was per-
formed successfully but the patient
was not there People want develop-
mental activities to be undertaken
After all, the territories involved are
small Therefore, I request for an
early decision There 18 an urgent
necessity for thie law being passed
and I also request that the appointed
day may be fixed as soon as possible

Shri Basappa (Tiptur) My hon
friend has said that there should be
a finality to these things 1 say that
finality will not come till the clams
of Mysore to these areas are also
settled because

Mr Deputy-Speaker:
taking 1t up now

Shri Basappa: I want to say that
the award itself speaks of the trilin-
gual border area Mr Pataskar says
m the award and the tnangular dis-
pute regarding the triliingual area can
be settled only at the instance of the
three parties concerned So, I say that
this question 1 also intimately con-
nected with 1t (Interruptions )

Mr Deputy-Speaker: Order, order
We are not discussing it now What
does Mr Nath Pa: want to say?

Shri Nath Pai: I was only drawing
your attention that there 1s a specific
motion and Members should confine
their remarks to that motion

We are not
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Mr, Deputy-Speaker: I am also try-
ing to do it but sometimes I do fail mn
my attempt. I had also some difficulty.
I would not be able to put it to the
vote before 2.30. That was also my
difficulty and that 1s why I have al-
Jowed. Otherwsse, I would have fimsh-
ed this soon.

Shri Ranga: Sir, last time the
Speaker directed that all those docu-
ments that were referred to should be
produced and made available to Mem-
bers of Parhiament The hon Minis-
ter has not given us any indication of
the reason why they have failed to
respect the direction of the hon
Speaker We want—not that we do
TRAY Waant a1l Rtk Arawirranie—ant slanet
the two documents of the Chief Minis-
ters which were submitted to  Shn
Pataskar and whatever relevant offi-
cial documents were submitted to
Shr1 Pataskar They are already, 1
suppose, in the archives of both the
Governments One would have ex-
pected the Government of India to be
prepared to place them before the
Members of this House Would 1t not
be reasonable on their part to agree
to this proposal, for this adjournment
for a few days” Heaven« are not go-
ing to fall 1n between It 1s not as i
check measurements are going to be
done, money has been paid and the
contractors are going to bring In
materials and start work on construct-
jon of roads or other thmgs Why 1s
it that the Government of Ind:a should
not be agreeable to this mino: thing
so that they can satisfy the direction
given by the hun Speaker at least in
its spirit if not in its letter”®

Siri Datar: Sir, I shouid hke to
clarify a number of misconceptions
In the first place, I may refer to what
Shri -Ranga has stated. What was
received from Shri Pataskar was a
report along with two letters from the
fwo respective Governments marked
“confidential”. So far as these two
memoranda are concerned, they can-
not be produced. Even in the original
report of Shri Pataskar it has not been
stated that these documents form part
of the award or the report. Under
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these circumstances, we have not been
Suppressing any documents. We have
got only Shri Pataskar's award and the
two memoranda from the two govern-
ments. As they are marked “confl-
dential” they cannot be produced.

Pandit Thakur Das Bhargava: Who
says they are confidential? It is for
the Speaker to decide or for the hon
Minister to decide, 1t 1s not for the
man who sends 1t to say that i1t is
confidential

Mr. Deputy-Speaker: He is stating
the position of the Government

Pandit Thakur Das Bhargava: Either
the Government shou)d claim  pri-
vilege .. .

Mr Deputy-Speaker: That 1s avhat
he 1s doing He has stated that they
are marked “confidential”, and Gov-
ernment are not going to produce
those documents, that is the privilege
claimed

Shri Datar: Then, Sir, about ‘be
maps used by Shii Pataskar there heus
been some misunderstanding and
therefore, 1 would like to clarfy the
whole position Tuuttan: taluk was
partly surveved prior to 1935, the
year 1n which the taluk map was
printed This partial suivev relates
to the villages belonging to the Tiru-
malai-Tirupath: Devasthanam Esta‘'e
The 1est of the aiea (about 50 per
cent of the total eatent of the taluk)
was not completed 1n survey hll about
1953-54 By 1958, the survey work
under section (5) of the Madras Sur-
vey and Boundaries Act, 1823, of this
area had come to a stage when suffi-
cient records were available to pre-
pare a plan on the basis of the eye-
sketch of the taluk and to have the
position  of the villages and  their
boundaries verified with reference to
the available survey records This
method was adopted to prepare the
plan of the unsurveyed portion of
Tiruttani taluk Tor the surveyed
portion, the village boundaries were
copled from the taluk map printed in
1935, and the grouped villages were
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marked 1n the plan of Tiruttam taluk
with reference to the grouping lst
of the old records of the surveyed
villages The plan of the taluk pre-
pared in 1957-58 1s, therefore, based
both on the records of the recent sur-
vey and the old records of the sur-
vey done prior to 1835

Then, 1n 1935, the Madras Govern-
ment issued a survey map of the
Tiruttana taluk This was the map
used by the Census Superintendent for
the Language Brochure Book maps
which were later incorporated in the
map specially prepared by the Madras
Government for Shr1 Pataskar’s use
It 1s an authentic publication of the
composite Madras Government long
before the c(rea on of the Andhra
State At the time Shr Pataskar con-
ducted his enquiry, the Andhra Pra-
desh Government produced no map
before him because I would point out,
this particular map was an authentic
map or a correct map Under these
circumstances, 1t would not be prope:
to say that there was no proper map
before him

After all, the question of a map .s
not <0 material as the question of the
laying of a boundary line So far as
the question of laving down of the
boundary line was concerned theie
were only four 1naccuraies whieh have
been corrected Under these circum-
stances I would submit that no ue-
ful purpose would be served by post-
poining the debate As a number of
hon Members have pointed out the
work of development has been delaved
and there 1s a lot of suspense I would
therefore, urge the hon Members not
to ask for postponement

Shri Thirumala Rao: I want to ask
one clarification with regard to this
matter 1 would like to know whethe:
Shr1 Pataskar asked the Andhra Gov-
ernment to submit their map n ad-
dition to the map prepared bv the
composite Madras Government pre-
wviously and the Andhra Government
datd not supply that map Is 1t not a
fact that Shri Pataskar arrived at s
conclurions witheut the map supplied
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by the Andhra Government and which
map they submitted later after Shii
Pataskar gave his award”

Mr. Deputy-Speaker: 1 am afraid
that question would not be very mater-
1a] so far as this motion 1s concerned
I shall now put the motion to the
vote of the House The question 1s

“That the debate on the Bill be
adjourned to the last working day
of the first week of December,
1959 "

The mot on was negatived

Mr. Deputy-Speaker: Wc can now
proceed with the discussion on this
motion for consideration There are
two amendments to this motion

Shri Mohammed Imam: Sir, I beg to
move

That the Bill be circulated for
the purpose of elciting opinion
thereon by the 30th November,
1959

Su, I have heard with deep interest
the speech of the hon Minster while
moving his motion for consideration of
this Bill I am also aware that there
15 4 goud dcal of confusion and I can-
not do full justice to this subject nor
arrive at a decided opmion for want of
necessary material

I belong neither to Andhra nor o
Madras I come from Mvsore and
Mysore 1s sandwiched between Andh:a
and Madras It has intimate relation-
ship with both these States, botl
economic and cultural

Sir, looking at the Bill I feel _.h.
Andhra seems to be the greater
sufferer than Madras While Madras
has to part with only 150 villages and
240 square miles of 1its terntory,
Andhra has to hand over more than
450 square miles and more than 300
villages So far as I am concerned —
and 1 am sure that s the case with
many Members of this House—I have
no persenal knowledge of these vii-
lages or therr location We
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had to be guided by the relevant
documents. We had to be guided by
the maps But these are not made
available, and that 13 why Shn1 Nau-
shir Bharucha moved for the adjoum-
ment of the consideration of this Bill
which was not accepted by the Govern-
‘ment.

14 hrs
Mr. Deputy-Speaker: By the House.

Shri Mohammed Imam: Yes, by
the House What I am concerned
with 1s this  Will this transfer be for
the convenience of the people who
have been living under certain condi-
wons {rom ages? O, will 1t improve
‘their status or will it bring them any
fresh advantage? That 1s what we are
concerned with. On this the Minister
has not thrown any light

This border dispute 1s not the only
one that concerng the State of Madras
and the State of Andhra. Between
these States there are other disputes
also There 1s the dispute between
Mysore and Madras, and there 1s a
dispute beiween Mysore and Andbra
also.

An Hon. Member: Kerala

Shrl Mohammed Imam: I am not
concerned with Kerala Kerala does
not come here though I am very
anxious about that.

Mr. Deputy-Speaker: How does
‘Mysore come 1n here? 1Is it only
because it 1s somewhat in between the
‘States of Madras and Andhra?

Shri Mohammed Imam: Mysore
‘has u dispute both with Madras and
Andhra,

Mr. Deputy-Speaker: Does the hon
Member intend to lay claim to some
of the villages that are being trans-
ferred this way or that way?

Shrl Mohammed Imam: Not in
regard to these villages. What I
submit is, we must give a finality as
was suggested by Shri Basappa. On
Hosur, there is a dispute between
Mysore and Madras. There s
& dispute bDeiween Andhra and
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Mysore regarding Hirul and
Madakasira and other regioms.
What 1 submit 18, instead of
taking up these questions one by one,
it would have been desirable to con-
sider all these boundaries at one time
and arrive at a decision. It would
have been the end of the frouble, so
far as these border disputes are con-
cerned.

I know the original 1dea was that
shr:1 Pataskar should deal with the
border question as regards Mysore and
Madras regarding Hosur and that he
must also take into consideration the
border dispute between Andhra and
Madras There were three parties,
and that was the original understand-
ing Somehow, I do not know what
15 the reason, Mysore was left out~of
this picture, though Mysore had strong
claims for Hosur. Hosur 1s so near to
Bangalore; it 1s only 20 miles from
Pangalore Though 1t 1s the inclina-
tion of a large number of people at
Hosur to join Mysore and though the
joining of Hosur with Mysore would
have been advantageous administrati-
vely and economically also, somehow,
the Madras Government kept quiet
and it was not referred to Shri
Pataskar So, instead of a tripartite
conference, it became only a confer-
ence, between two States—Andhra and
Madras

Shri Tangamani: Because Mysore
was not in the composite State of
Madras.

Shri Mohammed Imam: The original
intention was to settle all the disputes
among the States of Madras, Mysore
and Andhra as regards the boundar-
ies.

Mr. Deputy-Speaker: Let us speak
about the settlement that is now be-
fore us.

Shri Mohammed Imam: Instead of
taking up these questions one by one,
{t would have been better o bave
settled all these matters from the point
of view of administrative conventence
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and the economic background also
But that has not been done

So far as I am concerned, I am not
aware what reaction this redistribution
will have on the local inhabitants of
the area It 18 true that the local
Chief Ministers have agreed to this
transfer It 1s also true that the con-
cerned legislatures also have agrecd
I do not know whether that agree-
ment was unanimous, and I am sure
there must have been dissidents in
both the legislatures But I am not
aware what reaction this will have on
the people, whether 1t 1s to their dis-
advantage or advantage I may sub-
mit that we are not aware of the
views of the representatives who comc
from the Chittoor district, for ex
ample, frcm our Spcaker His views
should have been most valuable, but
anyhow, the Speaker has kept away
from thcse discussions

An Hon Member: He cannot speak

Shri Mohammed Imam: But he can
express his views Personally, I think
that on such occasions, the Speaker
may vacate the Chair and put you in
the Chair and then come and sit along
with the Members and speak

Mr. Deputy-Speakex: He cannot do
that As long as he 1s inside the
House he must preside and nobody
else can preside

Shri Mohammed Imam: Apart from
it, we do not know what 1s the re-
action of this redistribution on the
villages 300 wvillages are sought to
be transferred from Andhra Per-
sonally, I think this 1s not the way of
settling a boundary dispute Vir
tually, i1t would be transferring a big
region, a big slice, from the Chittoor
distrect to the Madras State Any
such transfer, I know, will have a
great repercussion on the people I
do not like and I do not agree with
the Pataskar Award Shr1 Patagkar
takes into consideration only one as-
pect, that 1s, the linguistic aspect
He lays down that a village
should be taken as a unit He lays
down that if there are 5I per cent of
the people who speak a certain langu-
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age, then their claims must be upheld.
It 1s only on these two grounds that
these villages have been proposed to
be handed over I do not agree with
this view This procedure goes direct-
ly against the views and the princi-
ples laid down by the members of
the States Reorganisation Commuission
The States Reorgamsation Committee
lays down that at the most the taluk
should be taken as a umt, and m some
cases, the district must be taken as a
umit The Commission lays down that,
apart from this, the adminstrative
convenience, the cultural affinity and
the economic advantage must be the
guiding factors If any economic ad-
vantage 1s to be gamned or 1if the ad-
ministrative convenience 1s to be
secured, then, I think we must allow
some latitude so far as the languages
or linguistuc affinities are concerned

I may give you one instance as to
how admunistrative difficuities will
be caused if we adhere to the only
one principle of language I may give
you the instance of Rayadrug Raya-
drug 1s only 25 miles from Bellary
A large number of people who speak
both Kannada and Telegu are there
They had their cultural affinity wil
Bellary and their trade relationsh.p
«with Bellarv and Chitaldrug and they
were quite happy After this reor-
ganmsation, Rayadrug, instead of the
repeated requests, became part of
Anantapur district Now, they have
been suffering, because their district
headquarter lies nearly 80 or 80 miles
away from their place To attend te
courts and other official matters, they
have to make a long journey of more
than 80 to 90 miles Secondly, there
1s the question of their economic re-
lationship with Bellary and Chital-
drug That 15 the disadvantage To
day 1t the Government of India were
to ask them whether they are going
to Mysore, Bellary or Anantapur, they
will gladly say, “We are going to
Bellary”, because it 18 to their ad-
vantage from all points of view

To give another instance, take the
firka of Heriol, which was formerly
very near Bellary taluk It s only 12
miles from Bellary It is an enclave
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and the road that runs from Bangalore
to Bellary runs through this firka
There 13 adminstrative conventence
and those people want to go to My-
sore I think the Andhra Govern-
ment 18 willing to hand them over to
Mysore For the sake of admnis-
trative convenience, they have trans-
ferred the maintenance of roads to
Mysore Government in tha! particular
area, though 1t belongs to Andhra

These are the 1nstances I am quoting
Such sudden wholesale transfers with-
out taking into consideration other
aspects, will cause immense difficulties
and disadvantages to the people hiving
1n those areas Nearly 300 villages are
gomg to be transferred Maybe they
are very near to ther taluk head-
quarters o1 to the district headqual
ters at Chittoor But if these 300 vii
lages are going to be transferred to
Madras, what will be their position®
I would like to know how far they
will be from the taluk headquarters
Perhaps they are gomng to be added
to Chingleput, Tiruttam

Shri Tangamani* Chingleput does
not come in here .

Shri Mohammed Imam. There may
be 51 per cent of Tamil or Telugu-
speaking peoplc but that 15 not
the only criterion As laid down
by the States Reorganmisation Com-
mussion, along with that, we have (o
take into consideration the natural
affinity, the affinity of the People,
ldmnmstrahve convenience economic
relationship and so many other things
It is only after looking mto all those
things that we have to come to a
conclusion But here 1t 1s a very sad
and deplorable principle that has been
laxd down by an eminent jurist, Shn
Pataskar Here we are taking mnto
consideration only one aspect—the
language aspect—which 15 very
wiong 1 am sure the people Living
m thore 300 willages will be put to
untold suffering After all, they are
accustomed to a certamn established
practice, going to ® certmn taluk
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headquarter; they have got their own
friends We are suddenly cutting
them away and handing them over
to another State

So I submut that language alone
should not be the criterion We must
S8¢ how far they are affected from all
83%pects All these factors have to be
ditermmed On this ground, I think
1t 15 too premature to consider this
thing Let us not be 1 a hurry,
€3pecially when we are going to re-
OlMganise and transfer certam villa-
B%s After all, they must hive there
ahq work together happily When
they go to the new aleas, they must
€Xchange blessings and work for the
COmmon good On the other hand, 1if
We  take arbitrary decicions, I am
afra)d we will not be doing any, good

e will be setting up an invidious
digtinction by taking language alone

we apply thig language crniterion
8lone we will have to disrupt so
Many Slates Foi example take the
Kolar Gold Fields 1n Mysore

Mr Deputy-Speaker. Two inst-
e¢s have already been given and
they are sufiicient

Shri Mohammed Imam [ am
SHeakmg in favour of Madras

Mr Deputy Speaker 1 am not
COnecerned whether he is speaking in
8your of Madras or agamst it He 15
Makmg out a case that the Bill be
Clrculated for eliciting public opinion

re does this come 1n, viz there
8Te other cases in Mysore, etc?

Shri Mohammed Imam: I am only
PYnting out the dangers of applying
he principles laid down in the
Pytaskar award I am saying there 18
ahother area which 1s a purely
Tynmul-speaking area, with a popula-
tion of 1 lakh and odd, surrounded
of all sides by Kannada area In the
mMyddie we have got a Tamil colony
Sq, o you accept the principle lmd
9%wn 1n the Pataskar award

Shyl Tangsmani: The principle of
Contrguity slso comes in
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Shwi Mohamsmed Imam: I am
afrsid this is a very bad, unhealthy
and a very dangerous move. You
will be giving a handle to other
States to rake up similar questions
and the whole country will be dis-
rupted. Whatever good work was
done by the SRC and the Parliament
will be undone and there would not
be any peace. On this ground, I
submit that there 1s no hurry. We
must take our own t'me Let the
Minister also collect all the mate-
rials and provide them to us by that
time The most important thing 1s,
I want to know the reactions of the
people living in those arcas. Till now
wnobody from that area has said that
he wants such a change Let us pro-
ceed slowly and cautiously On this
ground, I sumbit that my amendment
be accepted.

Mr. Deputy-Speaker: The amend-
ment 1s before the House

Pandit Thakur Das Bhargava: I
beg to move:

That the Andhra Pradesh and
Madra- (Alteration of Boundaries)
Bill, 1959, be referred to a Joint
Committee of the Houses consisting
of 30 members, 20 from this House,
namely Dr M S Aney, Shri
Harish Chandra Mathur, Shri
Mahavi: Tyagi; Shri Hirendra Nath
Mukerjee, Shri Radha Raman; Shri
€ R Basappa, 8hm Surendra
Mahanty; Shr1 Raghunath Singh;
Shr1 Indulal Kanaiyalal Yajnik,
Shri Upendra Nath Barman; Shn
Ranbir Singh Chaudhuri, Shr: Nath
Pai, Ran1 Manjula Devi; Shr1 Banars:
Prasad Jhunjhunwala, Shri Jagdish
Awasth:; Shri K. P Kuttikrashnan
Nair; Shri T. N Viswanatha Reddy;
8hr1i N. R Muniswamy; 8hri
B. N, .Datar and Pandit Thakur Das
Bhargava and 10 members from
Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee, the
quorum shall be one-third of the
total number of members of the
Joint Committee;
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that tive Committee shall make a
report to this House by the last day
of the first week of the next ses-
sion;

that in other respects the Rules
of Procedure of this House relatmg
to Parliamentary Commuttees will
apply with such vanations and
modifications as the Speaker may
make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
commun:cate to this House the
names of members to be appointed
by Rajya 'Sabha to the Jont Com-
mittee

I also beg to support the amend-
ment moved by the hon Member
who prcceded me This question of
alteration of boundaries of States is
not a question which 1s only limited
in its application to the States whose
boundaries are sought to be altered
now. This 1s an all-India question,
in which 1f some principle is accept-
ed, 1t will be regarded as something
which will apply to other parts of
India also We have seen how things
are moving In this House, so far as
Bombay was concerned, we know
fully that the views of even the
Home Minister and the Prime Min-
ister, whom we respect so much, were
not given effect to. I remember the
day on which Shr1 Asoka Mehta, Shn
Patil and others spoke and the entire
House agreed with their views We
changed that Bill and 216 Members
signed a representation to the Prime
Minister. Ultimately, the decision of
the ‘Government did not prevml
The decision of the Home Minster
and of the Prime Mimster did not
prevall, but the decision of the House
prevailed. That was, I should say, a
red letter day in the history of this
Parliament. As a matter of fact, the
Houwse realises its regponsibility

‘Blhrl Tosgamasl: That 5 also
going to be revised.
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Fandlt Thakur Dag Bhargava: The
House realises its responsibility and
even the views of Ministers are not
being respected If we want to revise
agun and revert to the old provin-
cal boundaries and accept the prin-
ciple of language as the guiding
factor, may I humbly ask why not
have Punjab1 subg of Master Tara
Singh? Why not also have a Han-
yana suba” Then you will only be
mnviting trouble Either you have a
uniform policy of not changing the
boundaries or, if you want to have
linguistic States, apply the¢ same
formula to all States Why should
you say to Master Tara Singh No,
Punjabr suba will not be given? Why
say the same thing to the Hariana
people® If we want to have linguistic
States 1n this way, there 18 no reason
why we should favour Bombay or
Gujerat alone and not favour Punjab
and Hariyana I, for one, am agawmnst
the division of this country I am
for the umity of the country and,
therefore, even when there was a
demand for Hariayana I did not sup-
port that demand So far as Punjab
suba 1s concerned, I have every sym-
pathy for my Sikh friends, but, at
the same time, I opposed therr
demand for the sake of the unity of
the country Therefore, I will oppose
the division of Bombay also I know
that my voice will be a voice m the
wilderness and 1 will not be heard
But by this step you will be domg a
wrong thing which will disturb the
umty of the country If you think
that the demands of Gujaratis or
Mahara<htriang are justified, or that
they are too vehement, and so you
want to split the State of Bombay, do
the same thing with regard to Pun-
jabi suba and Hariyana and other
parts of the cohuntry also Be con-
sistent

The difficulty in this matter 1s that
certain kinds of principles are evolv-
ed by persons interected, and they
offer explanation for all that In this
particular case, the main plea of the
Government 15 that the two Chiet
Ministers agreed and, therefore, they
have done this My humble submus-
slon 15: Let us see the legal porition
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of a Chuef Minister in regard to this
matter As I submitted, under article
3 of the Constitution, Parliament and
Parliament alone can do this.

Shri Tengamani: The Legislature
has passed a resolution, not only the
agreement of the Chief Ministers.

Pandit Thakar Das Shargava: I
thunk the hon Member will have hs
turn This i3 not the way of mnter-
fering with the speech of a Member.
I know that I have seen thew
speeches also Not that I do not
know that But does my hon. friend
maintaw: that Legislatures have got
a right to influence Parhament, or
because they have passed a resolu-
tion, we are bound by 1t? Does he
maintain that” Xindly see article 8
According to article 3, who are res-
ponsible for alteration of boundaries
in States?

14.28 hrs

[Ssrt BARMAN in the Chair]

- wo

Shri Tangamam:. I am aware of
that

Pandit Thakur Das Bhargava:
Then why 1aice the question”?

Shri Tangamani- I was only say-
ing that it 1s not only the Chief M n-
1sters but the Legislatures also

Pandit Thakur Das Bhargava: You
are certainly not aware of the posi-
tion If you are awarc of it, you
will not raise this You do not ap-
preciate the point So far as the
proviso 1> concerned 1t only says

‘Provided that no Bill for the
purpose shall be introduced in
either House of Parhament except
on the recommendation of the Pre-
sident and wunless where the
proposal contamed in the Bill
affects the area, boundaries or
name of any of the States the
Bill has been referred by the Pre-
sident to the Legislature of that
State for expressing 1ts views
thereon "

They have only the right to express
their view.
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Sh# Narasimban: I very humbly
want to ask one question When the
Constitution has got a provision like
that, which makes it nevitable for
the Parliament to get the opmion
from them, has that pomnt no imph-
cation? The 1mplication 18 that
through them the public opinion 1s
ascertained and we are gwided by 1t

Pandit Thakur Das Bhargava: 1
am yet to learn from my friend the
meaning of the words “for exprese-
ing its views thereon”

8hrli Narasimhan: Providing the
ehating of opinion 1n the Constitu-
tion 1n that manner, has 1t no mean-
ng?

Pandit Thakur Das Bhargava:
Saying that the asking for the ex-
pressomm of opinion 1s tantamount to
saymng that you accept their opinion
1 too much That 1s doing injustice
to the language, to the meaning of 1t
Suppose the views expressed are dis-
cordant, some members give this
view and others give a contrary
view What happens If there 1s a
conflict 1n the views, what happens”
May 1 tell the hon Member—and he
knows this better than myself and
he 1s interpreting like this for the
sake of Madras, his own province,
which 1s the gaming party

Shri Narasimhan: No, no

Pandit Thakur Das Bhargava: In
the Council conflicting opmions were
expressed by at least five members,
they expressed different wviews In
the Assembly also, there was differ-
ence of opmion and most probably
majority disfavoured the award and
were highly critical about it

Shrli Narasimhan. Here also we
differ

Pandit Thakur Das Bhargava:
Therefore, when the views are ex-
pressed there and when the wviews
come to us, we will consider, this
House will consider the question,
keeping 1n view the views expresred
there But 1t 15 up to us to accept
or reject their views.
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Shri Narasimhan: But to treat the
views of those members 1n that
fashion is not domng justice to the
Constaitution.

Pandit Thakur Das Bhargava: What
13 the legal position of the Chiet
Minister of a State” When people
have chosen their representatives for
Parliament, those representatives of
the people m Parliament have got the
right to influence the decisions here,
not other people A person who has
been returned to the State Assembly
and then subsequently becomes the
Chief Minister has no legal position,
better than am average individual.
The Chief Minister ag such, or any
member of the Assembly as such,
has no legal position to say that Jus
opinion 1s more authoritative, or has
got better weight than that of an
ordinary individual The voter has-
sent him only to the Assembly and
not to Parliament

Shri Narasimhan: What about the
zonal councils?

Pandit Thakur Das Bhargava:
There we are not legally bound to
accept their view I am afraid, he 1s
mtroducing extraneous things We
have not heard from the hon Minister
that the zonal council has considered
that

Shri Narasimhan: It 1s in the
memorardum

Pandit Thakur Das Bhargava: What
1s & zonal counul” Our Constitution
does not speak of the zonal council
at all At least the opwnion of the
Legislature has got to be expressed
But what 1s the zonal council” So,
his argument about zonal council 15
like a broken reed He has brought
it in desperation in advancing his
argument

So far as the Chief Minister 15
concerned, his legal status 1s only
that of an ordinary citizen of this
land Every ordinaty citizen of this
country has got the right to approach
Parhament and express his view As
a matter of fact, these alterations
should not be made A Chief Minister
cannot barter away chunke of tern-
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tory When the agreement about
principles was made, even the Legis-
lature was not consulted, also, when
the letter was addressed to the
Madras Government by the Chief
Muuster of Andhra

If you go through the history of
the Andhra affair, you will be pleas-
ed to see that, ar a matter of fact,
the Andhra affair has got many vicis-
situdes of fortune At one time 1n
1948, when the thing was mooted 1n
the Constituent Assembly a com-
mittee was appointed In 1949, a
partition committee consisting of re
presentatives who were Ministers of
Andhra and Madras was appointed
and all of them opined that Chittoor
1s an undisputed territory which
must 1emain with Andhra That was
their decision Also, when the state-
ment was made by the hon Prime
Munister in relation to Andhra, he
also raid that these 11 districts, n
cluding Chittoor are undisputed, so
far as Andhra 1s concerned Even In-
1851, for nine months there was no
agitation even after the State was
mnaugurated So, what I am submit-
ting 1s that things cropped. up In
course of time when different inte
rests come into play But, at the
same time, to say that as a matter of
fact, certain persons are of this view
or that view 1s not proper

Therefore, I may submit that so far
ws these agreements are concerned,
we have got the Contract Act and
we have got other Acts So, even the
Prime Minister himself cannot pass
even one inch of our territory to
another country We know what
happened to Beru Bar: 1n the case of
the Nehru-Noon agreement People
objected that even the Prime Mimn-
ister 1s not competent to do that,
what to speak of a Chief Minister A
Chief Minister cannot barter away,
or do anything which would have the
effect of talung a big chunk of terri-
tory from one State to anather
‘Therefore, my humble submission is
that this agreement, whatever it was,
was an agreement without  jurisdic-
fion; without authority and without
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any sort of ranctity Who are the
affected people? These persons are
not the affected people Who will be
sent from Madras to Andhra and
from Andhra to Madras? They are
the affected people They are the
people who should have been asked
what to do Unless he was a person
who was their reprerentative, a legally
appointed representative, he cannot
make any promise hike that or agree
to barter territory Now suppose I
fight with Shri Narasimhan,—though
I will not fight—and say let us see
who survives” Suppose we use arms
in the duel and he kills me What
would happen® The person who kills
me will be hanged though there 1is an
agreement that we will have a duel
and that nobody shall be brought to
book Stil], the result will be that the
law will not recognise that agree-
ment So 1f there 1s an agreement
which 1s of no value, does 1t bmd me?
Have you shown me any agreement
stating that the people of these pro-
vinces have agreed” The Chief Min-
1sters came to conclusion and there-
fole the people are bound by these
principles® No, not at all Who 1s
the Chief Minister to agree® He 1s
nobody to agree

In respect of this agreement, ma)
I bring 1t to your notice that this
very Chief Minister, 1t appears from
the award, disagreed and said many
a time subrequently, “I do not want
this Let the principles of the SRC
apply to all the disputed items 1n
Andhra, Madras, Mysore and Orissa”
He stated, “We want to be bound by
the SRC” His statement was this
and the Chief Minister’s statement
was not respected Why? Because
this Chief Minister gives a statement
favourable to the side which wants
to have the aduantage of 1t Then,
do not say that the Chief Minjster
sad so

Why were those people not bound
by the statement that he made sub-
Therefore my dhumble

'bmh:lmudutl is to
su on t ;
nmdamyuncuwtothem
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of the Chief M nister so far as these
persons are concerned But thie 15 a
long story. My hon friend, Shn
Imam, has given us certamn 1deas
about the SRC and I will take full
time to read out from the SRC Re-
port There are principles of general
application and how these persons
have been affected by them But
before I go to that I will try to con-
vince you as regards one aspect at
least, namely, that thic 13 a case m
which this Bill cannot be accepted at
all That aspect 18 this

A reference has been made by the
hon Home M nister to two maps—
one of 1935 and the other which has
been subsequently made This one
1s said to be the ‘eye sketch’ map
The two States agreed to that plan
The Government relies on those two
plans The third plan he said pre-
viously was not 1n existence but
subsequently he had to admit that
the third plan 1s also there It 1s the
survey plan which was subsequently
made It was made under a parti-
cular Act It 1s relevant under section
35 That plan now he has admitted,
15 there which he has not yet brought
and does not propose to bring Let
him bring that I think, in fairness to
this House 1n fairness to the country
and 1n fa rness to the two lakh people
He should not withhold that plan
from the House It Is entirely wrong
to withhold that plan He should
bring that plan and give the House
that plan so that we may know how
the position stands with regard to
these areas, whether they should go
to Andhra or to Madras In the
absence of a survey plan my humble
submission 18, no boundary dispute
can be settled It 13 impossible to
settle a boundary dispute of this
dimension when 318 willages on one
side and 151 villages on the other are
affected without the survey plan

Now, there was one survey plan of
1935 The hon Minister has agreed
that this survey plan does not relate
to all the villages which have been
affected but only to a part of them.
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The plan is here and I would respect-
tully beg of you to call those plans
as I am going to rely on those plans
and submit for your consideration
that even according to those plans
the Pataskar award cannot stand for
a minute According to those plans
which have been accepted by both
the Governments and by our Govern-
ment as well and according to the
very principles which Shri Pataskar
has accepted the situation 1s that at
least 125 willages must be retaned
in Andhra or must go to Andhra out
of these 318 wvillages I want you
kindly to look at the plans You may
kindly call for the plan and I will
show and prove to you that even if
the plan be accepted there 1s no conti-
guity of Madras or there is contiguity
of Andhra also I will go to the
other parts of the question in due
course but this first part I want to
dispute and want to bring to your
notice Those two other plans may be
called for so that you may be able
to appreciate what I am submitting.
I want to have the attention of the
House for a few minutes on ths
point and I beg of the House to be
indulgent to me so that I may be able
to show to the House as to how the
position stands

The one plan on which the Madras
QGovernment relles was prepared at
the instance of the Madras Govern-
ment 1n a very curious way That
plan if shortened is fully contained in
the plan which I am holding in my
hand That plan 1s with the Govern-
ment also This is, as a matter of
fact a small edition of the plan on
which Shr1 Pataskar relied

Shrl Tangamani: May 1 know when
was this map prepared by the Gov-
ernment of Madras?

Pandit Thakur Das Bhargava: They
prepared it for the purpose of this
case They produced it before Shri
Pataskar This plan was placed
before Shr, Pataskar for deciding the
dispute You will be pleased to see
that this plan 1s contaned m the
printed baok, Census of Indwa, 1051
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Other plang are also there but this is
the plan that I have got from this
book. They are all printed by the
Madras Government. Now this plan,
I submit, is not in keeping with the
other plan on which the Government
relies. The other plan which the
Government has produced is called
the ‘eye-sketch’ plan which is signed
by officers of both the Governments
according to the statement of the
hon. Minister after Shri Pataskar
gave the award. But he says that
the Governments accepted the other
plan and only four discrepancies
were there. I am here to tell you
that there are 82 mistakes in this
plan compared to that plan. A list
of these 82 mistakes has been given
in Petition No, 35 which wag present-
ed to this House by two Andhra
people. That petition is here and 82
mistakes are stated there, I am here
to convince you with reference to that
petition that these 82 mistakes are
quite clear and they can be sub-
stantiated. You will take time if vou
go through those 82 mistakes and I
do not propose to waste so much
time of the House on those 82 mis-
takes taking them one by one. But
at the same time I would respectfully
ask the House to give me indulgence
so that I can at least bring to the
notice of the House ten cases out of
those 82. So far as contiguity is
concerned, the principle of contiguity
has been accepted as one of the four
principles on which both the States
agreed. In the words of Shri
Patackar, contiguity §s a matter
which is abeolutely invinlable The
last words of his award are these:

“T am aware of the feelings
and sentiments of the Government
and veovle of Andhra reearding
the Teluzu areas in the taluk of
Hosur. But it must be remember-
ed that in the matter of adiust-
ment of boundaries of States, the
principle of contiguity must be
kept inviolable. It would be
dancerous in the larger interests
of the nation to depart from this
principle”

2

and, Madras 748
{Allergtion of
Boundaries) Bill

1 congratulate Shri Pataskar for the
enunciation of this principle in such a
strong language. But I only beg of
this House to look to this principle
and apply it in this case. Now, to
start with, there is a village, No. 134
in Pottur Taluk. That village has
been given to Madras but the situa-
tion of that village is shown abso-
lutely wrongly in this plan which the
Madras Government prepared. Madras
Government produced this map before
Shri Pataskar and in it No, 134 is
shown as a village occupying much
more area and the boundaries are
different, whereas the real boundary
was that No, 135 is contiguous,
which belongs to Andhra, to many
other villages, specially No, 0. Now
I do not know whether, unless the
map is before you, you will be able
to appreciate what 1 am submitting.
So, I will submit that all the maps
may be brought before you so that
you may be pleased to understand
what 1 am submitting.

Mr Chairman: I do not know whe-
ther the maps can go into the proceed-
ings Unless they go into the proceed-
ings, simply my seeing them will not
help.

Pandit Thakur Das Bhargava: The
maps are in the Library, Five maps
have been produced by Government.

Mr. Chalrman: He can cite the
particulars by which it can be des-
cribed,

Pandit Thakur Das Bhargava: I
must at least satisfy you that in
regard to these ten cases the award
is wrong, and that the map is wrong,
even on the basis of the map produced
by the Madras and Andhra Govern-
ments subsequently on which our hon,
Minister relies. I want the hon.
Minister’s attention ag well as yours,
because I am sure I can convince the
hon, Minister that so far as these ten
cases are concerned, 125 villages must
go to Andhra. So, I beg of the hon.
Minister to give me his undivided
attention for about five minutes,
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Shri Datar: 1 am giving. I am
just trying to find out what he has
stated.

Pandit Thakur Das Bhargava: Un-
less these two plans are before you,
you will not be able to follow me.
There are two plans. One is the
eye sketch plan to which you were
pleased to refer.

Mr, Chairman: Is it the basis of
your argument that the principle of
contiguity has not been followed?

Pandit Thakur Das Bhargava: Yes,
According to these two maps on which
Government relies, there 1s no conti-
guity, and these wvillages should not
be given to Madras.

Mr. Chairman: You can refer to
that and the hon. Minister will verify.

Pandit Thakur Das Bhargava: This
1s the Madras plan, the bigger one is
based on this, This is a replica of
that, The eye sketch plan is a short
plan.

The first point I am submitting is in
regard to wvillage No 63, to the
western side of Tiruttani Taluk in the
plan In thig plan which is before
you 63 1s shown as south of 53 and
65, north of 96, east of 62 and the
hills and west of 64 and 65, Kindly
see this very situation in the eye
sketch plan There 63 1s south of 64
and 66, north of 79, egst of the hills
and west of 56 and 80 Therefore,
the location is not the same, nor are
the boundaries the same. The effect
is that villages 53, 65, 55, 64, 54 and
66 have been pocketed though they
are Telugu majority areas having
contiguity with 62, Sixtytwo ig an
Andhra village and it has got conti-
nuity with all these vi'lages, viz., 53,
65, 55, 64, 53 and 66. They are all
continguous. If vou agree that 62 is
an Andhra village, and it is an
Andhra village. you can consult any-
bodv, it is shown as an Andhra
villaze then 53. 65, 55 64, 54 and 66
are all contiguous to 62. Thev have
been given to Madras on the plea that
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and Madras
(Alteration of 70
Boundaries) Bill
there is no contiguity with Andhra.
I do not want your opinion, You can
reserve your opinion. I only want
you to follow me,

Shri Datar: I am following him
very intently

Pandit Thakur Das Bhargava: That
is all I want, It has been said that
on account of thig 63, eight or nine
villages have been given over to
Madras, whereas the contiguity with
Andhry is there.

Now I proceed to the second
mnstance, in regard to 81. It is shown
as south of 79 and 69, north of 101
and 104, west of 82 and east of 101
and 79 in the Madras plan. In the
other map it is shown to be north of
101, to the south of 56, 58 and 59 and
west of 69 and east of 80.

This 80 is one of the villages about
which you have been pleased to say
that both the Governments have sub-
mitted that 1t is wrongly shown. It
is wrongly shown in the plan. You
will find a note just beneath the eye
sketch plan to the effect that 80 s
wrongly shown., When it is rightly
shown, it is adjacent to 81 which is a
Telugu majority area having conti-
guity with a number of Telugu
Majority wvillages, but it has been
pocketed and given away to Madras.
This 81 has been given away to
Madras though it is contiguous to
Andhra, and other villages also. This
is the second example,

Kindly look at the third  Village
No, 102 has been given to Madras, It
is to the north of 103 in the Madras
plan, south of 101, east of 120 and
west of 142 This 102 which is conti-
guous to 80, and that very 80 has
been found to be wrong by both the
Governments, is in the other plan to
the north of 103 and the hills, south
of 80, east of 97 and west of 101 By
the wrong location of 102 which has a
Telugu majority and has contiguity
with as many as 20 Telugu majority
villages, the area has been proposed
to be given away to Madras, If you
agree with me that there is this
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eontiguity with Andhra so far as 102
{s concerned, these 20 villages should
not have been given to Madras.

Then I come to 134, Gopalakrishna-
puram. It will be difficult for you
to fing it in those two plans, but I
will give you an indication by which
you will be perfectly convinced, It
is in Puttur Taluk and is wrongly
shown in the Madras map showing
contignity with 60 and 74. This is
very important. But according to the
survey plan, according to your eye
sketch plan also—in the eye sketch
plan it is not given—by this wrong
location, more than 47 Telugu majori-
ty villages have been proposed to be
giver to Madres I beg of you &
kindly verity this. The boundaries
of this 134 and its area are shown
only in the Madras plan. As a matter
of fact, there is 135 which belongs
to Puttur. This 134 also belongs to
Puttur. By virtue of this 134, they
have made 47 villages into a pocket.
They say on all the four sides there
are other villages of Madras. On the
three sides it is so, but on the fourth
side this 134 is there. 134 is in
Madras as it is contended by the
Madras people. then on all the four
sides there are Madrag villacges, but
its dimensiong are wrong. and it does
not adioin 80 and 74. On the con-
trarv. in thig ine 185 is there which
belonge to Andhra 1 have got other
plans with me which will prave this
faet. but thnee other plans have not
been admitted bv mv hon friend so
far. and. therefore, I am ackine him
to «atisfv himself. I can caticfv him,
anA I can satiafv the Hnuee throuch
those other plans but at this stace.
I need not #o into them, I shall
leave it to mv hon friend to verify
for himeelf if 188 adinine the Andhra
villages whirh have been given awav,
that is, these 47 Andhra villares
whirh hmve heen given awav. Recause
90 is contineuous to 135.—if this
contention nf mine js correct—there.
fore thece 47 villages must be retained
in Andhra Pradesh.

was rather severe in my complaint
and said something against him which
he may not have liked, but my real
complaint iz that if the Puttur plan
had come here, which the Andhm
Pradesh Government have not sent,
then the House would have been
Satisfied on seeing that 135 villages of
Puttur are contiguous, Them, I
Wwould not have had this trouble of
Making so many appeals to my hon.
friend; he might kindly see for him-
Self. If that plan had come here, then
I would have shown that 138 is
Continguous to 90, and, therefore,
those 47 villages must remain in
Andhra Pradesh,

Now, [ shall proceed fo the sixth
example, which is village No. 21,
TMhirumal Rajupet. My hon, friend will
be pleased to see that this is in the
North, just on the border. This is
Shown in the Madras plan as south of
€, and north of 19, east of 5 and west
of 22, whereag in the eye-sketch plan,
this is shown south of 5 and 22, north
of the Hills, east of 11 and 22 and
Wwest of 23. You will be pleased to
See that because of this wrong loca-
tion, village No 21 is proposed to be
fiven wrongly. 21 which is a Telugu-
Maijority area, and which has conti-
guity with a Telugu area is proposed
to be given wrongly., If these
sketches are rectified, then 19 and 21
will be retained in Andhra Pradesh
because they are contiguous to Andhra
territory.

Now, I shall proceed to the next
example. In the Madras plan, 97 is
shown as south of 79, north of 120,
Wwest of 101 and east of 80. In the
eye-sketch plan, it iz shown existing
ag south of 80, north of 98, west of
101 an 120, and east of 119. There-
fore, according to the eve-sketch plan,
97 is really a pocket for Andhra Pra-
desh, because on all the four sides,
Andhra villages are there; therefore,
97 oucht to have been given to
Andhra Pradesh because of its being
4 pocket. But now, because of this

It 1 am making anv comvlaint, my g, Wrong location, what is the effert in

hon. friend may kindly excuse me, I

regard to that small pocket of Andhrs
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Pradesh? Villages Nos 102, 101, 108,
142, 185, 138, 186, 185, 104, and 81
have been given to Madras Since 97
has been g.ven, all these villages aiso
have been given as a result of 1it,
whereas, if you are satisfied that 97
must belong to Andhra Pradesh, and
must be its pocket, because 1t 1S
surrounded on all sides by Andhra
territory, then all these villages must
be given to Andhra Pradesh If the
location had been rightly made, then
87 would not have been given to
Madras In the Mudras plan, 97 was
shown ag contiguous to 100, whereas
it 18 not so contiguous and 1s a pocket
of wvillages Nos 80, 120, 180, 196 and

99 -t}

I now proceed to the next instance
Though there are as many as eighty-
two examples yet I shall only give
ten examples As regards wvillage
No 207,—it 1s somewhere in the md-
dle, perhaps, i1t may be difficult to
find 1it, but in the Madras plan 1t
can be easily found--1t 1s shown as
south of 206, north of 247, west of
228 and east of 193 m the Madras
plan, 1n the other plan, 207 i1s shown
existing as south of 204, 205, north
of 246, west of 206, 208 and east of
247 My hon friend may find 1t diffi-
cult to locate 1t because 1t 1s not so
prominently given, and 1t looks as if
something 1s effaced there But if he
could locate 206 and 208, it can be
found I do not know whetner my
hon friend has been able to find it

Shri Datar: In this map, north of
207 1s 206.

Shri Ranga: That 1s in the earler
plan,

Pandit Thakur Das Bhargava: 207
18 shown existing as south of 204 and
205

Shri Datar: 204 is far above

Pandit Thakur Das Bhargava: 204
and 205 are north of 207

and Madras 754
(Alteration of
Boundaries) Bill
Shri Datar: The boundary is lLike
this. To the north of 207 1s 208 To
its south 1s 247, to its east 228 and
to its west 188

Pandit Thakur Das Bbargava; Let
1t be so, I do not mind, because my
hon friend has only to see whether
this 1s contiguous to Andhra territory
n any of these places My contention
1s that 1t 1s contiguous to Andhra
area In the survey plan, 204 1s
shown differently, by this wrong
location, 207 1s made an island This
1s a Telugu majority area, having
contiguity with Telugu-majority wvil-
lages 1Is it not contiguous to 2047 It
1s contiguous, because, as the hon
Minister has been pleased to point
out, 1t 1s situated in one direction of
204 If 204 1s 1n the Andhra area,
then 1t 1s certamnly contiguous accord-
ing to my hon friend’s contention
also

My contention 1s that 1f 204 1s con-
tiguous to 207, then 207 1s contigu-
ous to Andhra areas, such as 96, 119,
178 and 185 and other Telugu wvillag
es So, this village should not have
been given This 1s Andhra area,
and this 1s contiguous to Andhra
areas

May I now proceed to the next
example?

Shri Datar. My hon friend is re-
ferring to the other map?

Pandit Thakur Das Bhargava; 1
have given both the boundaries I
may repeat if my hon friend likes

Shri Datar: Is my hon friend re-
ferring to the eye-sketch map or the
survey map? Is he referring to the
Tiruttam taluk map?

Pandit Thakur Das Bhargava: In
the Madras plan, 207 1s shown as
south of 208, north of 247, west of
228 and east of 193 In the eye-
sketch plan, 207 1s shown existing as
south of 204 This 207 1s shown as
contiguous to 204, 96, 119 etc Is Phat
correct or not? If 207 is contiguous
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to any of these, namely 204, 86 and
119, then my pomt is established. I
need not go over the rest of it. 1Is
207 contiguous to 204 or not?

Shri Datar: My hon friend may
kindly correct himself. 204 is far
away from 207 even in the eye-
sketch map.

Pandit Thakur Das Bhargava: Is it
not contiguous? Is there anything
between the two?

Shri Datar: 207 and 204 are far
away.

Pandit Thakur Das Bhargava; To
say ‘far away’ 1s quite different, The
pomnt 1s whether their boundaries
adjoin or not We are only concern-
ed with that

Shri Datar: They do not.

Pandit Thakur Das Bhargava: One
may be a big village and the other
may be a small willage, but the only
question here 1g whether their boun-
daries adjomn or not

Shrl Datar: They do not.

Pandit Thakur Das Bhargava: All
right, 1if my hon friend 1s not satis-
fled, I shall proceed and make my
submussion again,

15 hrs.

Shri Tangamani: On a pomnt of
order, I would like to know whether
the hon, Minister 1s now making his
reply as and when Pandit Thakur
Das Bhargava is making his points
in his speech.

Mr. Chairman: He 1
verify what is stated.

trying to

Shri Datar: He specifically asked
me as to whether what he was stat-
ing was correct. Only for that pur-
pose I was speaking

NOVEMBER 19, 1959

ond Madras 756
(Alteration of
Boundaries) Bill

Pandit Thakur Das Bhargava:
I stand corrected. I am subject to
correction. I am making my

statements on the basis of facts.
Why should my  hon. friend
take offence at that?

Shri Tangamani: I thought there
was & running commentary going on,

Shri Ranga: Anyhow the hon.
Member 1s not exceeding the 5j-
hour time-limat.

Shiri Palanlyandy: Is he speaking
on the motion for adjournment as
well as on the Bill itself?

Pandit Thakur Das Bhargava:
I do not want a running comment-
ary.

Mr Chairman: It is 3 pm now.
There 1s another Motion for discus-
sion on the Order Paper now The
hon. Member can speak later when
this subject will again be before the
House,

Pandit Thakur Das Bhargava:
Let me fimsh this part I will only
quote three examples more

Mr. Chairman: How much time 1t
will take?

Pandit Thakur Das Bhargava:
Four or five minutes But then I
will not have finished my speech.

Mr., Chairman: Yes.

Pandit Thakur Das Bhargava:
He was not prepared to consider 204
as contiguous to 207. Therefore, he
is not satisflied I will make another
attempt and 1if he says I am not right,
I will accept 1t, Kindly see 2082, It
is shown as south of 275, north of
311, east of 291 and west of 301,
whereas in the eye-sketch plan it 18
existing as south of 274, north of 281,
east of hills and west of 281,

Shri Palaniyandy: If the hon Mem-
ber goes on at this rate, we do not
know how long the discussion will take.
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Pandit Thakur Das Bhargava:
Is the hon. Member my mentor? I
do not know what ig his objection.
The hon. Minister is agreeable to
what 1 am submitting. Why should
the hon. Member raise an objection?
After all, every Member has a right
to speak here.

Shri Datar: Let the hon. Member
correct himself, There is no ques-
tion of my agreeing with what he
says I am merely trying to follow
what he 1s saying.

Pandit Thakur Das ‘Bhargava:
I am bringing this to his notice.
I am not asking that he should agree
with what all I am saymg It 1s not
my case that he should say ‘a.l right’
to whatever say. I do not want
that. -

Shri Tangamani; Parliament has
become a Supreme Court.

Pandit Thaknr Das Bhargava:
If Parlilament has become a Supreme
Court, Parhament has not lost. I
have even heaid Members say that
I am speaking as if in a couit. Court
is not such a bad thing that people
should deprecate, Members should
know their duty. We are not here
for deprecating the Supreme Court.

Shri N. R. Muniswamy: What
about the next Motion on the Order
Papeor?

Pandit Thakur Das Bhargava:
I do not know what the objection is
If they can quote some rule by which
I am restramned from speaking, I can
understand i1t. Otherwise, there 1s no
point in taking objection to my
speaking. :

I was submitting about 292 which
is shown as south of 275, north of
811, east of 291 and west of 301.
figain in the other plan 292, 1s exist-
ing as south of 274—this is the most
important thing—north of 291, east of
hills and west of 281, By this wrong
location, 202 is made an island. This

and Madras 758
(Altergtion of
Boundaries) Bill
is a Telugu majority village having
contiguity with 274, 241 and 271. All
these are Telugu villages. If he says
that they are contiguous, I am satis-
fled.

1 proceed to the next. Villages 15,
14, 18, 28 and 25 are proposed to be
given away to Madras, though they
are Telugu-majority areas having
complete contiguity with the Andhra
area. Look at 15. It is shown as
south of Tiruttani Taluk border. You
will see that the whole border is
Tiruttani and the entire area is
Tiruttani. It is north of 27, east of
13, and west of TRT Tk border.
Agamn, this exists as south of TRT
border, in the sketch plan, north of
13 and 27, east of 12 and west of
TRT border, Therefore, clearly 13,
14 and 25 are contiguous to 15 which
is on the Puttur border. The Puttur
border 1s all Andhra.

Now, I come to the last.

Shri N. R. Munfswamy: He may
continue next time.

Pandit Thakur Das Bhargava: This
is the last example,

On the eastern side, there are two
villages, 128 and 150. This is very
important. This is a glaring instance,
These are shown as contiguous in
the Madras plan, whereas in the
other plan, the sketch plan, 182 inter-
venes and they are not contiguous.
132 is Andhra. The mistake is very
glaring. 129 and 150 are very much
apart. If you will, kindly see, they
are not even near. This would re-
sult in retention of 132, 130 and 181
in Andhra.

Shri N. R. Muniswamy: There are
only two hours for the other Motion,

Mr, Chairman: The hon. Member
must stop now. He may continue
tomorrow.

Pandit Thakur Das Bhargava; If
my hon. friends are so impatient, I do
not want to tire thewr patience. I
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will take more time tomorrow when
the subject comes up. There are
only two examples more which I
wanted to give.

Shri D. C, Sharma: How many
hours more does the hon. Member
require?

Pandit Thakur Das Bhargava: Ac-
cording to the rules, when a Bill is
under discussion, every Member is at
perfect liberty to go on independent-
ly.

Shri N. R. Muniswamy: But the
other Motion is there.

Pandit Thakur Das Bhargava:
When the Chair has permitted me
to speak, I do not know what objec-
tion hon. Members can have to my
speaking. If they are not willing to
hear me, I shall sit down. 1 will
continue tomorrow,

Shri Palaniyandy: Bhargavaj may
€0 on speaking till the Madras gets
Thirupati.

Mr. Chairman: The hon. Mcmber
may contmue tomorrow.

15.08 hrs.

MOTION re: REPORT OF DAMODAR
VALLEY CORPORATION

Shri N. R. Muniswamy (Vellore):
Mr., Chairman, Sir, I beg to move:

“That this House takes note of
the Annual Report of the Damo-
dar Valley Corporation for the
year 1957-58, laid on the Table
of the House on the 29th August
“5 .ll

This Annual Report covers various
points. I may be permitted to say at
the start that it covers mainly two
sspects, that is, with regard to the

NOVEMSBER 15, 1088 Report of Domodar 760
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administration, and the audit report
thereon. I may be permitted to deal
with these two aspects in a compre-
hensive way in the order in which 1
choose,

On the whole, this Report is a long
one and many of us are exercised
over the real administration of this
Corporation. My object in moving
this Mouon 1s only to pinpoint some
aspects and problems that are facing
us so as to draw the attention of the
House to them and see that these
things are not repeated.

With regard to administration, for
a period of two years—if I remember
aright from November 1956 to Febru-
ary 1958—there was no Secretary for
this Corporation, The reason ascigned
was that no suitable successor was
available to the previous incumbent.
As such, an Additional Secretary was
appointed to act on behalf of the Sec-
retary for a period of 16 months. The
appointment of a Joint Secretary for
or Additional Secretary arises only
when there 18 a Secretary. Even
without the existence of a Secretary,
an Additional Secretary was appoint-
ed to dischare the functions of the
Secretary 1n his own wav. It
1S an autonomous corporation
handling as much as Rs. 130 croraes.
It 1s a deplorable situation that thcre
has been no Secretary during the
period I mentioned I do not mean to
say that the Additional Secretary nas
not done his job properly. He has
done yeoman’s service. But the light-
ning and thunder that would be
attached to Secretary would not be
there,

The question of headquarters has
been exercising the attention of many
hon, Members here as also the parti-
cipating Governments and they wanted
the headquarters to be shifted from
Calcutta to the valley. Some reasons
were given by the DVC not to shift it
from where it is but not one of them
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{s convineing. It has been pending
for more than several years and so a
suitable place should be located in
the vailey. At least now, the Gev-
ernment should take the responsibility
of ghufting it to the valley where the
main work is done. Calcutta 18 no
doubt a premier city and everybody
wantg to be there but work 1s not
done at Calcutta and they are aiso
not willing to go to the mofussil area
They can have very good supervision
over the entire adminstration if the
headquarters are shifted to the valley.

The three major objects with which
this Corporation was brought in
were: flood contro), urigaton and
power. When we examune it with
reference to these, it 1s a sorry tale.
So far as flood control 1s concerned,
it has not done 1its job properly.
There had been unprecedented floods
i depi.mber thig year There was a
new risk of inundation on account of
the monsoon. I do not mean to say
that we should not have flood control.
But this 15 intended not only to avoid
floods causing damage to crops und
villages but also to provide a sort of
an insurance agamnst drought. Flood
control 1s des.gned with a view to see
that the unusually heavy floods do
not 1nundate the wvillages thereby
causing damage to the villagers, So,
there were these three objects wath
which this Corporation was set up.

Every one of us know the damage
caused to human beings and cattle-
heads 1n the 1856 floods. In 1859 also
we have seen that. Only in 1857, if
I am right, there were no floods. It
has been stated off and on that these
flood control measures are mamntained
not only against floods but also to
provide agamnst drought. Last year
it was said that they had enough
storage capacity to meet the drought.
The lower channels of the Maha-
nadhi river could not accommodate
the inflow of the river and i1t has
caused damages. It has been said by
D.V.C. administration in October, they
have issued instructions to the people
living down below that area, that

KARTIKA 28, 1681 (5AKA) Report of Damodar 762

Valley Corporation

there was a posmbility of releasing
more water and so they must take
precauuonary measures by shifting
themseives to safe grounds. There-
by, the loss 1s not avoided. There-
fore, new risks and new probiems
have been created for the Govern-
ment to look to. When the Corpora-
tion 1ssues such warnings to the
people, it indicates something eise
also [t would possibly hnt that
some other storage capacity has to
be provided or some upper catchment
area and to be developed to tackile
the new situation that has arisen as a
result of these floods. Even in the
Hirakud Dam, when the water could
not be contained because of fresh
water inflow on account of rains, they
had to deepen the lower channels so
that they can accommodate larger
inflow of water. Similarly, in the
DVC also, dams had been constructed.
When water fiom the tributaries and
also fresh rain water comes mm and
Inundates some areas, they are mnot
able to cope up with the situation.
In normal times it 1s adequate if there
Were normal monsoon rams, But m
exceptional circumstances, they found
1t impossible. The canals are not
sufhciently big enough to accommo-
date the inflow of water and the
dams were not sufficient So, when
they released water, there was dam-
age to the crops We have to take
stock of the new problems that have
arisen now In the first stage, four
dams were constructed in the Damo-
dar Valley More dams have to be
constructed because these four dams
have not served the purpose so far
as the flood control is concerned.

The other aspects are power and
urigation. 1 am told reliably that the
energy 15 being sold at very reduced
rates to many industrialists, neglect-
ing the rights of the people inhabit-
ing the villages in the nearby area.
These people should be given prefer-
ence, I am told that the industrialsts
are requred to pay only four annas
per unit, But even the World Bank
which made enquiry about the dis-
posal of the power here thought that
it was being sold at a reduced rate.
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They must increase the rates. For a
veiy long ume It scems the Corpora-
tion has not given ettect to ihis re-
commendation ot the World Baak.
Lven now they seem to tmnk about
1t seriously bui have not come to any
coaciusion Power must be unilised
for eiectriying the vilages and help~
Ing inem, they have a p:imary right
to the benehts and not the big in-
dustriabists. At the same tune, the
industries should pay more money as
they get mure money on account of
this ecuelgy. They 1un like busiuess
concerns They buy low and sell
hign and get moaey. The Corpora-
tion 1s not a commeicial or business
concern. We cannot altogether for-
get that 1t has to reimburse the ex-
penditure that hds been incurred by
this Corporation Rs 130 croies have
been spent So far as the floods are
concerned we have not been able to
sec that the floods are properly con-
trolled. We have seen that a number
of floods have occurred as a result of
heavy rains resulting in great dam-
ages, and fiesh sieps have been taken
to see that they are not repealed in
the future,

Ag regards irrigation, Section 34—
I am speaking subject to correction—
of the Corporation Act lays down the
principles how the expenditure in-
curred on irrigation, the capital
charges on 1rrigation are to be shared.
A formula has been given there. So
far as Tilaiya 1s concerned, a ratio
has been tentatively fixed on the off-
take per year and the ratio 1s 22 78,
As a matter of fact, on the actual
determination of the offtake per year
it has turned out to be 11 : 989.
Therefore, the formula enunciated ac-
cording to the Act has not been given
effect to because the expenditure that
hag been incurred on the construction
of the dam has not been decided upon
The Corporation has said that since
we have not come to any conclusion
as regards the total expenditure in-
curred on the construction of these
four dams we cannot now allocate on
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the formula laid down and the ratio
works out to 11.989, I would
therefore, say that the Corporation
should exercise its rights in demand-
g from the State Governmants that
they should pay irrigation charges
according to the ratio fixed subse-
quently.

The other aspect which has been
brought out in this report 18 about
the non-compliance of some of the
sections of the DVC Act. There is
one omnibus secuon wheremn it is
stated that this Corporation 18 an
autonomous body, 1t has all powers
and 1ts powers cannot be curbed oy
anybody. There 1s a Financial Advi-
ser attached to this Corporation to go
ntd the question of every item of ex-
penditure and see whether it has been
spent according to the heads for
whnich it was meant He 1s also res-
ponsible for the preparation of bud-
get and all that What we find 1s
that even his advice 1s very often
negatived by the Corporation I
snould say, this 1s a sorry tale, that
this Corporation should negatived the
advice given by the Financial Ad-
viser whose main function 1s only to
see that they do not spend money
unnecessarily and they submit pro-
per accounts to the Central Govern-
ment for the money they spent I hope
Government will issue instructions to
the Corporation to see that they give
proper weight to the views and re-
marks given by the Financial Ad-
viser and not a single pie 18 spent
without his concurrence,

Then there are gections 32 and 38.
They deal with inter-goverimental
allocation of expenditure on soil con-
servation, afforestation and other
developmental aspects I am surprised
to see that the participating govern-
ments, especially Bihar and West
Bengal, have not accepted this for-
mula, though an authoritative ver-
dict has been given by the Attorney-
General that it must be shared by
the participating governments. Rely-
ing upon this a huge amount of money
has been spent, It was thought that
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the participating governments would
accept the decision of the Corpora-
tion and the verdict of the Attorney-
General, They have now gone back
on that and they have refused to ac-
cept it,

In this respect I want to say only
one thing. I have been told very
often by some hon. Members from
West Bengal that this Corporation
Act needs a good deal of revision and
modification, if not totally changed.
That 18 a very good idea. If we real-
ly wan: to see that this Act 1s pro-
petly amended, there is no reason or
ground for them to postpone accep-
tance of the Attroney-General's views
on the question of allocation of
deveiopmental expenditure It is >ne
thing not to accept jt and another
thing to ask for an amendment, If
before amendment of the Act any-
thing happens, it 1s for the participat-
ing governments to see that they car-
ry out this mandate

As regards the allocation of expen-
diture incurred in the construction of
the four dams Tilaiya, Konar, Mai-
thon and Panchet Hill, 1t has been
stated that these dams have been
constructed manly for the purpose
of carrying out the three main ob-
jects of the Corporation As I told
you, the main objects happen to be
irrigation, power and flood control.
How the expenditure 1s to be allocat-
ed 1s a question which has been left
to the Corporation The Corporation
has taken upon 1itself the storage capa-
citv of each dam, allocate the expendi-
ture incurred on each dam in the nor-
mal way and thereafter divide it ac-
cording to the object with which this
water is utilised. Inspite of all this,
inspite of rules having been framed
and directions given to the respective
governments, I find that this has not
been done and there i1s a good deal
of trouble.

So far as Maithon, Panchet Hill and
Konar dams are concerned, the water
is merely intended for West Bengal
for irrigation purposes. I find that
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even the water from Konar could not
be taken for mmigation purposes of
West Bengal, the reason being that
the contour of the land is such that
water 1s not capable of gomg to the
places where they want it unless we
pump out or pump down fhe water.
Naturally this would involve some
more exependiture. Insp te of that, I
would respectfully state......

Mr. Chairman: The hon, Member
should try to conclude now.

Shri N, R. Muniswamy: Sir I will
take only 30 nmunutes in all.

Mr, Chairman: The time is to be
allocated by me. There 1s no gques-
tion of 30 minutes being given to the
mover

Shri N R, Muniswamy: That in
the time normally allowed.

Mr Chairman: There are many
other hon Members who would iike
to take part in this debate,

Shri N R, Muniswamy: I appre-
ciate, Sir, that this 1s more the con-
cern of West Bengal and Bihar and
not Madras Still I have to make
some more points which are very 1e-
levant,

Mr, Chairman: He may take five
minutes more

Shri N, R. Muniswamy: I will try
to fimsh even earlier.

Now I want to pomnt out the in-
accuracies and the acts of omission
and commussion of the Corporation
as a whole The Corporation 1s given
not a small sum but a huge sum to
the extent of Rs 130 crores They
must, therefore, see that the money
is spent for the purpose for which it
is intended. According to the Audit
Report, 1957-58—it 1s yet to be sciu-
tinised by the Public Accounts Com-
mittee. but since it has come before
us I think I can point out a few things
from there which are relevant—there
are many irregularities, They shou'd
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not be repeated. More often than once
the Public Accounts Committee has
brought to the nouce of the Govern-
ment and the Corporation such irre-
gulariti.s and they have been told
that such thingg snould not be re-
peated. Every time such things are
pointed out they give cogent ana ‘on~
vinung reasons 101 departing from
the usual couise. They should at
least see that the entire amount 1is
spent for purposes for which it is
intended, As I have stated, the main
objects are three in number; that s,
to say, the object ijs multi-purpose.
The whole thing may develop into
something else also later on, such as
a commercial concern, and it way
develop 1nto an industrial area 4lso
in the long run

You will be pleased to see that w
tlus 1epott 1t has been stated that the
Prime Minister opened the Maithon
dam 1n September, 1957. It 1s a very
good feature that it has been opened.
Everybody knows the ut ity of the
Maithon dam and that the power
house 1s down below and it has done
quite a good service,

So far as the personnel 1s concerncd
now that the construction 1s closed,
the workers are rendered surplus and
so their services have been transfer-
red to other agencies They were able
to gsucceed in doing that, but still we
are nol quite happy, because many
of the workers are still without jobs
There have been frequent strikes, and
there had been a sirike 1n the Bokaro
thermsl power station, but yet, con-
tinuous supply of energy has been
given to all the people. To that ex-
tent, we thank the Corporation for
having run it successfully in spile of
the strikes,

The labourers have been agitating
for more amenities and concessinns.
Concesgions have been given, but st
the same time, they have got some
extra facilities also. Yet, they seem
to press for more which cannot pos-
sibly be complied with by the Cor-
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co-operate with the Corporation in
giving them success.

So far as flood contral is conoerned,
I suggest that a high~power commia-~
sion be appointed to go into the ques-
uon and find out where the defect
really lies and how they are not
able to carry out the flood control
measures effectively. They should
find out what are the draw-
backs and the failures. All this must
be exammed by & separate commu~
sion If you ask the Corporation it-
seif to go into these things, bemng
the parties to it, they may not possi~
bly discharge their function in an
impartial way. Therefore, I may sug-
gest that a committee of three Mem-
bers of Parliament may be consue-
tuted to go into the qucstion, apart
from other committees which Are go-
ing into the question. For insiance,
the audit report has to be gone into
by the Public Accounts Commiuttee.
Oniy with regard to the administra-
tion, I want to point why it has not
been possible for them to carry out
the mandates given under the Cor-
poration Act Therefore. I want a
committee to be appointed to go into
the question and see that such havocs
as have now been created by floods
and the monsoon do not recur in the
tuture.

Mr. Chairman: Motion moved:

“That this House takes note of
the Annual Report of the Damo-
dar Valley Corporation for the
year 1957-58, laild on the Table
of the House on the 29th August,
1959.”

Shri C. K. Bhattacharya (West
Dmajpur): Mr. Chairman, Sir. com-
ing after the recent devastating
floods iIn West Bengal, the discussion
today is over-shadowed by the effects
of thoge floods in our minds, In the
beginning, we should remember that
this valley has an area of 0,000 sq.
miles and a population of a little less
than five million. This is the orea
and this is the mass of populaton
that we are concerned with.
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During the Iust floods, romehow an
impression got ground, and it was
voiced in the press and by some ex-
perts in engineering as well, that a
part of the responribility for these
floods lay ‘n the defective construction
of the DVC or some failure in its
working I am not competent enough to
go into these facts as stated by ex-
perts. I only state the overall im-
pression that has been created in the
minds of the people by what appear-
ed from the experts’ views as well
as from other guarters.

Mr. Chairman: I find that there
are a'together seven Members wish-
ing to speak, including those who
have tabled the motion. I think
each Member rhould not take more
than 10 minutes.

Shri C. K. Bhattacharya: I thank
you, Sir. That would be enough for
me. It has even come out in the
press that over this matter there has
been a difference between the DVC
and the irrigation experts of West
Bengal Government. and there has
been a tussle as to who was responsi-
ble and to what extent and what are
the remedies to be adopted now to
check recurrences of such floods in
future. The DVC authorities. of
course, have cla med—Mr. Ghosal,
the General Manager, held a Press
conference and made the statement—
that DVC not only checked the floods,
but had there been no DVC. the flonds
would have been more devastating.
That is their claim. 8o, this matter
requires enquiry.

It is contended that just before the
floods came, the water level in these
dams was much higher than what it
should have been in the usual cir-
cumstances, Figures have been pub-
lished showing that the record of
water level should have been less
in anticipation of the floods that were
coming. More than that. there is now
a demand for the construction of the
other dams that have been left un-
finished in the entire Plan. It was
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contended that, when the DVC was
constructed, floods of this type could
not be expected during the next 30
vears and so the DVC would be work-
ing to he'p the people and relieve
them from the devastat’ons caused by
the floods. That was what was ex-
pected by the people living in the
Damodar valley, viz, these dams
would save them from future floods.

In this connection. I would like to
mention the rudden release of water
from Durgapur on October 1, which
caused widespread inundation. People
suffered not onmlv from floods, but
alsn from waterlogging caused by this
sudden re'ease of water. This kept
an area of about 50 miles in length
and 3 to 4 miles in breadth constant-
ly under water for about 3 weeks,
leading to a total destruction of crops
and the dectruction of a large num-
ber of houses in the trans Damodar
area, on the right bank of Damodar.
In the previous floods, water never
remained held up so long. The reason
for this is that the channel of Damo-
dar has not been maintained in a way
so that the water could be quickly
drained out and so it is alleged that
DVC has failed to maintain the
flushing condition of the Damodar
channel. That would be about 300
cucecs throughout the e‘ght dry
months of the vear, as recommended
by Mr. Vnorduin, for prevent-
ing rapid drying up of the Damo-
dar chanmel. In the absence of
steady flow of water, vegetation has
grown up in the river bed and sur-
reptitious encroachments have also
taken place. Unless this is checked
in time in a fow years, the Damodar
would be dving out. So, the highest
priority should be given to the flush-
ing of the river and then to irriga-
tion. industry, generation of hydel
power and navigation. The first
priority should be given to maintain-
ing the channel of the Damodar in
a proper condition so that in case
of floods the water may be quickly
drained out. That is my first sub-
mission. Of course, I am glad to
state that the Prime Minister also
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sald in a statement in Calcutta *“I
am allerg'c to dams, I want arrange-
ments to be made so that water may
be quickly dramed out” That was
hig view as well

I have suggested an enquiry It
should be a thorough enquiry into
the administration and actual work-
ing of the DVC, including the effec-
tive capacity of the dam, the design
and usefulness or otherwse of the
distributaries m order to ascertamn
how DVC has been administered and
how far the project has succeeded
i fu'filling the object for which 1t
was desigred Something more It
should also be enquired whether all
the recommendations of Mr Voor
dum have rece ved proper treatment
at the hands of those who were ulti-
mately responsible for the execution
of the scheme or 1is it that his recom-
mendations have been implemented
only i part and this partial imple-
mentation 18 responsible for the con
dition we find today

Then, three expert committees had
been appointed before—the Kanwar-
sain Committee of 1956 the Lower
Damodar Investigation Committee of
1957 and the Kongar Committec of
1959 The reports of these committecs
are yet to see the lhght of the day
What are their recommendations? Is
it a fact that had these been imple-
mented theie would not haive been
the serious condit on which we find
today?

Against the background of this
year's flood the flood control capa-
city of Damodar has come to the fore
front, and this should be properly
enquired into and decided upon
Lastly I shall have to come to
Farraka It 13 now a patent fact
that if floods have to be prevented
in Bengal, the channel of the Bhagi-
rath1 hag to be cleared up Ultima-
tely, it is the Bhagirathi which can
dramn out water into the sea 1f 1ts
condition is properly maimtained
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DVC, T learn, have already appoint-
ed a committee The Chief Minister
of Bengal has suggested a commuttee
of experts on geograph cal and geo-
logical conditions Our Prime Min-
ister has also suggested a Committee
which can quickly decide upon the
causes I would only suggest that
all these three may be taken together
and a commcttee may be appomnted
to enquire mto the cauces which I
have just now submitted before you
for this House to consider

Shri Tridib Kumar Chaudhuri
(Berhampore) Damodar was known
as the river of woes Now the
Damodar Valley Corporation has
become the corporation of woes, at
least so far as Bengal 1s concerned
I read here from a report prepared
by Mr Riegel ome of the two
American engineers who were ap-
pointed to examme the Voorduin
Report on Damodar Project Mr
Riege! expresced the wview that 1t
was his considered view that we
should utilize the Damodar river for
the combined purpose of flood con-
trol 1rrigation and power generation
as much as practicable That 15 to
sav evervbody was agreed includ-
mg the experts that the three prime
purposes of the DVC would be flood
contro! irrigation and power And
if we take all thesc three obiectives
one by one we chall find that so far
as flood control s concerned the
havoc created by the floods of 1956
and 1959 are standing demonstra-
tiong of what DVC has achieved So
far a< wrrigation 1s concerned the
Financial Advisor's comments includ-
ed 1n the report under discussion
give certain figures a< to that In
1957-58 the kharif 1rrigation area
was to have been four 1lakh acres
and the rab: irrnigation area was to
have been 50 lakh acres The actual
area Irrigated

The Deupty Minicter of Ivrigation
and Power (Shri Hathi): Is that 50
lakh acres?

Shel Tridib Kumar Chaudhuri:
No, 50,000 acres I stand corrected
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But the intended water supply that
year was % have irrigated
1,91,000 acres, and 88,005 acres was
the area actually irrigated Compare
the 4 lakh acres with the 86,005 acres
actually irrigated. That 1s a standing
demonstration of the achievements
of the greatly tom-tommed DVC
with regard to irrigation

Ag regads power, becaure of
shortage of time I mneed not cite
figures but already everybody knows
that thermal power with Bokaro,
Durgapur and other things will far
overshadow or surpass that what 1s
produced by hydel That 1s to say
that 1in all these matters, in all the
three primary or main objectives of
the DVC, the DVC ha< completely
fa led and, as you, Sir, know being a
distinguished citizen from  West
Bengal, about 5 million pcople have
suffered and at least one million of
them have become homeless as a
result of the recent floods m DVC
command area and the economy of
rural Bengal has suffcred a shock
from which 1t will not recover very
easily

Coming to the flood control aspect
of the DVC, I will cay that Shn
Chapalakanta Bhattacharya—he s
very, very cautious 1in attacking
others or in making criticism

Shri Hathi: Sober

Shri Tridib Kumar Chaudhuri:
But I am rather uninhibited So 1
would just place before you one
th ng which 1s on record and which
has been published in the papers
Shr1 N Das Dupta, who 1s at present
the Principal of the Assam Engi-
neering College and who had made
special studies of flood control and
reservolr operations i1n the Tennessee
Valley Authority and who subse-
quently worked as Project Officer on
flood control studies in the Damodar
Valley Corporation, has recorded
this;

“It had been planned, with the
advice of the DVC consultants, that
during the flood season, June 15 to
October 15, the reservoir levels at
Maithon and Panchet Hill would
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niever be allowed to exceed 460
feet and 410 feet respectively, so as
to ensure an adequate flood cushion
for the maximum recorded flood of
650,000 cusecs observed at Ander-
son Weir, Rhondia. I do not, there-
fore, understand why the reservoir
levels were allowed to go up to
484 feet and 415 feet at Maithon
and Panchet Hill, respectively, on
October 1, 1959, as given mn the
DVC Press Note”

That 1s what Shr1 Bhattacharya
was hmting at Why was the flood
cushion, which 1s ob'igatory, allowed
to be encroached upon? Would not
the public of Bengal be justified 1n
coming to the conclusion that this
flood which occurred was completely
a man-made flood—a flood made by
the people who were placed 1n charge
of the operation of the reservor by
their policy of water release? We
want to know as to who are responsi-
ble for this At whose instance 1t
was done” Is 1t the Irrigation De-
partment of the Government of West
Bengal” Or the DVC engimneers?
There 1s dual control so far as the
canals are concerned They are under
the control of the West Bengal Gov-
ernment So far as reservoir opera-
tions are concemed, they are under
the adminictration of the DVC, that
1s ultimately under the control of the
Central Gov rnment We want to
know, this House wants to know and
the people of Bengal rising as one
mia want to know who are respon-
sible for this state of affairs, who
are recponsible for rendering at
least five lakhs of people completely
homeless by sudden discharge of
water which caused the recent floods
If you go to the villages you can see
for yourself that they are now noth-
ing but dump heaps You cannot
enter the villages Old mud houses
have co'lapsed People are shiver-
ing 1n co'd In this winter season
you can eas ly imagine what the con-
dition 1¢  Crops have been damaged,
and nether the DVC authorities nor
the irrigation authorities of Bengal
have been gracious enough to assure
us that there would be no repetition
of such floods.
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Therefore 1 repeat the demand
already voicei by our Qdistinguished
friend Shri Bhattacharya, that there
shou'd be a high power commission
to go into the whole thing, flood con-
trol in the DVC area, and also I want
to make one thing clear. Let it not
be a committee of experts because a
committee of expertr on the work
done by experts will only ultimately
gxonerate the experts, and the report
will not see the light of day as Shri
Bhattacharya said. We want it to
be a public enquiry. The people of
Bengal and people competent to
judge should be allowed to give their
opinion on these things Everybodv
18 not a layman For example, Dr.
B C. Guha, who is himse)? a distin-
guished rscientist and was a member
of the DVC, has made certain
charges in a recent statement. I do
not have the time to quote all these
things, but very ser ous charges have
been made, and people are absolu-
tely cursing the DVC. Although
that is not relevant, they are also
cursing the Canada dam of the
Mayurakshi Project for which also
the Central Government supp’ied the
funds, If you go to the villages,
you will find that “Save us from the
dams, save us from the canals” is the
cry rising from all sides in rural
Bengal today. That is why I suggest
that there should be a high ypower
commiscion. It should be appo nted
immediately. I do not know why
there is so much delav in appointing
such a commission. That comm ssion
should also include <come members
who wou'd not be technical experts
or engincers, but who would have
sufficient scientific or technical back-
ground to understand things.

Shri C. K. Bhattacharya: If he
would permit me to interrupt, let
there be a committee of experts and
non-experts.

Shri Tridib Kumar Chaundhuri: 1
entirely agree. 1 agree, but let it
not merely be a committee of ex-
perts to go into what the experts
have done, because ultimately crow
does not take crow's meat, and that
way everybody would be exonerated,
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apd the recommendations would not
see the light of day! We do not
xAow what recommendations were
made by the experts on the 1958
ficods. We have absolutely no faith
ip the so-called experts and their
performance as demonstrated by the
performance of the DVC.

Shrimati Renuka Ray (Malda):
The DVC has been a matter of dis-
cussion in this House a'mort from its
very inception. I remember it, ex-
penditure and method of giving con-
tracts figured in the first Estimates
Committee’s report presented to the
House. Before go'ng on to other
matters I would like to mention that
even in the last report placed before
the House, Audit says:

“The procedure followed by both
the Corporation and the project
manager cuts across the pginciples
of competitive tendering and s
open to grave abuse The proce-
dure followed was highly objec-
tionable and sacrificed a salutary
principle for a neghg ble saving.”

rhis was a matter which was a sub-
ject of contention long also and
afain we find that these contracts have
been given in a way that Audit does
not endorse,

I do not want to go on regarding
tne Audit Report, nor have I the
tme. nor do I want to make any
carping criticism. 1 realise in any
work that human beings do, there are
thmgs that go wrong and when we
point out every detail it is not always
a quite fair and factual picture.
Nevertheless, there are certain import-
ana things on which we have to focus
our attention.

I do not agree with the last
speaker in saying, nor am I so cer-
tain about it as he is, that all the
dams that have been built are mnot
going to be of any sort of use at all.
The contention made by the DVC
guthorities that if during the time of
the floods, the dams had not been
there. the floods might have been of
much greater intensity, is probably
coprrect. I am not contending against
many of these things, but, at the
game time, I have with infinite re-
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the first of these points I bring up
from the audit report itself.

The audit report has pointed out
that in the interests of saving, of
course, that certain drawings were
made of a bridge and an aqueduct
which were wrong and, therefore, had
to be changed later. Audit has pointed
this.out because some expenditure
went wrong. But 1 am pointing this
out because it is a very serious matter,
that the drawings should go wrong.
Luckily, the mistake was discovered
before the actual aqueduct was built;
but supposing there is no proper
caution in these things, and the
drawings go wrong, and something is
built in such a way that it does not
fulfil its purpose. then it is a very
serious matter, and that is what I
would like to bring it to the notice of
the DVC authorities as well as of
the Central Government.

Now, I come to the main point
which I would like to emphasise, and
that is in regard to the terrible suffer-
ing that has becn caused as a result
of the intensity with which the DVC
waters were let out during the recent
floods in West Bengal.

I understand, and the annual re-
port also mentions, that there is a
meteorological unit attached to the
DVC with certain specific  functions,
whivh include serutiny and  tabula-
tion of meteorological and climatolo-
gical data acrording to the require-
monts of the DVC and the analysis
of weather charts ete.

1 would like to point out that it
must have been pretty obvious to
them by tho second week of Septem-
ber that the dams and reservoirs were
full. This must have bcen within the
knowledge of the meteorological
experts. The intensity of thc rains
had also becn very great in West
Bengal, and people had suffered
tremendously. So, why was not this
water let out at an easier flow at that
time? Why did they wait till the first
"of October? By that time, the cyclone
‘had come, and the floods were of much
greater intemsity, and they had to
fet out the water at a tremendous
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rate, with the result that those crops
which had not been destroyed till
then were destroyed at that time as
a result of this.

I do not agree with the last speaker
that all the crops were destroyed in
these districts and that all that
happened was the fault of the
DVC, but I do claim that the
DVC authorities did not exercise
their foresight; they did not let this
water out at a more even flow
earlier. When the waters were let
out, I think warnings came on the
1st of October and on the 2nd of
October, but by the third, the inten-
sity of the discharge was reduced.
But by the 3rd of October the crops
which had not been destroyed till
then were destroycd. 1 had gone via
Burdwan to Nabadwip at that time,
and I saw with my own eyes how
crops werc destroyed; crops which
were standing in spite of what had
happencd up to the 30th September
wrre destroyed by the 3rd. I do say
that the DVC authorities are respon-
sibic for this. This matter needs
thorough investigation. Did not the
meteorological unit inform them in
time? They gave warnings on the lst,
but why did they not let out the waters
in the sccond weck of September?
This is a very important matter which
needs examination.

I am not an cxpert on dams, and
1 do not want to say that the dams
have been built wrongly or anything
of that kind. That is not my point,
and that is not my contention. But 1
do agree with Shri C. K. Bhatta-
charya that not only the DVC matter
but the entire flood control system
for the rivers in West Bengal has to
be looked into gpoperly by experts
and others. But I do not say that
these floods were the fault of the
DVC entirely. Obviously, they are not
the fault of the DVC. Perhaps if the
DVC dams had not been there, most
likely, as the experts say, the dis-
charge would have been over eight
million cusecs instead of over four
million cusecs. But that is not the
point. The point is that they did
not carry out their duties. That was



9 Motion re:

{Shrimati Renuka Ray]

a matter of judgment where they
failed. That is the first thing.

Secondly, obviously the dams are
not sufficient whatever they are, to
deal with an unprecedented flood.
Thirdly, it is not only the DVC area
that i8 involved. Up till today mno
attempt has been made to control the
Bhagirath1 and the Farraka Barrage
Scheme has not yet gone beyond the
stage of paper consideration. It is
because of that that we are in this
plight. The Ajoy niver is also silting
up. Then there is the Roopnarayan
river The whole thing needs to be
looked into. Something has got to be
done on all these, noints.

An Hon. Member: Ajoy river.

Shrimati Renuka Ray: I mention-
ed that. Then there 1s the Bhagirath:
and Roopnarayan. The Mayurakshi is
&lso there; of course, they have done
something there. But it 13 mainly
these rivers. I understand that there
has to be a canal,—I am not an expert,
—between the Damodar and the Ajoy.
All these things have got to be done
as soon as possible and I do hope that
they will be taken up.

It is a great pity that it was
because the main flood caused by the
fact that the Bhagirathi has not been
controlled at all by reason of the
lack of the Ganga Barrage coming up
that this unprecendented flood took
place. There is no time to describe
to this House, to the Members who
were not there, what terrible misery
the people there have gone through,
how many homes have collapsed in
many areas, not only in Kandhi, about
which Shri Tridib Kumar Chaudhuri
knows well, but in many other parts,
in the Murshidabad district, in
Nandia, in 9 districts of West Bengal.
Y hope that the hon. Minister
will take some action. I do
think that it is a terrible fault on the
. of the DVC in having let the

waters at that intensity. Some
action shoyld be taken so that this
mistake is not repeated. This sort of
complacency will not do. They wait
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and wait even afier danger point is
reached and then the answer is that
they did not know, when the people
of West Bengal knew that, in any
case, the things were in a bad way.

Shri H, N. Mukerjee (Calcutta-
Central): Mr. Chairman, I have no
desire to be captious, perticularly
because the DVC is one of the prize
pieces of our planning and we ail
wish it well. But the country has
received, for the second time and in
a greater measure, a terrible shock
and disillusionment about the capa~
vities of DVC.

I have here a government publica-
tion distributed to us in 1957 which
58id that when the Panchet Hill Dam
was completed, it would assure the
Lower Damodar Valley of ‘“complete
brotection” against floods. This is an
averment made in a government
bublication. Very grave disillusion-
Inent has followed and that 18 why
when the Prime Minister went to
Calcutta, he noticed the anger of the
people 1n regard to the dams and he
Spoke about his own allergy thereto.
But I am grieved to notice that even
the Prime Minister’s own suggestions
made after the floods of 1856 have not
been implemented by the powers that
be.

I feel that there is something very
wrong in the working of the DVC.
Actually in regard to costs, I learn
that the orngmnal estimate by Mr.
Voorduin in regard tg the cost of the
Your dams on the basis of the alterna-
tive structure theory was about Rs. 13
trores, while actually it went up to
Rs. 41 crores and more. Now, the
brices of things had certainly increas-
td. But that is not perhaps the
‘whole explanation.

In the administration again, I find
that in 1957 when in this House Shri
€. K. Bhattacharya and I had asked
Questions about financia) irregularities
which were exposed in the papers
With photoatat copies, the then Minis
ler just dismissed those charges. And
we find that the financial report hers
g:k‘ askance at the expenditure

78,288, which was the cost
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ofher expenditure on certain boats
from Patiala, for God

what reason 8ir, I find in the
admunistration, the official element 18
now entirely in the ascendant and
pince the death of the late lamented
Phulan Prasad Varma, no non-official
is there at all in the directing coun-
sels of the DVC I do not wish to
make any aspersion on officials as
such I find 1t difficult to believe,
though I understand Mr Chaudhuri's
sentiment, that officials can be so per-
verse as to produce a flood and have
a man-made flood and that sort of
thung I do not wish to make any
aspersions on them but at the same
time their ways of work and their
capacity of responding to public
sentiment and public requirements
are very inadequate There 1s no
doubt about it That 1s why I feel
that when the recent flood devasta-
tion took place in West Bengal affec-
ting nearly five mllion people, a
terrible disillusionment has come over
our country and something has got to
be done about 1t In 1956, the
Flood Enqury Committee had
stressed the urgency of improving and
subsequently maimntamning the existing
dramnage channels It also suggested
other long-term and  short-term
measures but Government has not
moved Mr Voordun had originally
recommended that the original chan-
nels should be flushed and kept deep
but that suggestion was not imple-
mented Therefore, the main drainage
channels which now are the Bhagi-
rathi-Hooghly system including the
Jalangi, Mayuraksh1 and Dwaraka
system, the Ajoy with its tributaries,
the lower Damodar with its spill
channels and the Darukeshar, the Rup-
narain with its tributaries and the
Subarnarekha—all these have got to
be taken into conmderation if we are
going to repair the damaged which the
DCV mn its mnefficiency has produced

In any scheme of flood control
again, the proper traming of the
!hulnthi -Hooghly river system and

the regular maintenance of its drain-
8ge capacity are of the utmost impor-
tance But we find that even in
regurd to its own canals there has
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been defective alignment on the part
of the DVC 1t 1s & very serious posi-
tion which has go. to be corrected as
soon as ever it can be done

Plannmg 1mplieg co-ordination of
requirements and possibihties but
that seems to be completely absent in
the DVC Irrigation, power-genera-
tion and flood control are the three
objectives but they seem to pull in
different directions Let there be an
mmpartial investigation I add my
voice to the volces already raised
agamnst what has happened so that we
can find out what exactly took place
Is 1t possible to rely only on monsoon
rain and provide for all these three
needs” Why 1s it that the DVC’s
meteorolgical unit 1s so very much at
fault” The Press had reported and
the DVCs General Manager had
admitted that the meteorological
reports could not be communicated in
time because the posts and telegraph
communications had been disrupted
But elsewhere in the world for any
comparable undertaking, such a cor-
poration would have its 1ndependent
system of communication

The matter has been mooted and 1
wish to add my voice to this pomnt
that the operation of the reservoirs
has shown, according to all accounts
which have came to us—much has
been withheld from us-—a great deal
of defect Possibly there 1s some bias
m the munds of the people who are
there in favour of hydro-electric
generation Posaibly, the electricity
department interfered with the reser-
voir operation on the ground of
increasing  hydel-generation during
the dry period This point has been
mentioned by Mr Chaudhun very
strongly I wish the Minster to
consider why 1s it that even
though 1t 1s not provided for in
the water management plan drawn up
by the DVC in 1958 on the recom-
mendation of an expert committee,
even though 1t 18 not provided for,
why 18 it that the electricity depart-
ment interfered with the reservorr
operations and monkeyed about with
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the flood cushion idea, on the ground
of an Iocreasing .hydel-generation
during the dry period. This is why I
feel that Government has to take a
very serious view of the situation,
and the way Members of the House
have spoken <o far surely should
make Governmont fee) that  very
strong steps are 1in requisition.

I find a great deal of talk about
Ayar Dam, and an impression is being
sought to be created thal when the
Ayar Dam 1s constructed after wast-
ing a few crores of rupees, everything
would be lovely in the garden.
Perhaps, Sir, the Ayar Dam will do
some good, but it will not be enough.
It will not be enough because I find I
can reinforce my arguments from
what my hon. friend the Deputy
Minister himself said in an interview
with Yojana, the Government periodi-
cal. He said that the experience so
far gained n India has brought out
forcibly the importance of “an inte-
grated basin-wise approach to the
problem of flood control.” He also
said that a step taken at one place to
solve a local problem might have
serious repercussions downstream or
even upstream—a very sound idea 1
wish him to stick to this and not to
think only of one isolated dam which
some engmeers are suggesting for.
God knows what, reasons of their
own.

The Ayar Dam, of course, might be
a good thing, and if it is a necessary
thing let it be constructed. The
Farakka Barragc which has been in
the offing for so long has been dang-
led like a carrot before the asses, so
to speak, of this country. I hope the
Farakka Barrage turns out to be
something of a reality in the future,
as soon as ever that is possible. But
they seem to be sops given by Gov-
ernment to the lifc and economy of
the people of West Bengal; not only
of West Bengal but the whole of
India, because Damodar Valley is the
Ruhr of this country and if West
Bengal dies who lives in the rest of
India?
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Therefore, I feel that the problem
has got to be examined very seriously
by experts mainly but surely with the
assistance of non-official elements,
and the idea should be accepted by
Government that the DVC's acts of
omission and commission can only be
rectified when there is a really con-
structive basin-wise approach to the
whole question.

The momentum of flood discharge, I
read in an enginecring article, is &
function of slow and mean hydraulic
radius, and on this ground the Damo-
dar and Rupnarain floods are far
greater in momentum than the Bhagi-
rath: floods. Pending construction of
the Ganga Barrage.—and even, per-
haps, after the construction, because
the Barrage may not bring all the
fruits we are hoping for—it is’ neces-
sary to do something to see that the
lower Hooghly which is getting
choked up 1s mmproved. The lower
Hooghlv 1s getung chocked up for
lack of flushing action which the
Bhasnathy floods aloae cannot pro-
vide It was once speculaied by an
eminent engimecr that perhaps King
Bhagirath deliberately diverted
Damodar at right angles at Jamalpur
to pour its floods into lower Hooghly
to keep the mouth clean of silt.

My hon. friend the Deputy Minister
has told us in Parliament, referring
to the report of the Lower Damodar
Investigation Committec, that the idea
is to flush through the waters of the
Rupnarain and Damodar the route
from Calcutta down to the sea so that
all the problems which are now link-
ed up not only with the floods, not
only with the DVC operations but
with the entire future of Calcutta
Port and the economy of a large part
of our country, might very well be
tackled.

1 feel, therefore, that an integrated
approach to the problem is necessary.
Government should realise that there
is great anger in West Bengal over
what is considered to be the default
of DVC Government should find
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out what exactly was done in regard
to the reservoir operation. Govern-
ment should do away with any special
bias in favour of hydro-electric
generation if that goes against the
whole idea of a multi-purpose project.
Therefore, Government should accept
the demand voiced in this House by
different parties in regard to the
formation of an enquiry committee
consisting of experts as well as non-
officials.

Shri Aurcbindo Ghosal (Uluberia):
Mr. Chairman, Sir, when the DVC
project was started it was declared
and we also hoped that Damodar, the
river of sorrow will be transformed
into Damodar, the river of prosperity.
But during the last 11 years of our
experience, we have found that, as
has already been stated by Shri
Tridib Kumar Chaudhuri, this project
has added woe and misery to the peo-
ple who were expecting prosperity in
the near future. Unfortunately or
fortunately, the whole of the lower
Damodar passes through my constitu-
ency. With the last two floods, the
one in 1956 and the other during this
year, about three-fourth of my consti-
tuency has been  washed away by
these floods. In the beginning, the
people were so much assured that
three-fold purposes would be served
by this project, namely, that flood will
be controlled, water-supply far irri-
gation will be made and that power
will be produced. Now, we are to see
how many of these three purposes
have been fulfilled. Already, the pre-
vious speakers have stated that
niether water for irrigation could be
supplied as we promised earlier, nor
the floods could be controlled nor
have the people got any interest in
the power produced.

There have been two great floods
already in the Damodar—one in 1956
and the other this year. These floods
have created such a havoc in this area
that not only the common man is
getting furious day after day but even
the experts and engineers have begun
thinking whether the DVC project
has failed utterly. So, a doubt has
naturally arisen in the minds of the
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people as to why we have spent so
much of our hard-earned money on
this project, because from no aspect
the project can be called a success.

We know the origin of this project.
Other speakers have stated that the
experts have committed mistakes, but
in this case, I submit that even the
expert’s recommendations have not
been accepted nor implemented. The
original planner was the Chief
Engineer of the Tennessee Valley
Authority, Mr. Voorduin. His main
recommendations were five-fold.
Firstly, construction of eight reser-
voirs at  Maithon, Konar, Tilaiya,
Panchet, Belpahari or Deolbhari,
Bokaro, Ayar and Bermo. The capa-
city of holding water of these reser-
voirs was said to be one million
cusecs. Secondly, there was the
recommendation to set up eight hydel
power stations at these reservoirs
with a total capacity of producing
power to the extent of 2 lakh kilo-
watts. The third recommendation
was the setting up of only one
thermal power station at Bokaro
which will produce power to the
extent of 1,50,000 kw. The fourth
recommendation was that he estimat-
ed that it would be possible to supply
irrigation water for 7,60,000 acres of
land. Fifthly, he recommended that
the lower Damodar should be excava-
ted and dredged for maintaining the
normal flow of water all the year
round for purposes of navigation and
irrigation. Of course, there are other
minor recommendations also. These
recommendations were not only
examined and approved by two Unit-
ed States experts but also by Indian
engineers like Shri Khosla and Shri
Narasimhan. In pursuance of this,
the DVC Act was passed
in 1948. But, in the last 11
years, from 1948 to 1959, much change
has been made in these original
recommendations and schemes.

The main non-implementations are
these: firstly, only four reservoirs
were set up instead of the eight as
recommended. The present capacity
of holding water of these four reser-
voirs is 6,50,000 cusecs. Secondly, the
lower Damodar has neither been
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excavated nor dredged as a result of
which the lower Damodar remains
completcly dry for about eight
months 1n the year

In para 13 of the Data Book of
June, 1956 of the DVC, the DVC
themselves have stated or admitted
thus:

“It follows that the four dams
will not guarantee complete pro-
tection from floods".

It has been admitted by them that the
bed of the river has not even the
capacity of holding any water even
though 1its volume has reached to 25
lakh cusecs near Rundia

The present capacity of the lower
Damodar to carry water is only
2,75,000 cusecs If this 2 5 lakh
cusecs of water 1s added with the
water of the lower Damodar, there 1s
bound to be flood :n almost every
ramny season The holding capacity of
the waters of these 4 reservoirs at
present 1s 15,90,000 acre ft If the
mmmum quantity of water, which
shall be always retamned in these
reservorrs, which 1s 5,99,000 acre ft 1~
excluded, only 9,93,000 acre ft of
water 1s avallable for main-
tamning the regular flow 1n
the Damodar river, whereas
Mr, Voordum has recommended 1n
his estimate to keep 22,70,000 acre ft
to maintain regular flow in the lower
Damodar On the other, although
Mr Voorduin estimated to have
15,90,000 acre ft for irrigating 7,60,000
acres of land, the DVC authorities
have mcreased it to 10,44,000 acres
Mr. Voordum estimated the water for
paddy cultivation and rab:i crops, but
the DVC authorities have extended nt
to double cropping, even with this
low volume of water

Even the hon Irrigation Minster of
West Bengal, Mr Ajoy Mukherjee,
has already admitted that if there 1s
drought for 2 consecutive years, 1t will
not be possible for the DVC to supply
water for irrigation. Regarding the
production of power by hydro-electric
plants and thermal plants, he recom-
mended for the setting up of 8 hydro-
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electric plants and only one thermal
plant. He recommended it, becsuse
of lower capital cost of additimal
capacity installation at hydro-electric
stations as compared to thermal
stations, as well as lower operating
costs, the installation of thermal
plants should be kept to a minimum,
consistent with the requirements for
continuity of service

I do not know why the changes
from the original recommendations
have been made In the case of
power also, I beg to submit that
power 1s not given to small industries
or village industries at cheap rates
like TV A power, but 1t 15 being com-
pletely utilised by the big capitalists
and industrialists who are allowed to
make more profits out of it DVC has
been turned into the electricity cor-
poration DVC sells power to the
CEC at 1 anna per unit, whereas the
CEC, a middleman, a foreign com-
pany, sells it to the customers at 4
annas per umt Even then DVC
makes a huge profitt Even Mr.
Voordum said in the beginning.

“If the proceeds of these com-
modities were allowed eventually
to find their way Into the hands
of a few operators, the population
of the area will not be benefited
and the purpose of the develop-
ment would be largely defeated”

Now that has come true after 11
years

So, I request the Government to set
up a high commssion for making an
mqguiry not only into the DVC pro-
jects, but also into the conditions of
all the rivers of West Bengal, which
have jointly brought this havoc to the
people of West Bengal Let the peo-
ple know that their hard-earned
money has been spent properly.

Shri A C Gnhg (Barasat): S8ir, I
still recollect the resounding words
with which the then Minister, Shri
Gadgil, finished his peroration over
the passing of this Bill He assured
us that “milk and honey would flow
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down the viver Damodar and its
sributeries”. After 11 years, I sadly
admit that the people of West Bengal
have been awlully disappointed
regarding the performance of the
DVC in improving the economic con-
dition of either Weat Bengal or of the
DVC basin. Much has been said by
gseveral Members about the responsi-
‘bility of the DVC so far as preventing
the floods of this year at least 1s con-
cerned. As pointed out even by the
‘Minister of Irrigation, this year the
floods have been unprecedented in
Jiving memory. It requires a real en-
quiry, a very high-powered enquiry to
look into the responsibility of the DVC
and find out how far the dams over
the rivers and tributaries of the DVC
Mayooraksh1 were responsible for
aggravating the damages this year
After having spent about 117 crores
of money I only wish that it would
not deserve all the blame and, all the
curses that are now showered on 1t by
‘the people of West Bengal in their
awful condition after the recent floods
So, I would suggest humbly to the
Government to take immediate steps
to set up a real enquiry committee,
not wholly composed of experts, but
an enquiry committee composed of
public men to look into the affairs of
DVC, particularly with regard to its
«capacity to prevent floods The
original idea, which necessitated the
report of Mr Voorduin, was to have
DVC for the prevention of floods. It
seems that that idea has now been
‘Ppractically abandoned.

The statement made by the General
Manager or the Becretary of the DVC,
after the recent floods, only reveals
his care-free nature about the
responsibility he has taken as General
Manager of the DVC. Including the
Ministers of the West Bengal Govern-
ment, the general public have been
clamouring that the DVC and its dams
‘have been largely responsible for the
seriousness of the floods. He, just in
a care-free manner, said: “No, that is
not true”. He has not taken the
‘trouble of going into the ‘technical
examination of that aspect.
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As far the other things, the main
achievement of the DVC after these
eleven years 1s only the power
supply. But for that I do not think
a river valley scheme is necessary.
Out of 1,74,000 kw. of power supphed
by the DVC, about 60,000 kw. come
from the hydel power and more than
1,10,000 kw. comes from the thermal
plant For a thermal plant, a river
valley scheme 1s not necessary. Even
the Calcutta Electricity Supply Cor-
poration or any other Electricity Sup-
ply corporation can do that. The DVC
has not taken appropriate interest in
developing hydel power m that
region

Then, as has been pointed out by
my friend who preceded me, this
power also 1s not being utilized for the
development of local industries, parti-
cularly small-scale industries. Power
1s given to big companies like Tatas,
Martin Burn and Company and the
ratlways At what rate? Is DVC
making a good profit out of this? It
has invested about Rs 87 crores for
power installation, and the receipts in
1957-58 1s just about Rs 3% crores
from the sale of power. The overhead
charges, the maintenance charges and
interest would come to about Rs 2%
crores So, on an 1nvestment of Rs.
67 crores, the Corporation 1s getting
only just one crore. You cen calcu-
late the percentage of profit. That is
not a good investment for any com-
mercial enterprise

Coming to irrigation, it was assured
that DVC would irrigate about 11
lakh acres in West Bengal and may
irrigate about one lakh or two lakh
acres 1n Bihar Now, after 10 ycars,
we find that only 1,46,000 acres have
been 1rrigated. That 1s to say, about
one-eighth of the promise or assur-
ance that was given on bechalf of the
Government or the Corporation as
regards irngation has been per-
formed during these 11 years.
So, there also ...

Mr, Chairman: The hon Member’s
time is up.

Shri A. C, Guba: I thunk I have
started only six or seven minutes ago.
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There also the performance of the
DVC has been very, very miserable.

Then as far as encouraging small-
scale industries is concerned, I find
two industries have been set up with
a total capital of near about Rs. 3
lakhs borrowed from the Central Gov-
ernment. Now those two industries
have been handed over to the Bihar
Government. But was this the idea of
the Damodar Valley Corporation that
in eleven years they could start only
two small industries in that area?
That was also an assurance and a
prospect given and that has been
belied.

It has been stated by the hon.
Mover of this Resolution, Shri Swamy,
that the headquarters be shifted from
Calcutta to the operation ‘area. I do
not understand as to what is the parti-
cular point in that. Calcutta, T know,
is over-populated. There are other
difficulties also in Calcutta. But I am
sure the other places suggested would
be more inconvenient for the offices
to operate from than Calcutta. I think
the Government should not come to
any hasty decision on any impulsive
motives, but they should carefully
judge the issue as to where the head-
quarters should continue to be. Cal-
cutta is surely the most suitable place
from many points of view.

In this respect I should like also to
submit that I find that there has been
an impression in this House that the
West Bengal Government has been
making undue demands. Of the total
investment of Rs. 117 crores, I think
the contribution of West Bengal is
Rs. 67 crores, the contribution of the
Central Government is only Rs. 28
crores and the contribution of the
Bihar Government is Rs. 21 crores.
West Bengal has made more than 50
per cent of the total contribution. So,
if West Bengal makes some claim for
the control of the DVC, T think that is
not quite unjustified.

According to the provisions of the
Act all assets created by the DVC
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would vest in the Corporation. No
asset should accrue to the Government
of West Bengal or to the Government
of Bihar. But then I cannot under-
stand how the West Bengal Govern-
ment will repay the debt. It has also
been stated that the profit could be
distributed among the States and that
also only profits accruing on different
heads will be distributed. It says:

“Profits, if any, attributable to
each of the three main projects,
viz., irrigation, power and flood
control shall be credited to the
participating Governments.”

There cannot be any profit at all on
flood control and there the West
Bengal Government’s investment is
near about Rs. 22 crores. Then for
irrigation also, I do not think there
is any prospect of any profit in the
near future. So there also the West
Bengal Government would not get any
share. The profit is coming only from
power and that also uptil now would
not be more than Rs. 1 crore annually,
that is, net profit. So I cannot under-
stand wherefrom the West Bengal
Government can repay the loan which
it has taken from the Central Gov-
ernment for making its contribution to
this Corporation. If the West Bengal
Government demands some control and
authority over the management of the
DVC it is quite justified. It has con-
tributed about 60 per cent, or more
than that, of its capital. Any asset
that would be created out of this
investment will not accrue to the
West Bengal Government but will
vest with the Corporation and the Cor-
poration is not expected to make any
profit in the near future. This is a
very dismal picture for the West
Bengal Government and I think: the
House will also take into consideration
that aspect when any suggestion about
the financial responsibility of the con-
tributing Government is made in this
House.

Mr. Chairman: I think the hon.
Member has finished.



Shri A. C, Guba: Yes, I think 1 have
.finished. I have nothing more to say
except one point.

The annual interest charged is being
paid by the Corporation at the rate of
more than Rs. § crores and the Cen-
tral Government is taking the interest
from the Corporation. 1 do not know
for how long it will be possible for
the Corporation to pay this Rs. 5
crores annual interest without getting
a similar amount from the Central
Government to repay the interest.
The Corporation would not have any
income of its own to pay the interest.
That is also a scrious thing which this
House should take into consideration
and the Government also should
devise something to put the Corpora-
tion on a proper footing.

Mr., Chairman: The hon. Minister.

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
You can give another Member an op-
portunity {o speal if you want, I will
take shorter time.

Mr. Chalrman: 1 think the hon,
Minister should spcak now, because
the Mover also will have to get some
time for reply.

Hafiz Mohammad Ibrahim: I am pre-
pared to share. I said I could take
shorter time if another hon. Member
wanted to say something.

An Hon, Mcmber: We want your
reply.

Shri Goray (Poona): We want to
know what he has to say about it.

Shri N. R. Muniswamy: We¢ want a
reply to all the points raised by us.

Hafiz Mohammad Ibrahim: I have
heard with rapt attention the speeches
which have been made during the dis-
cussion by the hon. Members.

At the, outset, I join them in ex-
pressing my feeling of sorrow at the
calamity which befell this year in the
shape of floods in West Bengal. 1
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myself had been w Cawcuita and also
to certain flood-stricken areas and seen
some things there. The conditions
were very acute, and 1 expressed my
feelings on the spot also  speaking
before the persons who had gathered
there. So, I share those feelings which
the hon. Members have, and I assure
them that not only myself, but as they
already know, the Prime Minister, my
Deputy Minister and this Ministry are
fully conscious of the situation and
the calamity which has befallen there,
and we are quile prepared always to
place every service at their disposal
and to do whatever is necessary to be
done for the purpose of relieving the
conditions there.

During the discussion certain points
werce raised. Some things have been
said against the DVC. 1 got certain
material and I tried to find out cer-
tain things in the light of the points
which were indicated with the motion,
but after hearing the speeches here
I came to the conclusion that probably
I necd not go into all of them and say
very much about cach and every thing
which has been said here in this con-
nection. What is at present working in
my mind is onc¢ proposal which has
been made during the discussion. That
propusal relates 1o the setting up of
a commission. Had I not heard the
things which have been said here
probably T would have refused the
request point blank without any fur-
ther consideration, but now I fecl that
I should get an opportunity to under-
stand what has been stated hcre.

16.39 hrs,

[Mgr. DepuTY-SPEAKER in the Chair]

I want to understand thc situation
there on account of which the neces-
sity for the setting up of a commis-
sion is felt. So, I would request,
through you, the hon. Members from
Bengal to enlighten me more on this
subject to come to me and tell me and
to place at my disposal every neces-
sary thing which may be required in
this connection, so that Government
may determine and come to its final’
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{Hafiz Mohammad Ibrahim]

dec.sion whether this action should
or should not be taken

Shrimatl Renuka Ray: In view of
that, could we have an extra day to
discuss flood control measures, because
he has suggested that we should give
more points

Shri Tridib Kumar Chaudhuri: The
hon Minister sometimes convenes con-
ferences of Members from different
States on plan and power projects,
fiood control and other things If he
would convene a special convention of
Members from West Bengal, they
would place all ther problems, all
their difficulties and views before him

Haflz Mohammad Ibrahim: But may
I tell one thing through you to the
hon Member that I will do that also
as he states, but before that I also
want to have certain discussion with
some Members who may be pleased to
come to me and tell me some things
and throw more light so that I may
feel better convinced

Shri D, C Sharma (Gurdaspur)
‘Wil the hon M nister give us dinner?

Mr. Deputy-Speaker: Order, order

Haflz Mohammad Ibrahim: Oh, yes,
always My house 1s 1n his hands, he
can come at any moment, and he can
take as much as he likes

One thing was said about which I
want to say something, and that 1s
in relation to the delays which oc-
curred 1n connection with the appoint-
ment of the secretary Hon Mecmbers
have probably heard already that the
appomtment of the second secretary in
place of the first was delayed by six
months, and the next appomntment was
made two months after the retirement
of the second secretary The next ap-
pointment was made after the expiry
of fifteen months As far as the period
of six months and two months 1s con-
cerned, that is an ordmnary period
which is always occupied in the case
of such appointmernts, and, therefore,
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there cannot be any complamnt against
it But as far as the fifteen months'
period 1s concerned, 1 shall place one
position before hon Members here.

At that time, when the appomntment
was gomng to be made, 1t was brought
to the notice of the DVC that the secre-
tary there should enjoy more powers
than he had been enjoymng before,
This was one thing Another sugges-
tion was that he should possess utility
and experience On account of these
two things, a search had to be made,
and that search took time, becau e a
suitable person was not available till
Mr Ghosal was found and he became
available, he was 1n employment else.
where, and he was then taken ag the
secretary So, it was only under
special circumstances that that.nordi-
nate delay in regard to the appoint-
ment of the third secretary took place

As far as the utihisation guestion is
concerned, I fear hon Members may
not agree with me, but T assure them
that as far as DVC 1s concerned, I am
also very keen that the entire irriga-
tion which 1s provided should be
utihsed

Shrl Goray: What 1s the percentage
that 1s utilised now?

Haflz Mohammad Ibrahim: The per-
centage 1s not with me

The utilisation was 4,46,000 acres in
1958

Shri Goray: I want the percentage,
and not the acreage

Hafiz Mohammad Ibrahim: I have
said already that that figure 18 not
available with me now

Shri A C, Guha: Was 1t 4,486,000 at
the end of 1958” At page 8 of the
report, we find that at the end of 1957-
58 1t was 1,46,000 acres,

Shrl Goray: Yesterday, while
answermng one of my questions, the
Deputy Minister had stated that in
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certain States, the utilisation was as
high as 80 to 80 per cent 1 would
like to know whether the DVC was
one of those

ghri Hathi: No

Hafix Mohammad Ibrahim: As far
as the complaint 13 concerned, 1t 1s not
particularly agamnst the DVC, 1t 15 a
complaint which 1s of an all.India
nature, against every State Probably,
MemBers are aware that two engineers
were particularly appointed for the
purpose of making a tour throughout
the whole of Inda, State wise, 1n
order to find out the causes and also
to suggest what remedial measures
should be adopted in order that there
may be quicker utilisation of the irri-
gation which 1s provided So those
two members made a tour of India
and have given their reports Those
reports have been considered so far
in regard to certain States by the
Commuission On the basis of those
reports, the States have been informed
of what action they have to take in
this connection Thunderstand that
Bihar 1s also included 1n 1t So that
has been done

Shri Goray: Will that report be
made available to us?

Shri Hathi: We are placing a sum-
mary on the Table of the House

Shrf Tridib Kumar Chaudhuri:
‘What about the Khungar Report?

Hafiz Mohammad Ibralum: I am
commg to that The Xhungar Com-
mittee has been interested in one
thing As far as the floods in Bengal
are concerned, it has been asked to
find out the remedies, what has to be
done

Shri Tridib Kumar Chandhuri: I
am not referring to the work which
will be entrusted to the new Khungar
Committee This is the new Khungar
Commutitee I am referring to the old
Khungar Committee’s report relating
to the utilisation of the water resour-
ces of the DVC Will that report be
made available to us®
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Hafizs Mohammad Ibrahim: That re-
port 1s not submutted yet That is to
come by the end of this month After
that, i1t may be considered whether
1t should be made available to some-
one or not At present, I am not in
a position to say whether it may be
made available or not

But a Commuttee has been appoimnted
to deal with the question of floods mn
West Bengal That Comm ttee 18
headed by Shri Khungar The ques-
tions which have been discussed here
and the doubts which have been ex-
pressed will be taken into considera-
tion by that Committee also As far
as T am concerned, I have already said
that we may consider that and try to
find out what can be done in that
connection, if 1t 1s at all necessary

There was one po nt mentioned with
which unfortunately I disagree, and I
request those hon Members to give
me an opportunity to talk to them
They may come prepared to make me
understand that point also That point
1s that in the reservoir of the dam
water was stored and then released
Thus both the things were detr-
mental

Shri A C Guha: The main point we
made was that the water was not re-
leased 1n easy instalments Instead
of allowing the water to accumulate
to a considerable height beyond the
danger point, the water should have
been released in easy instalments

Hafiz Mohammad Ibrahim: But there
i1s one thing Hon Members know
that the floods came unexpectedly.

Shrimati Renuka Ray: Not unex-
pectedly

Shri A, C, Guha: It was not unex-
pected Rains were continuing for
weeks

Shrimati Renuka Ray: If you will
excuse me, by the mddle of Septem-
ber, the danger pomnt had almost been
reached Why was not water released
from that date mnstead of waitine
when the water was almost practically
past the danger pomnt?
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Shri Tridib Eumar Chaudburi:
Moreover, the charge has been openly
made by a very competent cngineer
who was associated at one stage with
the working of the DVC that the
flood-cushion was allowed to be cn-
croached. There is a certain level
beyond which the reservoir level
should not go but it was allowed to
be encroached. Why was that done?
That ‘s the suspicion in the public
mind. That charge has been made
openly in the pages of a responsible
paper such as Stutesman and that
charge remains unanswered, till now.

Haflz Mohammag Ibrahim: If there
were rains before, it would have been
most imprudent on any one’s part to
release morce water. It would have
added to the calamity there

Shri A, C. Guha: We have made
certain suggestions about that and we
hope the Minister will examine them
technically and sce why water was not
released earlier. It may not be possible
for him just now to reply to our points
but these should be examined techni-
cally. Why was water allowed to
accumulat~ to «uch a height and why
was not waler released earlier?

Mr. Deputy-Speaker: Mcmbers have
expressed ceriain doubts and  they
desire these points should be examined
by the Ministry. The hon Minister
may examine ithem and then answer.

Shri Prabhat Kar (Hooghly):
There is no question of doubt. It is a
question of fact.

Mr, Deputy-Speaker: He will exa-
mine all these_things and will be able
to reply to that point

Hafiz Mochammad Ibrahim: I have
already said that I will discuss these
points with the hon. Members. That
is why T did not give answers to
these points raised here. 1 am reser--
ving everything and my mind is open.
Hon. Members may meet me and con-
vince me of anything they like.

Shrimati Ila Palchondhuri (Nabad-
wip): The Mihister has already placed
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a statement on the Table of the House,
Let there be a discussion on that and
let that statement be taken into con-
sideration.

Mr, Deputy Speaker: He has invited
Members to sit with him and he will
discuss with them and then we will
sec afterwards whether any further
discussion is needed or not.

Hafiz Mohammad Ibrahim: I have
answered some points. Probably I
should not say this now but I have
to say this now because of the pres-
sure of the Members. T am mak'ng
a statement tomorrow and I shall place
it before the House. If inspite of that
still there is any point, I have got my
mind open and 1 am prepared to be
convinced of anything.

Shri A, C. Guha: Let us have a dis-
cussion with the Minister later on.

Hafiz Mochammad Ibrahim: That 1s
what I suggested.

Shri N, R. Muniswamy: I am very
happy for having initiated this debate
with a view to bring certain facts to
the notice of the Government so that
thev may take remedial measures in
order not to get the same thing re-
pcated again. Some questions were
put by hon. Members here as to why
the level was allowed to be pasced
and thcy said that as a result of that
thorc was this catasttophe. I remem-
ber fo have rcad in the newspapers

that the pcople living down the
strcams were informed.... (Interrup-
tions.)

An Hon, Members: That was too
late,

Shri N. R. Muniswamy: The exist-
ing capacity is inadequate "and some-
thing morc has to be done. Down
below the canals should be deepened
and there should be catchment areas
in the upper regions. Of course, there
had been slight lapses on the part of
the administration and so there has
been this sorry tale. Our sympathy
goes to the affected people. 1 am hap-
py that the hon. Minister was kind
enough to invite suggestions from all
the hon. Members so that he cquld
take remedial measures. o
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One point which 1 suggested at the
time of sponsorng the moton was
that the Corporation was given ample
powers to do anything necessary to
curry out its functions under the Act
But 1t looks as though the admin-
stration does not take into account
even the views and suggestions given
by the financial advisers I wish that
the financial adviser who has been
appointed there would look into . !
kinds of cxpenditure incurred If the
Corporation has got wide power, 1t
is beyond the control of anybody The
financial adwviser should thoroughly
examine every item of expend ture
1f that 1s not done, there would always
be difficultses I raised this
point at the time of moving
the motion The hon Minister 1n
his reply has not ind cated what steps
he proposes to take to sce that these
things will not be repeated

1 also made out a point that the
participating governments do not carry
out the instructions Theie 15 a se-
parate clause under which these things
could be referred to arbitiation and
the decis on of the arbitrator will be
binding on the participating govern-
ments There have been cases where
both the participating governments
have not accepted the suggestions
given by the Corporation At no time
was any refcrence made to  any
arbitrator to see tha! things are settled

I requcst the hon Minister to see
that not only this power 15 exercised
but proper steps are also iaken to see
that the views expressed by the Finan-
cial Adviser are given due considera-
tion. It is the Financial Adviser who
has to see that the expenditure s made
properly Several instances have been
pointed out by the Public Accounts
Committee in their Fourteenth Report
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of 1956-57. Both the Corporation and
the Administration should not ignore
the views expressed by the Financial
Adviser. 1 would say that the Finan-
cial Adviser also has failed in the dis.
charge of his duty in not brmging
these things to the notice of the Gov-
ernment mn time so that they could

take proper actior and see that things
are rectified.

1 would once again say that 1 am
glad that the hon Minister has an
open mind 1n this matter, he proposes
to 1nvite suggestions from Members
and also hold conferences to see that
these things do not happen and the
Corporation functions m such a way
that the three objcetives for which
the Corporation has been set up are
fulfilled

Mr Deputy-Speaker: The question
1s;

“That this House takes note of
the Annual Report of the Damo-
dar Valley Corporation for the
year 1957 58 laid on the Table of
the House on the 29th August,
1959 "

The motion was adopted

BUSINESS ADVISORY COMMITTEE

FORTY-FOURTH REpPORT

Shri Rane (Buldana) Sir, I beg to
present the Forty-fourth Report of the
Business Advisory Comm:ttee

16-58 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Nov-
ember 20, 1959|Kartika 29, 1881
(Saka).
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PAPERS LAID ON THE
TARLE—contd.

further amendment to the
Coal Bearing Areas (Acquisi-
tion and Dezvelopment)
Rules, 1957.

{4) A copy of each of the
following papers under sub-
section (2) of S-ct'or 16 of
the Tariff Commission Act,
1951:—

(@) Report (1958 of the Tariff
Commission on the review
of retention prices of Tin-
plate prodiced by  the
Tinplate Company of
India Private Limited.

(17) Government Resolu-
tion No. SC{A)-2(248)/57,
dated the 7th September,
I1959.

(#11) Statement exolaining the
reasons wWhy a copy of
each of the documents at
() and (%) ahove could
not be laid on the table
within the period prescri-
bad under ths said sub-
section.

{v) Revort (1958) of the
Tariff Commission on
the revision of retention
prices of Steel and Pig
Iron and on the conver-
sion charges and fair re-
tention prices for 1/4” and
3/16” Rods produced by
the Mysore Iron and Steel
“Works, Bhadravati.

{v) Government Resolu-
tions No. SC(A)-2(227)/57,
dated tha 37st October
1958 and No. SC(A)-2
(244)/57, dated the 8th
Septemb:r 1959.

(vi) Sratem=nt  explaining
the reasons why a copy
of each of the documents
at (fv) and (v) above could
not be laid on the Table
within period = prescribed
in the said sub scction.

#{5) A copy of the Annual Re-
port of the Oyissa Mining
Corporation (Private) Limi-
ted for th: y2ar 1957-58
along with the Audited Ac-
counts and comments cf the
Comptroller and  Auditor
General thereon, uader sub-
section (1) of Section 639 of
.the Companies Act, 1956.

[Darry DicesT]
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(8) A copy

PAPERS LAID ON THE

TABLE—contd.

(6) A copy of Notification No.
G.S.R. 965 dated the 22nd
August, 1959, under sub-
section (1) of Secion 28 of
the Mines and Minerals (Re-
gulation and Dzvelopment)
Act, 1957, making certain
further amendment to the
Mineral  Conservation and
Development Rules, 1958.

(7) A copy of Notificaion No.
G.S.R. 1041 dated the 12th
September, 1959, under
sub-section (1) of Section
28 of the Mines and Minerals
(Regulation and Develop-
ment) Act, 1957.

of each of the
Notification Nos. G.S.R. 1140
dated 17:h Ocrober, 1959 and
G.S.R. 1224 dated the 7th
November, 1959, under sub-

section (3) of Section 642
of the Companies Act, 1556

making certain further am-

endments to tne Companies

(Central Government’s)

General Rules and Forms,

1956.

(9) A copy of each of Notifi-

cations Nos. S.0. 1960, dated
the 4th September, 1959
and S.0. 2022, dated the
gth Sevtember, 1959, issued
under Section 15 of the In-
dustries (Development and
Regulation) Act, 1951.

(10) A copy of Notification No.

S.0. 2047 dated the 19th
September, 1959, under
sub-section (6) of Section 3
of the Essential Commodi-
ties Act, 1955 making cer-
tain further amendment to
the Cotton Control Order,
1955.

(11) A copy of Notification No.

R(9)/59-PD dated the 16th
July, 1959 containing the
Delhi Panchayat Raj Rules,
1959 published in  Delhi
Gazette, under sub-section
(3) of Section 102 of the
Delhi Panchayat Raj Act,
1954.

(12) A copy of each of the fol-

lowing Notifications, under
sub-section (2) of Section 3
of the All India  Services
Act, 1951 :—
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the 24th October, 1959.

(vitg G.S.R. No. 1157 dated

the 24tk October; 1959
making oertamn  further
amendments to the Ind-
ian Administrative Ser-
vice (Recruitment) Rules,
1954.

(véid) G.8.R.No. 1159 dated
the 24th October, 1959
making certaim further
amendment to the Indian
Adminigtrative  Service
%guhtionmd Seniority)

e85 1954

‘z3) Acopyof Notification No.

G.S.R. 1141 dated the 17th

October, 19%9 under sub-~

section (3) o! Section 13 of

the Central Silk Board &3

1948 ing cettain furt

amendments to the Central
Silk Board Rules, 1955

82 (A) LSD~8

o9 (R Dacser] 3w
o R AL coneg T
'ABLE—contd.
GoLomns Conmans
® GS.R. No. 10% duted (14) A copy ofthe Anclent Mo-
the 1ath e, 1959 m.::e’ii{sud Archaeological
mmtheﬂlm Sites and Remuins Rules,
ment h R 1959 published in Norifi-
wvices (Deat -em) cation No, S.0. 22c6 dated
ment Beaelits the 15tk Gcrober, 1959, un-
ion 38 of t cient
B0SR o 1oy e tod Ao
and G.S.R. No, xosa' e Sites and Remyins s
the 19th September, 1959 1958.
making oertain - (x5) A copy of Notification No.
ments to  Schedule I1T to S.0. 2308 dsted the 17th
the Ind'sn (_)cloberi_ 1958, under Sec-
tive Service (Pay) Rules, tion 43 of the CopyrightAct,
1954- 19eSIZt to t “Irx::‘nm%
my (+] (3
(&&G.s.t%s!:o. 1054 dated Copyright Order, 1958.

19 mber, 1959 16) A copy of Repost on the
making cerain amend OO B Tora Sr T Coal Mince
the Tndian Police Service Labour Welface Fund for
(Pay) Rules, 1954. : ;;ym ngn-:tg.h fon N

. 17) A copy o ification No.
(":)hf"i'kﬁ No. 1133 dated G.S.R. 1233 dated the 1&
ndGSR OCNO!O" ’ 1959 Novembgr, 1959,  under
and th 'Octb bg dated sub-section (2) o{ Section 7
24  eroctaber, | tggg. of the Employees’ Provident
ments to the "11: Funds Acty wsama making
e e o certain further c dments
Shoe (Pag) R er- to the Employees® Provi-
5 1954. dent Punds Scheme,
(v)th G.S.R.hNo. 1133 dated 1953

e 17th October, 1959 18) A copy of each of the fol-
ment to :mﬂm'?gkt ¢ lowing Notification, under
Service  (Pay) " Rules sub-section (4) of Section 19
T . J of the Medicinal and Toilet
954 Preparations (Excise Duties)

(o) G.SR, No. 1156 dated Act, 195

() G.S.R. No. 986 dated
the a9th August, 1959.

(i5) G.S.R. No. 1079 dated
the a6th September, 1959
making certain Jurther am-
endments to the Med icinal
and Toilet Preparations
(Bxcise Dutiesj Rules,
1956.

19) A copy of Notification No.
( 9G.S.£yxooz dated the’sit‘;\

September, 1959, undet sub~

section (3) of Section 27 of

the Forsgn Exchuage Re

ation Act, 1 ing
certain further amendments
to the Foreign Exchange

Regulation Rules, 19532.

(20) A copy of each of the fol-
owing ;{otiﬁunom under
sub-section (4) of Section
43Bofthe Sea Customs Act,
1878 and Section 38 of the



PAPERS LAID ON THE
TABLE—ocontd.

Central Bxcise and Salt

Act, 1944 —

) G.S k. No. 1006 dated
the sth September, 192

mtothe euntonn and
Central Excise Duties
Drawback (Toilet Pro-
ducts) Rules, 1958.
() G. S.R. No. 1062 dated
thc xyt Septunber.x;sg
G.S.R. Nos, 1098,
llld 1097 dn:ed the
3: October 1959 nnklng
certain further
ments to the Customs md
Central Bxcise Duties
Bxport Drawback (Gene-
n’lf Rules, 1959,

(a1) Acopyof eu:hoftheﬂou-
ations Nos. G.S.R. 1036
and G.S.R. 1037 dated t
1ath  September, 1959
and G.S.R. 1099 dated t
3rd October, 19‘59, under
aub-section (4) of Section
sB of the Sea Customs
t, 1878.

22) A copy of each of the fol-

¢ gowing’t‘o:lﬂcarlonc, under

Section 38 of the Central
EBxcises and Salt Act, 1944:—

() G. S R No. 1082 dated
the 26th September, 1 9
certain  fure
amendments to the Cent-
nl Rxcise Rules, 1944.
G.S R. No. 1100 dated
l’nd October, 1
g certain ﬁm
amendmenta to the Central
Bxcise Rules, 1944.
(ml G.S.R. No. 1118 dated
e roth October, 1959.

(23) A of the Navy (Autho-

duct i
] D] e

0, S.R.0. 227
dued the 22nd Auguat,
'{,’ﬁ“"‘“ Section 185 of

Act, 1957,

& ) A copy of Notification No.

0. i” dutad the xxth

onb-leetion (3 of' Sectlon
3::; the lf.e resentation of
t t, 1930 mak-
ing cartain furcher mmend-
mn to the Reprue.nttkng%%
!leaanl Rolls)  Rules,
1958 . . . .

[Dany D]

PAPERS LAID ON TER
TABLE—contd,

Coxtnews

5) A of Notification No.
* s.o?”:”;s dated the x1th

of the People Act, 19$1
making certain fur'u” "
&“’:a?":‘:ﬁé&::f‘

[
of RBlections and &lection
Petitions) Rules, 1956.

OPINIONS ON BILL

Sardar A.S. Saigal laid on the
lele a copy of No.
111 containing opinions cn the

Sikh Gurdwaras Bill whlch
m cirfculﬁ:;d for the P
pose of eliciting opi on
thereon by the 1sth Feb-
Toary, 1980,

REPORT OF JOINT COM-
MITTER PRESENTED

Shrimati Sahodra Bai Rai

ented the Report of the

oint Committee on the

owry Prohibition Bill,
1959.

REPORT OF COMMITTER
ON PRIVATE MEMBERS'’
BILLS AND RESOLU-
TIONS PRESENTED .

Fifty-first Report was presented
REPORT OF RSTIMATES
COMMITTEE PRESEN-

Sixty-tlxth Report was pre-
cALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE .

Shri Vnignme called the atten-
tion o Mlnuter of Fi-
nance to the financial talks
between Indis and Pakistan
held recently at Karachi.

The Minus er of Pinance (Shrd
Morarji Desai) made a
statement in regard thero-
to.

STATEMENT BY MINISTER
The Minister of RBducation

K.L. Shrimali) mad
8 statement oorrecting the
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Covovta CoroMns
STATEMENT BY MINIS- MOTION RE: REPORT OF
TER—contd, DAMODAR VALLEY COR-
reply given on the 31st PORATION . . . 759—8c2
August, !95b9 toa Suplgle-
mentary by Shri Hem Shri N.R. Muniswamy moved
Barua on Starred Question the motion that the House
No. 985 regarding Rajku- take noteof the Annual Re-
mar ports ing port of the Damodar Valley
. » Corparsuio_rlnm ford;he ’el:
1987-58. e  discuss
BILLINTRODUCED . . &% Wit concluded and the mo-
tion was adopted.
g The Legal Practitioners Bill,
1959 REPORT OF BUSINESS AD-
BILL UNDER CONSIDERA- VISORY — COMMITIRE
TION . . . . 68879 PRESENTED . . .

The Minister of State in the

Ministry of Home Affairs
Shri Datar) moved that
the Andhra Pradesh and
Madras (Alteration of Boun-
daries) Bill be taken into
consideration. Amendment
for postponement of the

tderation moved by

negatived. Shri

Imam moved for circulstion
of the Bill for purpose of
eliciting public  opinion
t and Pandit Thakur
Das Bhargava moved an
amendment for reference of
the Billtoa Joint Commit.
tee, The discussion was not
concluded.

Forty-fourth Report was pre-
sented.

AGENDA FOR FRIDAY,
) NOVEMBER 10, 19

ﬁ'm-

TIKA 29, 1881 (SAKA)—

FRurther discussion on the
motion to consider the An-
dhra Pradesh and Madras
(Alteration of Boundaries)
Bill and also on the amend-
ment theretofor(i)circulation
for eliciting opinjon thereon,
and (i) reference of the
Bl o3 o Commf e

Sons

Private Members® Resolu-
tions,





